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_Afvocate for the Respondal‘t’t(sx}wy Chse « Mg bo . day.
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;goza.;ﬂf:; Jcnb wglc:tr[ % : , Datrer : Urizr of th o Trlbunal
. : 5 % 6.2.07 Tl;:.ere are 24 applicants. The applicants-are
, | Lo oat Wwenﬂy working a¢ in the office of the
_Th' ape! :-"c" 's i formi ﬁ ‘ Accountant .General (A & E), Maghalaja
Pig piw 0w U I . }’uuﬁachal Pradesh, Mizoram and Sl’nllong in
| (Ii\: 566 B ST S f-)-—b i _ Grqdp C category. The applicants have a
o . D‘%Lglho';_ 0 common cause as regards their service and
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- pray for permission to file a _common -
, Precedure

y.Regis far - application under Rule 4(5){A) of the CAY Rules,

1987 The grievance of the applicants is that the

) (Q o <oy ol \p..f; | / ggé%c%g%tiztbegggpyarated in AG (A&F)by: eder
gw&'«w\ o) 1™ ciated 24.9.2004 caﬂang options with clause of
Mp,t.;. X KO \\3 | . -~ finalify of opt;on L the‘ re*«pondent% have
MVV“‘&W - sepm;atad only Assam. By order dated 21.11.06 -

;""\) k‘z S“/"‘” S~ PM | f list of officials for allocation and deputation
o \/QG:\&—-(\LW\‘* Vo ’2\3%  have been issued and saving the officials
l' dhalal (209 . transferred to Assam. Identical matters in

o - é ox  O.ANos125 of 06, 143 of 06, 115 of 06,dated
1 v , 21.7.06, and 155 of 06 dated 22.6.06. have

been passed by this Tribunal elaborately and
certain observations have been made and 3

interim order has been granted.
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| ‘ i hawve heard Dr.J .L.Sa,rk&t;\.* learned
. counsel for the applicants ‘and Ms.U.Das
_v learned Addi.C. G S.C. for the respondents.
v

When the mdtter came up for hearing the
‘ »counsel for the respondents would like to take
 instructions within 15 days.
PO In the meantime, the status guo shall be
' - maintained till the néxt date of hearing, -

. : ‘ . Post the matter onn 27.2.07. L/
9 . o’\' | ‘
9/ Lo C

Vice-Chairman

- . 27.2,07,. . ~Counsel for the respondents has |
e QEW\ \f'] , A sibmitted that the reply is being tiled
&\Q %?‘i\:v\"‘ 6 . . to-day. Let the reply be kept Qn, record.
Q\} N‘\F e | Copy” °§.rthe reply statement is given
% P. \' o““ﬁ o to the counsel for the applicant,
e (P . {'\CL.-\ W\ w\ . . Post the matter on 28.3,07,
| P‘S& (& o E
A ' & . ‘
: Member : Vice~Chairman
. Im '
2.2 .0 | | 4 |
\/&1 LU VAW le 28.3.2007 Mr.S.N.Tamuli, -learned - counsel for
’.\\L,L"M ok W€, the Applicants and Ms.U. Das, leam%d
vl = R - Q)c&s% &V\:\“‘*V\"’“D Addl. C.G.S.C are present. )
\ \-;\a s ' ' Reply filed. Two weeks time is

granted to the Apphcants to file rejomder. .

C%y ~ Post on 25.4.2007. L , .

W e beem B - - ‘;/ice-Chajrman )
Ve, oy o
‘ :@ 25.4.2007 Respondents have ﬁled reply statement
- Rr}‘g ‘6? ' Post the case for heanng before next DlVlSlOIl '
&tf = - 0¢ Bench. In the meantlme Applicant is perm;ltted

6\ o Le Zzb/é/ o ALM? to file rejoinder.
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AT . . 25.01.2008

pPg

Dr.J.LSarkar, learned counsel for the G

Applicant is present. On being mentioned
by Ms.Usha Das, learmed Addl. Standing
counsel for the Union of Indiq, this matter is -

taken up.

Cadll this matter on 07.01.2008 for final

hearing.

Notwithstanding pendency of this

case, Respondents shall remain free to ask

on
the Applicants to go Ad{gt:, different

stations/States of N.E.Region of Indig, on

tour bosis The Interim order, passed earlier

m this case, stands modified to this extent.

Sand Gpies o Pavhies.

(m (M.R.Mohanty)

Member {A) Vice-Chairman

Caii this matter on Z5.01.Z008.

{m Vi. K. Mioiidniy)

“ﬁpvﬂq}\a«{lﬂ) ‘_’ nn_(“\n mman ‘

Heard Dr. J.L.Sarkar, learned
counsel appearing for the Applicants and
Mr G.Baishya, learned Sr. Standing
counsel and Miss U. Das, learned Addl
Standing counsel appearing for the
Respondents.

Call this'matter on 15.02.2008 for
final disposal.

(L~ =&

(Khushiram (M.R.Mohanty)
Member(A) Vice-Chairman
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20.03.2008 Adjourned t6 24.04.2008 for hearing.
: . | , \
| |
hustiram) , (M.R.Mohanty)
Vice-Chairman

' Member (A} :
Joby . | ’

| 24.04.2008 Call this/Part heard matter on |
1ok o . I :
,(&j,mwl 2o WA’ . - May, 2008. - —
: |
Y | (M.R.Mohanty)
205 0B ~ : Vice-Chaiman
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22.05. 2008 Heard further in part Ca]l tlns matter _
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on. 12.6.2008 for further' héarmg
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. (Khushh*am) (™ ,
Member(A) Vice-Chairman
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22.07.08 Heard Dr J.L.Sarkar, learned
counsel appearing for the Applicant
and Mr G. Baishya, learned Sr."
Standing counsel appearing for the
Respondents. Perused the materials
placed on record. Hearing concluded.

Order reserved.

(Khushiram ) " (M.R.Mohanty)

Member({A) Vice-Chairman
pg
01.08.2008 Judgment prénounced in open Court.

Kept in separate sheets. Application is
dismisscd with cost of Rs. 1,000/ - levied on

~ each Ap}gﬁcant.

(l}kg}fn'ram/ (M.R.Mohanty
Member(A) B Vice-Chairman



-

CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH

|
Original Application No.154/07, 165/07, 27107, 28/07, 203/06 & 204/06. \
Date of Order : This the 1st Day of August, 2008. |

. THE HON'BLE MR MANORANJAN MOHANTY, VICE CHAIRMAN
THE HONBLE MR KHUSHIRAM, ADMINISTRATIVE MEMBER :
0.A. 154/2007

1.Smt Perly Kharpran, Sr. Accountant -
2 .Shri Jubanlak Hynniewta, Sr. Accountant
3.ShrisWoston Hynniewta, Sr. Accountant
¢  4.SmtiSheree M. Swer, Sr. Accountant ' ;

5.Shri Paokhotinthang Haokip,Sr. Accountant ‘
6.Smti Dariti Mawiong, Sr. Accountant
7.Smt Bebedicta wallang, Sr. Accountant
8.Smt Saira POassah Haque, Sr. Accountant
9.Shri Frankie A. Pariat, Sr. Accountant
10.Smti Arbina Pathaw, Sr. Acountant
11.Shri Samsul Kharkongor, Sr. Accountant

'12.Shri Sudesh Pradhan, Sr. Accountant
13.Mrs Mary L. Warjri, Sr. Accountant
14.Smti Silma Kharmihpen, Sr. Accountant
15.Smti Costarica Shadap, Sr. Accountant
16.Shri Jangkhokam Guite, Sr. Accountant
17.Smti Fatima Nongkyrih, Sr. Accountant

"18. Shri Pramod Kr. Basumatary, Sr. Accountant
19.Smti Ropsidora Nongsiej, Sr. Accountant ... .....Applicants

All the Applicants are working in the office of the
Accountant General (A&E), Meghalaya etc. Shillong

Q.A. 155/2007

1.Shri Sujit Kumar Dey

Son of Late Motilal Dey

Senior Accountant

Office of the Accountant General(A&E)
Meghalaya, Shillong.

2.Sri Sitesh Das
Son of Srid. Das,
Senior Accountant,

Office of the Accountant General (A&E)
Meghalaya etc, Shillong .......Applicants
0.A.27/2007

1.Methelda Lyngdoh, Accountant
2 Bethelda Sohtun, Accountant




3.Shimti Hek, Accountant

4. Emerencia Sohtum, Accountant
5.Maybolyne Kharmujai, Sr. Accountant
6.Bijoy Laxmi DuttaC/T

7.Man Bahadur A/c, C/T

8.Sumit Ghatak, Sr. Accountant
9.L.B.Buam, Sr. Accountant

10.Nandalal Raj, Sr. Accountant
11.Kwissida Dkhar, Sr. Accountant
12.Raju Chyne, Sr. Accountant

13.Icydora Kurbah, Sr. Accountant
14.Francis Xav Marbaniang, Sr. Accountant
15.Keshab Pradhan, Sr. Accountant
16,Debabani Deb Roye, Sr. Accountant
17.Aloka Biswas, Sr. Accountant

18. Phai Singh Swer, Sr. Accountant ' ore.....Applicants

0.A.28/2007

1.Daplut Nongbri, Accountant

2.James S. Sohtun, Sr.Accountant

3.Hazel M. Rapsang, Accountant

4 Barbara Sawkmie, Accountant

5.Bobby B Laloo, Accountant

6.Dapkyrmen Lyngdoh, Sr.Accountant
7.Freddy Kharpran, Accountant

8.Manjul Dey,;C.O

9. Joptimai Syiem, Accountant

10.Bianghun Chyne, C/T

11.La-I-Kyntimon Khyriem, C/T

12.Ashley Kharkongor, CO

13.Amrit Kumar Ghosh, DEO
14.Evethshisha War, DEO

15.Banriknyti Kharsamai, DEO

16.Tony F Thangkhiew, Sr. Accountant
17.Devendra Chettri, Sr. Accountant
18.Antina M. Marpna, Sr. Accountant
19.Klen Singh Bhuphang, Sr. Accountant
20.R. Deigracia Sohtun, Sr. Accountant
21.Lumkur Kharnaior, Accountant .
22.Dipankar Chatterjee, C/T X
23.Newstar Roy Marbaniang, Sr.Accountant
24 Klesster Nongkynrih, Sr. Accountant ........Applicant

By Advocate Dr J.L.Sarkar, S.N.Tamuli
- Versus -

1. Union of India, represented through
Respondent No. 2.

2. The Comptroller & Auditor General of India,
10 Bahadur Shah Zafar Marg,
New Delhi.

4
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3. The Accountant General (A&E)
Meghalaya etc, Shillong.

4. The Accountant General (A&E)
Assam, Guwahati.

“% B The Accountant General (A&E)
Mizoram, Shl]long

$ 6. The Accountant General (A&E).
Arunachal Pradesh, Shillong.

By Advocate Mr G. Baishya, Sr.C.G.S.C
% 0 A.203/2006

Shri Kalyan Kumar Das

Senior Audit Officer (Group B)

Office of the Principal Accountant General (Audit),
Assam, Guwahati. :

0.A.204/2006

1.Shri Ashis Kumar Acharjee
2.Shri Sankar Lal Paul
3.Shri Hiten Dutta
4.Shri Ashutosh Deb

. 5.Shri Dwijesh Ranjan Saha
6.Shri Tapan Kumar Halder
7.Shri Ranadhir Singha
8.Shri Sahadev Ghosh
9.Shri Subhendu Chakraborty
10.Shri Sujit Kumar Deb
11.Shri Bikash Roy
12.Shri Bimal Kanti Bhowmic
13.Shri Dipan Das

All the Applicants are working as Senlor Audit Officer
(Group B) in the office of the Principal Accountant
General (Audit), Assam, Guwahati.

By Advocate Dr J.L.Sarkar, S.N.Tam_uli

- Versus -

1. Union of India, represented through
Respondent No. 2.

2. -~ The Comptroller & Auditor General of India,
i 10 Bahadur Shah Zafar Marg, ,
New Delhi- 110 002..

3. The Principal Accountant General (Audit)

......Applicant

...Applicants

....Respondents . %
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Meghalaya etc, Shillong.

4, The Principal Accountant General (Audit)
Assam, Guwahati-29.

_*5. The Accountant General (Audit)

Nagaland, Kohima.

6. The Accountant General (Audit)
Tripura, Agartala y

7. The Accountant General (Audit) ,
Manipur, Imphal. +eveerre...Respondents

By Afivocate Mr M.U.Ahmed, Add1.C.G.S.C

O RDE R (ORAL)
KHUSHIRAM, (MEMBER-A)

Since all these applications involve common questions of
law and almost similar facts, all the six cases are being disposed of by
this common order with the consent of the parties.

2. These Original Applications No. 154/07, 155/07, 27/07 and
98/07 have been filed by the Applicants who are working in ditferent
capacities in the office of Accountant General (A&E) Meghalaya,
Shillong. On the bifurcation of this office into five offices of the
Accountant General, Assam, Meghalaya, Mizoram, Arunachal Pradesh,
Nagaland etc. The staff was allocated/deputed to different offices on the
basis of their seniority and option given by them. Applicants have
challenged the circular No:3307 dated 12.7.2006, Establishment Order
No.198 dated 21.11.2006 and Order No.53 dated 9.6.2006 (and circular
dated 31.03.2006 and 24.03.2006 in 0.A.203 & 204/2006) and prayed
for quashing of the same and not to send the Applicants on deputation
without their consent, nor the Applicant be disturbed. from their place

of posting without publication of a just and fair policy by giving full

P

- -t

N am it i o A e,




5

~ scope to the Applicants. The Circulars/Orders challenged in these O.As

are relates to the following matters. Estt:1 order No.53 dated

... 09.06.2006 relates to permanent allocation of Group ‘C’ and D’ cadres
" between the office of the AG (A&E) Meghalaya etc. Shillong and

AG(A&E) Assam, Guwahati with effect from 01.12.2005 on the basis of |

the options exercised by the individual officials. Estt-1 Order No.198

datsed 21.11.2006 relates to allotment of Group ‘C & D officials of the

office of the Accountant General (A&E), Meghalaya, Arunachal -

Pradesh and Mizoram after creating independent offices of the

Accountant General for those States and the Circular No. 3307 dated

12.07. 2006 which relates to calling of option from Group o4 & D

ofﬁcmls of AG(A&E) Meghalaya, Arunachal Pradesh and Mlzoram,'

Shillong for permanent allocation to the offices of t,helr choice in the

prescribed option form enclosed with the circular. In O.A. No.203/06

and 204/06 the Applicants have challenged the pirculars dated

31.8.2006 issued by the Principa‘l Accountant General, Audit,
Meghalaya etc. Shillong being cadre controlling authority had notified
for fresh options from all‘ the Group ‘B’ Officers of thﬁ o'fﬁce'from‘
Section officer to Sr. Audit vOfﬁcer except Commercial Officer born on

comynon cadre on or before 17.04.2006 for onward transmission to the
Cadre Controlling Authority. The circular dated 24.03.2006 issued by

the Comptroller & Auditor General of India relates to separation of

common cadre of Group B’ officers in the A&E and Civil Audit offices in

North East Region along with opvtion form calling for fresh option from

/&ﬂl(}roup ‘B’ officers belonging to common cadre for permanent transfer




A\

to the Civil Audit Offices in North East Region for allocation of
concerned offices on the basis of their seniority-cum-options exercised
by them.

3. The Circulars/Orders challenged in these O.As are relates
to the following matters. Estt-1 order No.53 dated 09.06.2006 relates to
permanent allocation of Group ‘C’ and ‘D’ cadres between the office of
the%AG (A&E) Meghalaya etc. Shillong and AG(A&E) Assam, Guwahati
with effect from 01.12.2005 on the basis of the options exercised by the
individual 'ofﬁcials. Estt-1 Order No.198 dated 21.11.2006 relates to

allotment of Group ‘C’ & I’ officials of the office of the Accountant

General (A&E), Meghalaya, Arunachal Pradesh Aand Mizoram after |

éreating independent offices of the Aooountant General for those States
and the Circular No. 3307 dated 12.07.2006 which relates to calling of
option from Group ‘C & D officials of AGA&E), Meghalaya,
Arunachal Pradesh and Mizoram, Shillong for permanent allocation to
the éﬁices of their choice in the prescribed option form enclosed with
the circular. The other circulérs dated 31.3.2006 issued by the Principal
Accountant VGenerél, Audit, Meghalaya etc. Shillong being cadre
controlling authority had notified for fresh options from all the Group
“B’ Officers of this office from Section officer to Sr. Audit Officer except
Comm;rcial Officer born on common cadre on or before 17.04.2006 for
onward transmission to the Cadre Controlling Auth;)rity. The circular
dated 24.03.2006 issued by the Comptroller & Auditor General of India
relates to separation of common cadre of Group B’ officers in t}'1e A&E

and Civil Audit offices in North East Region along with option form
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calling for fresh option from all Group Bf officers belonging to common

cadre for permanent transfer to the Civil Audit Offices in North East

.. Region for allocation of concerned offices on the basis of their seniority-

cum-options exercised by them as per instruction dontained in para 3 of

the policy.
“Permenent posting of Group B’ officers of common
cadre against the required strength of various Civil
h-3 - Audit/A&E offices shall be made by the respective -

cadre controlling authorities strictly on the basis of
the seniority of officers who have exercised their
option for allocation to such offices, irrespective of
- their base office.” ’
The option so exercised shall be final and no further change in the

above option would be allowed in any case. Option be given for final

allocation in the order of preferehce. The circular dated 20.4.06 issued

by the Principal Accountant General (Audit), Assam, Guwahati and

relates to separaton of common cadre from Group ‘B; officers of civil
audit offices of North East Region extending the date to exercise fresh
option from 19.04.2006 to 28.04.2006 stating that previous option
exercised in compliance of the office circular dated 31.03.2006 may be

treated as céncelled.

4. In brief in all the six cases,the Applicants have protested "

the allocation of the applicants to different offices on account of
bifurcation of the office of the Accountant General (A&E), Meghalaya,
Shillong and fheir placement on allocation or alternatively on
deputation on the basis of their options and seniority.

5. Iﬁ this background of the above circulars the separation of

the cadre based on the option exercised by the individuals of

Z
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different categories was acted upon strictly based on seniority. The
junior staff wh§ were to be shifted to man the deficit offices are also
... entitle to receive deputation pay on their transfer. Learned counsel for
the Applicantswhile arguing the case submitted that pick gnd chosge.
policy was adopted while the Applicants were taken on deputgtion. The
entire scheme is perverse and violative of Articles 14‘and 16 of the
C@%stitution of India. The whole scheme should be oper?ted after
making modifications in scientific, trénsparent and practical manner.
6. The Respondents have filed written statement stiating that
office of the Accountant General of undivided Assam operated from
Shillong. The Controller and Audi’oor General keeping in view the
" requirements of work, public interest and the interest of the States
concerned established Accountant General offices at  Kohima
(Nagaland), Imphal (Manipur), Agartala (Tl;ipura) and Guwahati
(Assam). All these offices were initially manned by Group B’, “C’ and
‘D’ staff from the Accountant General’s office at Shillp'n'g. Subsequently
the Accountants General Ofﬁoes in Nagaland, Manipur and Tripﬁra
recruited their own Group ‘C’ and ‘D’ staff and these cadres became
exclusive to these offices. However, thé Group ‘C’ and I’ cadres in the
offices of the Accountant General (Meghalaya, Arunachal Pradesh and
Mizoram) at Shillong and Accountant General (Assam) at Guwahati
continued to share common cadres of Group ‘C’ and I’ staff. The office
of AG(A&E), Assam subsequently shifted to Guwahati in the year 1980.
| Even after the shifting, the two offices continued to share\. common

Group ‘C and D’ cadres with the office of the AG(A&E) Meizghalaya,

A




Arunachal Pradesh and Mizoram at Shillong also continued to exercise
cadre controlling responsibility. It may be pointed out that in the

appointment letters of the applicant there was a clause that the person

being offered appointment was liable to be posted in any of the existing

offices or any new office opened by the Department in the North East

Region. The offices of the AG(A&E) Arunachal Pradesh and Mizoram at
Shigong was also simultaneously shifted with effect from 01.04.2006.
As per requirements of the Department in fulfilling its statutory and
constitutional obligation under the Comptroller & Auditor General
(Duties, Powers and Conditions of Service) Act 1971 and the hardship
that may be caused to his employees in this regard, the office of the
AG(A&E) Meghalaya, Arunachal Pradesh and Mizoram, the
Comptroller & Auditor General had the option of declaring the staff in
these offices surplus and surrendering them to the surplus cell of the
department of Personal & Training for redeployment. as per the policy
of the Government of India. Considering the hardship involved in such
an actiongthe CAG has, in all cases where new offices have been set
uplexisting offices reorganized, decided upon a policy that would keep
the hardship to the minimum level by adopting the option of
temporarily transferring employees who cannot be accommodated in
the office of their choice from the surplus offices to the newly created
offices on the principle of seniority viz. ‘Last Come First Go’. The policy
inter alia envisages that all the employees who exercised option for
permanent posting to a particular office would eventually be posted

back to the office of his/her choice. For the period where the employee is

-
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posted to another office, not being his/her office of choice, the employee

is compensated by payment of an allowance as if the employee is sent

- on ‘deputation'. Thus the Comptroller and Auditor General has followed

a consistent and uniform policy in this regard which has been
determined by the need to minimize inconvenience to employees,

ensure transparency and impartiality in the separation process

- balanced with the Comptroller & Auditor General’s responsibﬂity to

discharge - his statutory and constitutional obligations in an efficient

and effective manner. AGA&E), ‘.Meghalaya, Arunachal Pradesh &

. Mizoram etc. vide circular dated 24.09.2004 called for option from

Group ‘C’ & D’ staff for permanent allocation to the AG offices for the
States of Assam, Meghalaya, Arunachal Pradesh and Mizoram. Those
options were éonsidered on the principle of seniority with optees of
surplus offices being required to man the deficit offices on the basis of

‘Last-Come-First Go’. .Due to ban of fresh recruitment ja]l the offices of

the Indian Audit & Accounts Department are currently functioning

with below the sanctioned strength and the department is adopting
“persons-in-position” as the basis of manpower management and
accordingly the concept of sanctioned strength has lost all relevance.
The cadre separatioﬁ was actually effected after 15 months of issue of
the policy Circular dated 24.9.2004 and there was no any undue haste.

In response to the circular dated 24.09.2004 the following Group ‘C’ and

‘D staff of AG(A&E), Meghalaya, Arunachal Pradesh, Assam &

- Mizoram had submitted options for pefmanent allocation/deputation.

\«

No of options for permanent allocation (first choice) to the office of the

| AG(A&E) | AGA&E) | AG(A&E) - | AGA&E)

Z—

EY

-
-y NV
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Assam Meghalaya | Arunachal Mizoram
Pradesh v
Group ‘C’ | 539 - 342 Nil Nil
Group D’ | 55 56 Nil Nil
i q | No of options for deputation (first choice) to the office of the :
AG(A&E) | AGA&E) | AG(A&E) AGA&E)
Assam Meghalaya | Arunachal Mizoram
¢ :| Pradesh
Group ‘C’ | 679 225 02 Nil
Group D’ | 07 24 Nil 01

The persons in ‘persons in position’ in each cadre as on 01.04.2005 in
Shillong and Guwahati offices was as below :

Persons-in-position | AG(A&E) Assam | AG(A&E) Meghalaya

. , Arunachal & Mizoram
Group ‘C - | 588 300 ' :
Group D’ 64 50

The Respondents stated that the cadre separation exercise between

Shillong and Guwahati offices was done in a very fair, impartial and

transparent manner. Since the Guwabhati office was a deficit office and

hence all Group ‘C’ and D’ staff who had permanently opted for that

office would have inevitably been accommodated in that office anyway.

There were no permanent optees either for Arunachal Pradesh or

Mizoram offices. Therefore all optees for Assam office would have got

their choice, the optees from the surplus Meghalya office dnly would’

have in any casé been sent on deputation to Aésam, Arunachal Prédesh
and Mizoram which are deficit offices in terms of seniority. The
deputation arising in this situat;ion is not a ‘deputation in the normal
- sense of the term. Since all employees on creation/reorgalﬁséltion of the
offices cannot be immediately straightway accommodated in the office
of hjsjher choice, the staff from the surplus offices will have to man
positions in the deficit oﬂiceg;\;ﬂey are being deputed to as djctéted by

the work. The formulation of a policy is a function of the Government
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and cannot be interfered with by the Tribunal unless there is

arbitrariness. It is within the compétence of the executive to change a

policy, re-change it, adjust it and readjust it according to the

. compulsions and requirements of the circumstances. Hence the

Applications are devoid of any merit-and may be dismissed.

7. | Dr J.L.sarkar, learned counsel appearing for the Applicant

var‘g'uedl the matter in favour of the Applicants and he agreed to the over

%
all criteria of the formulation of the policy as issued by the CAG vide

circular dated 24.09.2004. He argued that in implementation of the

policy some confusion has been created to give benefit to some of the

employees and the conditions laid down in the above circular have not

been strictly adhered to. The Respondents had édopted “pick and
choose” policy for some of their favourite employees and thereby
irnplémentation of the policy has result in the miscarriage of justice. He
also argued that cadre separation scheme was implemented ignoﬁng
the “sanctioned strength” which was replaced subsequently by words
like “required strength” and “person in position” which is fluctuating,
variable and .is not legally and administratively just and fair. The
entire process of cadre separation is .oolourable, under camouflage to
favour a few and thus arbitrary. The learned Sr. Standiﬁg counsel for
the Respondents Mr G.Baishya argued that scheme of separation was
made Aattractiire by the Respondents by oﬂ'éring the deputation

allowance to the junior most staff being deployed to the deficit offices

‘otherwise also the scheme was based on willingness of the staff taking

into account their seniority and options. He also stated that in the

]
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éppointment letters of Respondents there was a condition that they are
duty bound to serve in the then existing offices or any of offices which
were to be ﬁh‘d’ in future in North East Region. Meanwhile some of
the Applicants have also got relief and thus the O.As in respect of ‘such
Applicants have become infructuous. The learneci 'SI". Standing counsel
argued that the policy is an executive decision and this cannot be a
suig‘ﬁ%ct matter of judicial review. The Applicants have approached this
Tribunal without exhausting the.depa:'rtmental remedies availgble to
them for redressal of their grievances. Since transfer and posting of the
embloyees is mot a subject matter. for judicial "scrutiny and the
Applicants had not approached the Respondents for redressal (Sf their
grievances, the learnea Sr. Standing counsel pleaded that the
Applications may be dismissed. He also demanded thaﬁ heavy cost
should »be imposed on the Applicant for approaching this Tribunal
without exhausting the available remedies with the dep artment.

8. | ~ In most of the cases the order not to disturb the Applicants
from their present. posting and to maintaiﬁ stétus_ quo was passed
earlier which were Imodiﬁed to the extent to allow the officials to be

sent on short deputation/tour to deficit offices/stations.

9. We have considered:the arguments advanced by the

learned counsel for the rival parties and perused the material placed
before us. We are of the opinion that bifurcation of the cadre is a policy
matter and Applicants as a condition‘ of their servic; were duty bound
to serve in any offices of the Accountant General in North Eastern

Region which were then existing or were to be opened in future. They
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have no right to question the policy of separation of cadre to man the

newly opened office of the Accountant General in North East Region.
We d1d not find any lacuna in the policy to favour a few erﬁployees as
;ﬁéged by the learned counsel for the Applicants. However, if such a

¢« mistake take place in some case, the Applicants had the opportunity to
represent (in individual cases) and the Respondents should be obliged

to exaggne the matter and ?e’ctify the mistake, if any. But the

‘ . ’Applicants instead of exhausting the grievance redressal mechanism
available withinthe department have approached the Tribunal by filing
this Application under Section 19 of the Administrative Tribunals Act,
1985. Applicants cannot take advantage of the situatiqn and avoid the
“transfer/deployment without exhausting the opportunity for grievance
redressal available to them within the system under Section 20 of the
Administrative Tribunéls Act, 1985-Without having exhausted all
possiblé avenues for grievance redressal this application could not have
been filed before the Tribunal. The Respondents are duty bound to take
such type of policy decision, as has been taken by them to deploy the
personnel of the Respéndent Organisation. The word 1deputation.‘ used
in this case is also not "deputation’ in real sense of the term but the
Applicants will get deputation allowance for working in the same _

department and that too in accordance with the conditions of their

appointment. The Apex Court in the case of S.C.Saxena vs. U.OI &

Ors. (reported. in (2006) 9 SCC 586 -para-6), held that “a Government

servant cannot disobev a transfer order by not reporting at the place of

posting and then go to a court to ventilate his grievances” and that it is
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his duty to first report for work where he is transferred and make a

representation as to what may be his personal problems and that the

| “tendenQ of not reporting at the place of posting and indulging in
litigation needs to be curbed”. Since opening of offices of Accountant
General (A&E) in various State Headquarters of North Eastern Region
in public interest is a matter of public policy and transfer is an incident
of \s;;rvice and the’ Applicants have not availed of the opportunity for
redréssal of their grievances within the system, the Tl;ibunai has no‘
reason to interfere with the matter and we feel that Applicants, by
misuse the process of the Court, have held the entire system to ransom
in the interest of their own personal benefits (without any regard for
the condition of service laid down in their own appointment letters
making them liable to be tz'al;sferred/posted to their existing or any
new -offices to be kw% in future in North Kastern Region and the
requirement of public service) by filing applications without availing

the available remedies for redressal of griev.ances'under Section 20 of

the Administrétive Tribunals Act, 1985. We are of the considered

opinion that these cases are devoid of any merit; as we have.found that
the scheme for redeployment of staff by obtaining their option (and to

deploy them on deputation) to be outcome of a healthy personnel

management; and, if any of Applicants still have got any grievances,

then he/she should represent to the authorities only after joining at the .

new station in terms of the Apex Court decision in S.C.Saxena vs. U.O.1

& Ors. (supra).




22

§

16 - s

10. Original Applications are accordingly, dismissed (being-

devoid of any merit) with costs of Rs.1000/- on each Applicant which
shéipild be realized by the Respondents.. All the Misc.Petitions No. 27/08

& 140/07Gn 0.A.203/06), 141/07 & 28/08 (in 0.A.204/07) & M.P.41/08

#

(in O.A.28/07) also stand disposed of and all orders for maintaining

status quo or not to disturb the Applicants from their -present posting
'\{‘ )
ete. also stand vacated.

AN M
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL . -~
GUWAHATI BENCH : GUWAHATI

[ AR

0.A. No.27/2007 . R

M.Lyngdho & Ors.
oee Applicant
- versus -
Union of India & Ors.
e RESpondents.

Memorandum filed by the Counsel for the Applicant

The counsel has been informed by the applicants that
Compfroller and Auditor General of India by letter No.74/NGE(App)/5-2006
P+III dated 18.01.2008 has confirmed that an officer who has given
preference for permanent allocation for more than one office may be
considered for permanent allocation as per his seniority and option exercised
by him. One Shri Sﬁbm‘m Dey, Sr. Audit Officer has been permanently
allocated to the office of the PAG (Au), Assam as per his 2" option and the

allocation has been treated as final.

Another Sri Gopal Deb, Assistant Audit Officer was given

permanent allocation on his second option but the same was cancelled and his

on the strength of CAG's aforesaid letter regarding enforceability of 2
option during the pendency of the O.A. Shri Deb has been repatriated back
1o the station of his 2™ option i.e. PAG (Au), Meghalaya, Shitlong. The counsel

respectfully submits this before the Hon'ble Tribunal for cause of justice.

9/) ‘M v ' \$
o s>l
NChN ' S.N.Tamuli
* Advocate
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IN THE CEr\tJ’RA»L ADMLN’IéI’RATIVE TRIBUNAL
GU AHAT-BENCHGUWAHATI

0A.NO. .2 F....2007
Methelda Lyngdoh & o&s
VS-
U.0. & ORS.

SYNQOPSIS
ore
The appllcants Gr. C categary officials worklng at shillong in the office of the
Accountant General (A&E) Meghalaya etc, Shillong, The respondents had decided
separation of the cadres of Gr. B. officers (Sr.A.0.,A.0.,,AAOand S.0.)and also Gr. C.
and D cardres. The orders of separation have been issued in unscientific manner and
* . u ’
with arbitrargness. Number of Gr. B. officers approch, this Hon'ble Tribunal challenging
A
the separation by filing :;good number of OAs. and the Hon’ble Tribunal has been pleased

to pass interim orders not to disturb the applicants frpm the present place of posting,

their OAs are pending.

The Gr. C and D categary staff of Audit side have also filed one OA. Challenging

the separation of their cadre and the Hon’ble Tribunal has been pleased to pass interim
order not to disturb from their place of posting. This OA is also pending (O.A. No. 1565/
06).

The Gr. Cand D category was sought to be separated in A.G. (A&E). Shillong
(Assam, Meghalaya, Arunachal Pradesh and Mizoram by order dated 24/9/2004 calling
options with clause of finality of option but respondents have orbitgarily‘separated only
Assam. By circular dated 12/7/2006 fresh options have been called for ignoring the order
dated 24/9/04 and order dated 9/6/2006 again the clause of finality of option have been
given, s’héving the officials transferred to Assam. By order dated 21/11/06 list of officials
for allocation and deputétion have been issuedjherealso saving the officials transferred
to Assam the entire procesé is colourable, under camodflage with scope of favouratism
and arbltary ness. Deputation without cansentis illegal. The scheme of separation ignoring
the sanctsoned strength and on required strength (whichis a vague'??‘fm) and person-in-
position (Which is fluctuating and variable) is ilegal and not administratively just and fair.
Applicants prayer is preparation of comprehensive policy for separation of cadre in a

scientific manner.

.. \ Advor oY,
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH, GUWAHATI

O.A.No. D\ l 12007

1. Methelda Lyngdoh, Acctt
2. Bethelda Sohtun, Acctt
3. Shimti Hek, Acctt

4. Emerencia Sohtum, Acctt

5. Maybolyne Kharmujai, Sr. Acctt

6. Bijoy Léxmi Dutta, C/T
7.Man BahadurAle, C/T

8. Sumit Ghatak, Sr. Acctt

9. L.B. Buam, Sr. Acctt

10. Nandalal Raj, Sr. Acctt.
11. Kwissida Dk}hai’, Sr. Acctt
12. Raju c-hype, Sr. Acctt

13. Icydora Kurbah, Sr. Acctt

Filad b\d Yoo U\pr)\l'eom\s

14. Francis Xav Marbaniang, Sr. Acctt

15. Keshab Pradhan, Sr. Acctt

16. Debabani Deb Roye, Sr. Acctt

17. Aloka Biswas, Sr. Acctt

%

$/2/0F

Advocate .

i-h'wqa&. S N . Temald

Sumat Ghatak



18. Phai Singh Swer, Sr. Acctt

- Applicants -

All the applicants are working in the
office of Acctt General (A& E),
Meghalaya etc, Shillong.

- VERSUS -

1. Union of India, Represented through
Respondent No. 2.

2. The Comptroller & Auditor General
of India.

10 Bahadur Shah Zafar Marg,

New Delhi-110002.

Sumt Ghatak

3. Accountant General (A& E),
Meghalaya, etc. Shillong.

4. The Accountant General (A & E)
Assam, Guwahati.

5. The Accountant General (A& E)
Mizoram, Shillong.

6. The Accountant General (A& E)
Arunachal Pradesh, Shillong.

- Respondents -



1) PARTICULARS FOR WHICH THE APPLICATION IS MADE:

The application is made againstA.G. (A& E) Meghalaya etc, Shillong Esh-I-Order
No. - 198 & dated 21/11/2008, Circular No. 3307 dated 12/7/2006 and Estt.-I-Order No.-
53 dated 9/6/2006 on the subject of separation of Gr C & D cadres of AG (A&E)

Meghalaya, Assam, Arunachal Pradesh and Mizoram.

2.JURISDICTION:

Applicants declare that the subject matter of the application is within the jurisdiction

of the Hon'ble Tribunal.

3. LIMITATION:

The applicants declare that the application is within the period of limitation

under Section 21 of the Adminisfrative Tribunal Act-1985.

4. FACTS OF THE CASE:

41  Thatthe applicants are citizens of India and as éuch are entitled to the rights and
privileges guaranteed by the constitution of India.

4.2 Thatthe applicants are at present working in the office of the Accountant General
(A & E), Meghalaya Arunachal Pradesh and Mizoram, at Shillong in Group C

category. They are low paid employeés and have a common cause as regards

their service and pray for permission to file a common application under Rule -

4(5)(A) of the CAT Rules, 1987.
4.3 Thatthe offices of the Accountant Generals are under the control of Comptroller
, 'and Auditor General of India. The offices for the sister states of N.E. Region were
working at Shillong. With the reorganization of the states of N.c. region including
creation of states by division of undivided Assam, the Accountant Generals’ office
at Shillong has also undergone some managerial division. Itis also started that for
the p@rpose of functional needs of Accounts and Audits (which were combined),
the Accou nts and Audit side were bifurcated in watertight compartments coupled

with such functional bifurcation, further divisions of the offices at Shillong were

guw+ Gb\&}*&k\
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4.5

4.6

4.7

4

made by way of separation of offices in toAssam, Meghalaya,. Mizoram, Arunachal
Pradesh, Nagaland etc. It may be stated that such intermittent divisions caused
acute troubles in the métter of posting and transfer of officials of Group B, C and
D. It is stated that there has also been separation of cadre for section officérs,
AAQO's, AO's and Sr.A.O’s.

That no consistent and uniform policy of such separation of cadres has been laid
down by the comptroller and Auditor General to avoid piece-méal division/
separation of cadres. As a resu.lt at different points of time different instructions

have been issued giving scope to arbitrariness and causing undue troubles to the

officials.

That in this connection it is stated that in the recent past orders were issued for

separation of the officials of the Group B Cadres of both Audit and Accounts (A&E)

sides. These policies have been challenged before this Hon'ble Tribunal and OAs

have been admitted, which are pending adjudicatiﬁn..

That circulars have also been issued for separation of Gr. C and D cadres of the
Audit side by circular dated 23/3/2006. The said circular has also been challenged
before this Hon'ble Tribunal (OA.Nos 155/2006), which is pending adjudication.
That the office of the Accountant General (A & E) Meghalaya, Arunachal Pradesh
and Mizoram, Shillong by circular No. AGM/ CAD SEP/0-2004/1 dated 24/9/2004
circulated the scheme of separation of the A.G. (A & E), Assam, Meghalaya,

Arunachal Pradesh and Mizoram and called for options in the prescribed option

form. The circular clearly indicated that option once exercised will be final. Last

date for submission of option was 8/102004 with a compelling clause that incase
of failure to opt the cadre Contrpller will allocate such officials to either of the office
at Meghalaya Assam, Arunachal Pradesh or Mizoram. Under such compelling
circumstances the applicants had to submitted the options. The respondents also
know that required informations and data e.g. sanctioned strength etc were not
known/finalised. This circular was intended to do favour to some officials and was

issued in a hurry.

Suawid é;b\af} ak



4.8

4.9.

Copy of the bircular dated 24/9/

2004 with the option form is

enclosed as Annexure-A
That the applicants have been contacting office to know the fate of the separation
of cadre scheme and their options. They could learn that the respondents were in
utter confusion as regards modus operandi of the separation of cadre. The required
data as regard the sanctioned strength etc. were not available and could not be
circulated to the Gr.‘C and D staff including the applicants on request. The Accounts
Category lll Association, office of AG (A& E), Meghalaya etc, Shillong also could
not elicit such data. In the meantime the Gr. B officers also filed number of O.As
challenging the separation of Gr. B cadres. In such a situation the respondents
were inclined to depart from their initial scheme for separation.and option as
circulated by circular dated 24/9/2004 and decided to accommodate persons of
their interest in the Assam office at Guwahati without having any reference to the
sanctioned strength of the Gr. C and D cadres of Assam, Meghalaya, A.P. and

Mizoram in'a very hasty manner. By circular dated Estt—1 order No. 53 dated 9-6-

2006 some Group C and D officials have been allocated to Guwahati office.

Copy of the order dated 9/6/

2006 @ - - et s
V.
enclosed as Annexure B (ether

pages-containsthe-ramesand
heasingifcaled-tor
That immediately after the issue of the order No. 53 datéd 9/6/2006 the respondents
could understand that anomalies have cropped:i; the matter of separation, option
and allocation to Assam office as done by the order dated o/8/2006, the respondents
endeavoured to project a semblance of correctives steps in the matter of allocation

to the other offices viz. Mizoram, A.P. and Meghalaya and issued circular no. 3307

dated 12/7/2006. Most curiously the separation does not contain the name of the

office of A.G. (A&E), Assam. Itis stated that the original circular dated 24/9/2004 .

b Ghatak
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4.10.

4.11.

mandated separation of Assam, A.P. Mizoram and Meghalaya offices i.e. 4 (four)
states. The circular datedv 12/7/2006 contains only 3 (three) states viz. A.P.
Meghalaya and Mizoré’m, the office of Assam has been ostensively omitted to
safeguard irregularity dbne by the establishment order dated 9/6/2006. The last
date of option by the circular dated 12/7/2006 was fixed as 19/7/2006 later
extended to 28/7/2006 . This circular also contains the clause that officials who fail
to exercise options shall be allocated to ény of the three offices at the discretion of
the administration. The sanctioned strength and peréon - in-position were shown,
but the sanctioned strength has been ignored for the allocation without any reason,
which will make room for the favouratism. The increase or decrease in person in-
position after the option _has not been circulated to make‘room/scope for favourtism.
Copy of the circular dated 12/7/2006
is enclosed as Annexure - C. |
That the respondents are highly confused in the matter of sanctioned strength,

required strength and persons - in-position. In the mater of separation of cadre of

Gr-B. officers the form required strength was taken resort to. But on challenge

before this Hon'ble Tribunal the respondents under camouflage omitted the term

in the circular dated 12/7/2006.

That the respondents are not working with openess, whereas in the case of Gr. B.
officers the filling of post, with nexus to required strength have been mentioned, in
case of Gr. C & D the term required strength have been omitted because same is

under challenge: in number of O.As. pending before this Hon'ble Tribunal. Itis

categorically stated that the office of the Accountant General (A & E), Meghalaya,

A.P.and Mizoram are working with the term required strength though tﬁe omission
of the same term is explicit and deliberate in the circular dated 12/7/2006. Moreover
the circular dated 12/7/2006 does not give reasons as to why the separation of
cadre is not being implemented on the basis of sanctioned strength. The ideal

condition demands that separation shall be on the basis of sanctioned 'strength

[0y .
with permanent allotment as fuch an option. Administrative fairness does demands

the same. The respondents may on administrative feasibility and fairness make .

4 G hatak
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short term adjustment from among such permanent allottees by rhaking reasonable
scheme. Short term rotation may also be considereel by the respondents in this
respect. But most unfortunately eircular dated 12/7/2006 has been issued, saving
the incorrect decision by the order date 9/6/2006. In continuation of the circular
dated 12/7/2006 circular dated 14/7/2006 has been issued showing only persons
in position of some staff but not sanctioned strength C&D. Deputation has been
resorted to ifligally.

Copy of the circulated dated 14/7/2006

is enclosed as Annexure-D.1

4.12. Thatthe Accounts Category lll Association Shillong, had represented againstthe

scheme of separation of Gr. C ‘and D staff as explained above and has circulated
by the letter No. Acc/cate-3/2006-07/11 dated 3/11/2006 issued by the:GeneraI
Secretary of the Association, the correspondences in this aspect. The applicants

are members of the said Association.

Copy of the Associations letter
dated-3/11/2006 with letter
dated 2/11/2006 address:r:o the
General Secretary of the
Association by the office of the
" AG(A&E) Shillong, the letter
dated 27/7/06 issued by the A.G.
(A & E) Shillong and letter dated
26/7/06 written by the
-association are enclosed as
Annexure E, E-1, E-2 and E-

4.13. Thatby order No. Estt-l Order No. 198 dated 21/11/2006 office of the A.G. (A&E)

Meghalaya etc. Shillong has circulated list of Gr. C&D officers allocated to the
offices in Meghalaya, A.P. and Mizoram and also indicating the places where they

have been posted on deputation. This has been done as perthe circular dated 12/

+ G hagok
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4.14.

4.15

8

~ 7/12006.The applicants have been permanently allocated to the office of the AG (A

& E) Meghalaya but appliacants no. 1-13 have been shown as on deputation to
AG (A& E)Arunachal Pradesh and allotment of applicants no. 14-18 who were
earlier sentto Assam and later brought back to Meghalaya are pending. Itis stated
that the above allotments and deputation have been made without reference to
the sanctioned strength or the clear policy or principles of separation or stable
policy of sanctioned strength required strength etc. The deputation orders are
without consent and as such illegal. The fate of the options exercised under circular
dated 24/9/2004 has not been disclosed. No reason for delinking the Assam ofﬁce
as in order dated 9/6/2006 has been disclosed. This order dated 21/11/2006 has
been passed under camouflaged and has been done arbitrarily dehors
administrative fair play. | |

The circular dated 21/11/2006 is

enclosed as ~2\nnexure-F

That as already stated in respect of the separation of cadres number of Gr. B.

officers have approach this Hon’ble Tribunal through O.A. No 125/06, 146/06. 267/

06, 143/06, 115/06, 203/06, 204/06, 281/06, 273/06 etc and the Hon'ble Tribunal
has been pleased to pass interim order not to disturb the applicants from the
place of their present posting. The Hon'ble Tribunal was also pleased to hearin
detail and pass orders dated 21- 7 2006. ln M.P. No 59/06 52/08, 55/06, 56/06 In
O.A. No 143/08, 115/08, 125/06, 146/06 respectively.

Copy of the order of the Hon'ble

Tribunal is enclosed as

“ Annexure G

That the office of the Principal Accountant General (Audit) Assam, Beltola by circular
dated 23/3/2006 had decided to separate the common Gr. C and D cadre in the
Audit ofﬁcés of Assam, Meghalaya, A.P. and Mizoram and by order daté&i 9/6/
2006 allocation of Gr. C ahd D officials were made challenging the said éeparation
of cadre Gr. C and D category of Audit side an applicétidn was filed which has
been numbered as 1 ‘55/3.006 which has been admitted with interim order )to

ainkn ghabuy qugJ'- as regards the place of posting. The OA is pending.
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Copy of the order dated is

enclosed as Annexure-H

4.16 Thatby not making the separatioh simultaneously for the four (4) states as notified

in 2004 great prejudice has been caused to the applicants. For e.g. the applicants
who exrecised options for Meghalaya on the staff position then prevailing, though
seniorijere not allocated to Assam but to Meghalaya. Now again their position is

sought to be destabilised. They have been denied the scope of posting at Assam.

4.17 Thatapplicants humbly state that their grievance . is-not against policy decision of

separation but against the manner the separation is sought to be made opening
scope for favouritism and pick and choose policy. The humble submission of the
applicants the separation should be work?)uf ignoring the separation done in
persuance to notice dated 24-9-2004 and four offices should be separated

simultaneously disclosing factual position avoiding scope of favouritism and

arbitranies.

5. Grounds with Legal Provisions

5.1

5.2

5.3

5.4

5.5

«
[=>]

For that the calling option for four states with clause of finality of option, by
circular dated 24/9/2004, and thereafter separating only one state viz. Assam is
not just and fair and is arbitrary and whimsical.

For that again calling for option for separation of Meghalaya, A.P. and Mizoram,

arbitarily ignoring the earlier notfication dated 24/9/2004 is arbitary and illegal.

For that separation noton the basis of sanctioned strehgth is not just and fair and |
. any decision as regards cadre shall have to be on the sanctioned strength. .

‘For that the terminology of “required strength “is vague and abstract and opens

wide scope of favouratism and whimsical action

Forthatthe separation on the basis of person-in- position (PIP) is not administrative

fairness. “Person-in- position” is a fluxuating concept and any fair policy decision
as regards cadre shall be in reference to the sanctioned strength.

For that deputation without consent is illegal.

Quomid Ghotak



5.7

5.8

5.9

8.1

8.2

8.3

8.4

10

For that pecemeal separation of cadres causes und‘ue hardship to the officials
and opens scope of favouratigmby the respondents.

Forthat once posting in As;am under the 2004 option scheme with finality of option
clause and again seeking option and alloc;ated and posted to other state
demonstrates administrative indecision and ﬂuxuating orders giving room to
favouratism and pick and choose policy. |

For that, this application is filed bona.fidge and in the interest of justice.

DETAILS OF THE REMIDIES EXHAUSTED

That the appilicants declare that the they have no other alternative and efficacious
remedy available to therri E;mxay of this instant application.

MATTERS NOT PREVIOUSLY FILED OR PENDING WITH ANY OTHER
COURT: |

That the applicants declare that no such writ petitiob-or suit has been filed regarding
the matter in respect of which this application has been made, before any Court or
any other authority or any other Bench of the Tribuna’l nor any subh application, writ
petition or éuit is pending before any of thern.

RELIEFS SOUGHT FOR:

Under the facts and circumstances stated above, the applicants humbly pray for

the following reliefs.

i

The circular No. 3307 dated 12/7/2006 issued by the office of the A.G. (A&E),
Meghalya etc. Shillong and>the order No. Estt/Order No. 198 dated 21/11/06
issue from the same office be set aside and quashed. _

The establishément Under No.- Estt. I-Order No.53 dated 9/6/2006 issuedin’
isolation only for Assam, issued by the office of the A.G: (A&E). Meghalaya etc,
Shillong be set aside and quashed.

The applicats shall not be sent oﬁ deputation without their consent.

The applicants shall not be distéirbed fro‘m their place of posting without
publicalion of a scientific and comprehensive just and fair policy giving full

scope to the applicants

B ‘Gb\cufcuk
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8.5

9.1

9.2
10.

1.

12.

‘The applicants shall not be distarbed from the present place of posting.

I

The any other relief that the Hon'ble Tribunal may deem fit and proper. The

above reliefs are prayed on the grounds stated in Para-5 above.

INTERIM RELIEF PRAYED FOR:

During pendency of the application applicants prayed for following interim orders/

relief.

The operation of the Estt-I-Order No. 198 dtd 21/11/2006 in respect of the

applicants be stayed / suspended.

This application have been filed through Advocate.

Particulars of the Postal Order.

Quenid Ghatok

(1)IPONo. = ™ & 351C#Q
(2) Date of issue 5/2/0F
(3) issued from &Y .PO.
(4) Payable at &:@PQ. Q\ha )

Enclosures as stated in the index.
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Verification

l, Sumd G'/‘MQ’KAT‘P"(—&M No€age about 40 years son of

..........................

cglAé.N‘- Ky QD\MM working as S¢. Aacoundant  in the office

............................

.............................................

of the Accountant General (A& E) Meghalaya etc. Shillong do hereby verified that
statement made in Para-1,4,6 and 12 are true to my knowledge and those madein
Para- 2, 3, 5 are true to my knowledge as per legal advice. | have been authorised

by other petitioners to sign this verification on their behalf which | do accordingly

and | have not supressed any material facts.

And | sign this verification on this 0‘&'0&07 day of February, 2007 at

- Guwahati.

Sumit ( hadak.

Signature of the Applicant
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OFFICE OF THE ACCOUNTANT GENERAL (A&E) MEGHALAYA, ARUNACHAL
PRADESH and MIZORAM, SHILLONG 793001.

AGM/ CADSEP /8-2004/1
Dated: 24" September 2004,

The separation of the common Gr. C and Gr. D cadres in the offices of the AC (A&E)

Assam, Guwahati and AG (ARE) Meghalaya, Arunachal Pradesh & Mizoram, Shillong is under
active consideration. Along with this, the Offices of the AG (A&E) Arunachal Pradesh and AG
(A&E) Mizoram will also be set up. The offices of the AG (A&E) Arunachal Pradesh and AG (A&E)
Mizoram will however, continue to function from Shillong till such time that office space ahd
staff quarters are available in Itanagar and Aizaw! respectiely.

As enough officials might not be available in all the cadres who will opt for the office of
AG(A&E) Assam at Guwahai:i, AG (A&E) Meghalaya at Shillong, AG (A&E) Arunachal Pradesh at
Shillong / Ttanagar and AG (A&E) Mizoram at Shilleng / Aizawl, sach official in the Gr. C & Gr. D
cadres besides indicating an option in 81, No. 7 of OPTION FORM, for choice of office for posting
will also be reguired to indicate an option to go on deputation to these 4 [four] mentioned
offices [ see Sl. No. 8 of OPTION FORM]. .

Officials who are finally allocated to the offices of AG (A&E) Arunachal Pradesh, Shillong
and AG (A&E) Mizoram, Shillong based on their options [Sl. No.7 of OPTION FORM] will not be
paid any deputation allowance. These officials when transferred to Itanagar and Aizaw! will aiso
not be paid any deputation allowance.

Officials who are finally allocated to work in the office of the AG (A&E) Arunachal
Pradesh and AG (A&E) Mizoram based on their indications that they are willing to go on
deputation [SI. No. € of OPTION FORM] will not be paid deputation allowance while they are
posted in Shillong. Such officials when transferred to work in these new offices at Itanagar and
Aizawl will however, be paid deputation allowance.

Officials who will be allocated to the offices of the AG(A&E) Meghalaya, Shillong,
AG(ARE) Arunachal Pradesh, Shillong / Itanagar and AG(A&E) Mizoram, Shiliong / Aizawl and
who also indicate that they are willing to go on deputation to the office of AG (A&E) Assam,

-~ Guwahati will on posting to-this office be paid-deputetion-sliowance, -+ —-- - -
Each offidal is required to exercise ‘his / her option in the OPTION FORM to be supphed
to him fher by the Administration Section by 8™ Ootober 2004. If any official fails to exercise
his / her option as indicated above by this date, the cadre controlier will allocate such official
permanerntly to efther Yhe office of AG(AKE) Meghalaya, Shillong or AG (A&E) Assam, Guwahati

T T T RG {RRE) ATonaTthe Pratesh Simiong 7*rtanaga'r‘or‘¢\:G'm8E ) M1zoram, Shmong / Aizawl. -

The option once exarcised will be final.

ot
D . . Asva <)o



' OPTION FORM i

1. NAME [in full in capitals]:

5. DATE OF BIRTH! evreeessecesimsinsssssessessemsssssssassssss s s 000 000 e
3.  DATE OF RETIREMENT:...coonnes s
4 PRESENT DESIGNATION: . .oouiieissesersessesssriaeassssssss s ot ss b s
5. OFFICE IN WHICH YOU ARE WORKING IN PRESENTLY .....cociiiviiimniininianies fraresnraeesne s
6. SECTION WHICH YOU ARE PRESENTLY POSTED IN:iuoiiiisiieiiiisisnseesissssssanssns oo

7. OEFICE YOU WANT TO BE ALLOCATED TO ON CADRE SEPARATION:

!

I AG (A&E) ARUNACHAL AG (A&E) MIZORAM, ! i AG (A&E) i AG (ARE) l
i PRADESH, SHILLONG / AIZAWL. ! ! ASSAM, IMEGHALAYA, |
i SHILLONG / ITANAGAR. i ' GUWAHATI ll SHILLONG
! I , :
[A) [B] } ! [cl v [D] i
] )
! j i | I !

Note: BELOW EACH BOX ABOVE SHOWING THE NAME OF AN OFFICE, IS A BLANK BOX.

IN THIS BLANK BOX INDICATE YOUR CHOICE BY NUMBERS 1,2, 3 OR 4. FOR EXAMPLE IF YOUR 1%,
27 3" and 4™ choices are [C], {B], [D] and then {A] then put 1, 2, 3 and 4 under blank box under
[Cl, [B], [D] and [A] accordingly. FILL UP EACH BLANK BOX. NO OVERWRITING. IN CASE OF
OVERWRITING USE FRESH OPTION FORM,

8. OFRICE YOU OPT TO GO ON DEPUTATION TO ON CADRE SEPARATION, IN CASE YOU ARE
NOT ALLOCATED CHOICE BASED ON OPTION AS INDICATED BY YOU AT SERIAL No'7 ABOVE.
|
TTAG (A&E) ARUNABHAL [T"AG {A&E) MIZORAM, | . AG (A&E) L] AG (A&E)
PRADESH, ! SHILLONG / AIZAWL ASSAM, | l MEGHALAYA, |
i SHILLONG / ITANAG ‘Q\ l | GUWAHATL. @ |sHILLONG.
o, A [F] i ! i
%, I
[E] \ - (614 |l _1mu) !
- [ | i [
\ < ; i : - ] | !
1 J . ! ! ' : : : l
Note: BELOW EACH BOX'ABOVE SHOWING THE NAME oF AN, OFFICE, IS A BLIl\NK BOX.

-
IN THI5S BLANK BOX INDICATE YOUR’CHOICE 8y NUMBERS 1,2,3 OR 4. FOR 'EXATIPLE IF YOUR

1%, 27, 3 and 4™ choices are [E]> [H], [F] and then [G] them put 1, 2, 3 and 4 under blank box
under [E], [H], (F] and [G] accordingly. FILL UP EACH BL/ANK BOX NO OVERWRITING 4IN CASE OF-
L

OVERWRITING USE FRESH OPTION FORM. ' e \( , [ / > v{ b -
‘.‘ . N -",. N A
i ‘a . o
\ . _ . / ., /_ < ; ’ ™ .
e R R 1 ‘s e T,
X \-.,4 - .. ’ " :' . : ‘1 4 . T / ’
Date: ' : B v
. o , Y 7
Plage: . . ' ! ' ‘-
.~ y . . t
. ) <, /
r ‘ o
NAME IN FULL IN CAPITALS: - N
\:7

ST GNATURE s e eeeeeretesstase s eeasseaeeeinsee e estesssesb e s e b e snese s e ss b e e s e naras T v

ag’\ . }3 : | i
R\\k S
®
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—
OYFICE OF THE ACCOUNTANT GENERAL '(jéx&E) MEGHLAYALTC: SEILLONG
Estt-T order No. 573 Dated-.09-06-2006
Consequent upon the separation of Gr.’C’ & ‘D’ Cadres between the O/o the AG
(A&E) Meghalaya eté~Shillong & AG (A&E) Assam, Guwahati with gffect from 1.12.2005 and
based on the options exercised by the individual officials, the following Group ‘C’ & ‘D’ officials
have been permanently allocated to the Offices indicated below in order of seniority. However, in
case of any, anomalies arising out of issues pertaining to seniority this should be brought to the notice
of this office within fifteen days from the date of issue of this order.
0/0 THE AG (A&E) MEGHALAYA ETC. 0/0 THE AG (A&E) ASSAM, |
SHILLONG GUWAHATI :
Sk No. Supervisor (Gr“B*Non-Gazctted) SI No | Supervisor (Gr. ‘B’ Non-Gazetted)
1 Shri S.E. Sohliya ] Smti Phulmaya Palanwal
2 Smti Sukla Das
SL. No SENIOR ACCOUNTANT SI No SENIOR ACCOUNTANT
m | | Shri Subodh Ch. Biswas - 1. Smti Shovana Das
@ 21 Smti Ratna Deb . 2 Smti Tapashi (Bose) Roy
3. )~ | ShriOnghioo Paswett X v~ 3 Shri Milan Kanti Bhattacharjee
* 4 (1)) Smti Rosila Shylla - - 4 Smii Arati Ghosh
5. | Smti Fatema Begum - S Shri Prajadhip Bhattacharjee
X Q.L_n Shri.SiBarson Wallang 6. Smti Namita Nag Choudhury
X 7 313 Shr Opender Swer - 7 Shri Pratul Krishna Sen T
)( g.1elob Shri-Costly Mohan Roy Sawkmie v 8 Smti Nilima Sen Gupta N
_oshel) Shrt Shyamal Kanti Bhattachatiee v~ o .5hri Lakshman Ch. Bhattacharjee
10 | Smti Suklin Lyngdoh 10 Shri Pabit Ch. Baishya
1. - |-Shri Sainkur-Marbaniang - |14 - -~Shri-Swapan Kr-Bhattachariee
"""" 12. | Smti Honira Kharwanlang 12| Siri Tapash Kr. Deshamukhys
3%l Shri Brassley Majaw - 13 Smti Aparna Bhattacharjee
14. Shri I. Markhia Kharshiing 14 Shri Kamala Kanta Bhuiya

PR
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15.% | SmtiMeera Biswas 15 Shri Sambhu Nath Bhattacharjee
16. Smti Viola Lyngdoh - 16 Smti Madhabi Lata (Paul) Das
17. Shri Christopher Treson Khongwat ~ « | 17 Smti Anjali Bhattacharjee (IIT)
18. Shri Thlimshon Nongkhlaw 18 Smti Sabita (Choudhury)Bhattacharjee
19. Smti Belinda Diengdoh 19 Shri Ranjit Kr Bishnu
20 gp;l‘ Smti-Thelmabela-War «~ 20 Smti Ratna Dutta Roy
21. | Smti Joanna Susngi - _ 21 Shri Apurba Ch. Sharma
'22.- | -ShriMagsood Ahmed - S 122 Smti Alpana Roy
423 | Smti Preciously Gatphoh 23 Smti Arpana Das
24, Smti Antristima:Lyngdoh 24 Smti Shibani (Roy) Bhowmick.
25. Shri Dipak Kr. Bhattacharjee - 25 Shri Anadi Shankar Choudhury
X 26U Shri PrasantaChoudhury 26 Smti Shyamashree Dhar
27, | Smti Mayvie Kharpor 27 Shri Jyotirindra Nath Dhar
28. Smti Wenly Nongkynrih 28 Smti Suchitra Dutta-Choudhury
29. Smti Marcellina Kharkongor 29 Shri Pradip Kumar Choudhury
Y 3031 Shri Dorsingh Rai Tiewsoh 30 Shri Narendra Das Barman
31 Shri Jurbor Singh Cajee - 37 Smti Anusua (Dutta) Gupta
32. X | SheiH-KhlurSineh Marbaniang-\ " 32 Smti Nirupama Bhuiyan
2 33. X | Smti Tlistina Lynrah 33 Shri Pradip Kr. Madak
34. Shri Wosliﬁgton T. Kharkongor 34 Shri Naren-Ch. Mazumdar
35. Smti Binapani (Bhattacharjee) Deb | 35 Smti Nalini (Sonowal) Borah
36.X | Smti NamitaNag v~ 36 Shri Kanak Ch. Das
37. Shri Pranabendu Choudhury 37 Smti Nilima (Goswami)Bhattacharjee
38 __Smti Lucilla War_ ! 38 Shri_Pulin Borah
f’3'9.“[“"' Smti-Patrieia-Mas 139 | Shri Imran Hussain
40. Shri Francis Betkupar Sawian / 40 Shri Shekhar Lal Choudhury
W4T | Sho Arun Kant Mandal - 41 Smti Sikha Deb -
D ‘* ——|—Shri DrowingsonDkhar ——-— - —~ - 42~~——Shri- Bhaskar Kar—— -~ - =
""" o IS L Shri%inna{ai?-yngdﬂh—""":"' e L &Smﬁﬁanju]nﬁ(-s-imm@ﬁe“b -
X 44.\“1 Smti Nihar Kana Purkayastha _ 44 ‘Smti Lakshmi Paul
45, Shri Sunder Singh Pun  * 45 _Smti Nanda Dutta

——— e R
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46. Shri Santanu Kr. Choudhury 46 Shri Lakhindra Das
47. Smti Nandita(Choudhury) Bhattacharjee- | 47 Smti Aruna Dhar
48. Shri Gim]ette Roy Lyngwa 48 Smti Uma Purkayastha

* 493 ‘Y Smiti Janet Deary Kynjing - 49 Smti Kalpana Roy
50. * Smti Debilui Shallam - 50 Smti Sati Chakraborty

X‘Sl. Smti Rileynti Kharchandy v 51 Smti Hiramai Gogoi
52. Smti Sikha Dutta -~ 52 Smti Dipali Bhattacharjee
53. --Shri JayantaPd.-Bhowmick . - |53 SmtiPrapti Goswami
54, Shri G. Speaker Swer - 54 ‘Shri: Subhas Das
55. Smti Dondor Dkhar 55 Shri Cheniram Sonowal
56. Smti Sabita:(Chakraborty) Bhattacharjee * | 56 Shri Kishore Roy
57. Smti Aida Mary Shul]_ai 57 Shri Satya'bra‘ta. Mabhanta
58 ‘Smti Tla éhéttécharjee - |58 Shri Bedanath Sarma
59. Smti Emelia Sawian »59 | Smti Prativa Sarma

)U".g(), Shri Reginald Nongkynrih 60 Smti Chandra Devi
6], Smti Binolin Lyngdoh Mawlong 61 Shri-Ghana Kanta -Gohain
62. Smti Bonsilin Rymmai 62 _ Smti Tilottama (Malakar)Sharma
63. Smty Nevgrty Dkbhar 63 Smti Anita Bhuiya.
64. Shri Kamakhya Prasad Bhattacharjee 64 Smti Bijoy Lakshmi Das
65. Shri Lamph_rangSun ’ 65 Shri Nalini Ranjan Medhi
66. _ Smti Bliona Mawlong 66 Shri Dipak Kr Dhar
67. Smti Jorgin Sohtun .67 Shri Rajeswar Medhi
68. _Shri 'Wal1anbill Khongwir 68 Smti Puspalata Baruah
69. Smti Ris&h@ﬁhankmggof 69 Shri_Biswajit Dey

__70. | ‘ShriSubodh Ch. Sarkar e 170" _Shri Kédlyan'Kr. Das
71, _Smti Baiarmon Wahlang 71 Shri Taharlal Das
72. Smti Io?wanka Pyrtuh ] 72 Smti Shelley Bhattacharjee

—73 S—mti—suui.t'}—Rﬁm‘(ﬁ_llgl_j_.'@]}gl;ﬁ:ﬂ?QS_M — Shri-Dwijendra-1-al-Pas :
e R e Y N I E O
75. Smti Torilla Kharkrang 75 Smti Dipali Shome
76. Smti Obriel Shallam 76 Shri Dibyendu Choudhury

i e K
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77. Smti Donbok J. Nongbet 77 Shri Bimalendu Gupta

78. Smti Imon Rebecca Bang 78 Shri Rajat Deb

79. Shri Sunil Kr Das.(I) 79 Smti Sabita (Deb) Das

80. Smti Wiatcy Blah 80 Shri Satyen Chandra Deka
81. Shri Bidhu Bikram Deokata 81 Shri Pradip Kumar Gogor

82. Smti Luciana Nongkynrih 82 Shri Gautam Kumar Dutta
83. Smti ILency Chyne 83 Shri Tapan Kr. Das

84. | Smti-Dencynora-Sarma Kakoty -84 |- -Shri Nani-Gopal-Choudhury -
851 ShriGeorge Ripnar——"_ 85 Shri Dilip Singha ___

86. Shri Cyprian Madur 86 Shri Bikram Boro

87. S-hri’Camefon'?Rupert Khongwir 87 ‘Smti Sanghmita Chakraborty
-88. ‘Shri L. BankaBihari.Sharma 88 . ‘Smti Bijoya Roy:Choudhury
89. Smti _Shemsuk"M. Dympep 89 Shri Anubrata Das

90. Shri Kiran Ll Joshi 90 Shri Jotin Kr. Bharali

91. Shri Sylvestar Nongrum 91 Shri Kabindra Kr. Das

92. Smti-Rosegreno R.‘Sangma 92 Shri Samir Kr. Dutta

93. | - Shri Manik Sangma 93 Shri Gohin Ch. Gogoi
(60)"| . Smti-ChhayeDeb) Dutia 94 Shri Surajit Baruah

05, Smti Sutapa Chakraborty | 95 Shri Gopal Ch. Dutta

96, Smti-Kmitsibon Suna 196 Shri-Kripasindu Kar

97. Smti Civil dé. Lyngdoh 97 Smti Malabika Bhattacharjee
98. Smti-Lucy Margarett Nongkynrih -| 98 Shri-Parimal Ch. Dey

99. Shri Moniram Chetri | 99 Shri Pradip Kr. Roy

100 §iniijoyashréebliﬁa " '100._;Sﬁﬁi-Rrad:ip-bekarBamah
101." | Shri ArunDiengdoh =~~~ 101 | Shri Bimal Kanti Barman
102. Shri Nilkanta Bhattacharjee 102 Shri Ghana Kanta Basumatary
103, Shri Prabin Kumar Dey 103. Shri Ramananda Deka

104~ Shri Randolf Singh Tyngdoh 104 Shri BolifrBora

105 =Smti-Archana=Bhattacharjee-—- FO5====~—Smti-ATona-Tahu =
106. Shri Paisingh Nongrum 106 Shri Kulbahadur Thapa

107. Smti H. Basancy Nongbri 107

Shri Sujit Kr. Deb
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108. Smti Shipra Bhattacharjee 108 Shri Samar Dutta
109. Shri Man Kumar Sarma 109 Shri Ashish Chakraborty
110. Smti Dipali (Dey) Sharma 110 Shri Manish Rn. Roy
111 Smti Genevieve Hek 111 Shri Farukuddin Sarkar
112. Smti Kerlinda Kharchandy 112 Shri Salil Biswas
113. Smti Waitimon Kharbuli 113 Shri Lalan Pd. Roy
114, Smti Ratna Kharbanee 114 Shri Tapash Mazumdar
: w}‘l‘lﬁ. 1 -Shri‘Makhanlal‘Roy-Choutdhury 1715 - “Shri-BimanCh. Roy -
116. Shri Dhurba Subba 116 Shri Dipak Kakati
117. Smti Wissmary Wanshnong 117 Smti Anima Bhattacherjee
118. Smti ‘D. Hirmon Kharmawlong 118 Shri Sibendra Sen
f\{/ - 119. ‘Shri J. Eriday Kharsyntiew 119 Smti Nandita Choudhury
120. Shri Dilip Kr..Dewan 120 Shri Jayanta Deb |
12]. ‘Smti Teresa Rosaline Marbaniang 121 Shri Pravesh Ch-.Majumdar
122. Shri Dumex Chynret 122 Shri Biswajit Kar
4J0? 123X | Shri Mangal Singh Thapa 123 ‘Shri Manash Kanti Majumdar
124. Shri Sylvester Lyngkhoi 124 Shri Ashit Kr. Roy
125, Smti Sumitra Kharshiing 125 Smti Mamata (Sarkar)Bhowmick
126. Smti Banrilang Nongrum 126 Smti Tapati (Dey) Das
127. -ShriRicky Phankon 127 ‘Shri Uttam Deb Roy
128. Smti Kristina Khongsar 128 Shri Apurba Kr. Paitya
129, -Smti Iswina Thabah -129 Shri-Hiren Ch. Das
]30 ' ShnLeader Roy Lyhgdoh _ 130 Smti Tapati Sen Gupta
]39 —Smti-Nerinda-Sun 131 Shri-Msityunjoy-DebRoy
132 | Smti Charlete D. Nonghuloo 132 | Smti Bandana Bhattacharjee
133, Shri Teiborland Lyngdoh Nongbri 133 Smti Mitali (Debi) Paul
134. Smti-Sylvia Mary Kharbangar | 134 Shri_Pradip Majumdar -
13>, _|__Smb Sherry Bellin Kharbithai 30 | Shr Subhash Th Talukdar
- 13%. ST Bl Tyipdos ™= === | 136 S BiswajiT BHatachangg e
137. Smti Rosalind Dohling 137 Smti Shyamali (Dutta) Sen
138. Smti Balmila Warjri 138 Shri Bhola Nath Biswas
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[ 139, | Smt Baisirial Nongkynrih 139 Shri Debajyoti Deb
140. Smti Christina Khati 140 Shri Manoj Kr. Roy
141. Smti Nazima jyrwa 141 Smti Jharna Das
142. Smti Besper Pamthet 142 Shri Amitava Chatterjee
143X Shri Ram-SewakRoy " 143 Shri Biprojit Roy
144. Shrj Victor Pyngrop-e 144 Shri Binoy Kr. Das
145. Smti.Jusiina Baxla 145 Shri Sasanka Singha
f} &/ 146. - SmtiLa 'monhun -Sawkmie 146 Shri Putul-Ch.-Deka
£ 147. Sm: Ri, iada-Saibome 147 ‘Shri Indrajit Pathak
148. Shri Hanbarson Pathay: 148 Smti Shilpa Mazumdar
149, Smiti Margaret Rynjah 1149 Shri Anup Kr. Paul
150. Smti . swtilda Diamai 150 Shri Paltan Mitra
| 151 | shriP sbinBanik . 151 Smti Sarbani(Adhyapak)Chakraborty
152 | ShriR¢ uChyne 152 Smti Sikha Rani (Mitra) Mazumdar
153. Smti Valarina Kharsyntiew 153 Shri Dibakar Mazumdar
154, ‘Smti Maureen Kharpran 154 Shri kumar Paritosh Deb
155, Smti Monoliza Syiemlieh oY 155 Shri Prakash Singh
& 156. Smti Miidred Joan Mawtie 156 Shri Sankar Boral
157. Smti Mabolyne Kharmujai | 157 Shri Sanjib Kr. Mazumdar
158. Smti Elbines-Shadap 158 Smti Soma-Datta Gupta
159. Smti Molina Lyting 159 Shri Soumyendu Bikash Mazumdar
160. Smti L ubjani:(Bhattacharjee) 160 Shri-Pradip Kr. Das (IT)
( nakraborty
161. Simti Bisnola Nongbri 1161 ‘Smti Reeta (Biswas) Dhar
T‘\“ w2 162 ~-Smti-Bijora-Rynjah- - - ... . 162 ... ... .Shri-Dhruba Dutta-Upadhya o
163. Smti Margaret Nongbuloo 163 Shri Narayan Ch. Das
164 - Smti-Lutfa-Mary-Suchiang 164———|—--Shri-Sanjoy-¥Kr:-Das
o 165. Smti Tapati Deb | 165 Shri_Pranab Jyoti Chakravorty
C 166, SR Singh Buhphang """\ 166 |~ Sme Bant Rapi(Das Haler
167. Smti Daap!.yrmen Lyngdoh 167 Shri Bijon Bihari Purkayastha
168. Shri Herton Kharumnuid 168 Shri Paritosh Deb
169. Smti Dakaniwat Hi Lalo 169 Shri Satyajyoti Das
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| 170, | Shi Sitesh Ch. Das 170 Shri Biswajit Purkayastha
171 3|  Smti Anasuya Devi v 171 Shri Debajyoti Kar
172. Shri Dickieboon Xhonglah 8 172 Shri Golak Ch. Deka
173. Smti Kwissida Dkhar 0% 1173 Shri Jewel Dutta
174. Shri Xlen Singh Buhphang o%| 174 Smti Sankari Goswami
175. Smti Geraldine F.Synnah 175 Shri Anjan Dutta
176.- | Smti Lasubon Kharmutee 176 Shri Debatosh Shome
177. -+ -Smti Mistiltan-Synrem - e =TT Smti‘Barada Patar -
178. Smti Cicilia Mawniuh ' 178 Shri Tushar Xanti-Ghosh
179. Smti Christina Warjri 179 Shri Joy Prakash Narayan Choudhury
e 180. | Shri Debendra Chetri ' 180 | Shri Debesh Ranjan:Choudhury
% 1818Y  Shri Nandalal Raj 181 Shri Ashit Baran Chanda
182. Smti Icydora Kurbah 182 Shri Debasish Das _
183.. Smti Blue Bell :Gashnga g | 183 ‘Shri Narayan Ch. Singha
184. | Shri James Steven Sohtun 184 Smti Manju(Chakraborty)Bhattacharya
185. | Shr Mayhdland'Suchjang ¢4 185 | "Shri Sarikar Banerjee
186. | Shri Sujit Kr Dey . 186 Shri Shubhrendu Das
187. Shri Amrit Kumar Lama - 1187 Shri Narendra Ch. Sarkar |
M| .88 Shri Ires Steven Rynjah 188 Shri Dipak Kr. Das
f#_189. | -SmtiJacintaMary Nongrum | 189 Shri Subrata Roy
V190, Shri Latlea Born Buam 190 Shri Dibyojyoti Bhattacharjee
191 | -SmtiR Dei-Gracia Sohtun 1191 Shri-Ramayan Singh
192. | Smti Aquila Pyngrope - ' 192 Smti Bimala Devi
193. | Shri Pradip kumar Baruah 1193 | ShriRatan Dey
i4-M4--194. - - --Shri-Sumit Ghatak -~ -~ - - 194 |- Shri-Suvashish-Chakravorty -
43y 195, Shri Newstar Roy Marbaniang 195 Shri Dipankar Purkayastha ”
196 Smti.Antina. Mary.Marpna 196_.__ | _Smti AJoka.(.Bhattachamee)Chaknaborty___
197. |- Shri Kephas-Pahsyntiew 1197 Shri Hem-Ch. Konwar
—— 98— -——Shra—AniJ‘ban-Bhatt-acharjee +-198 Shri-AshimKr-Das— ——
=199, | Smti Pearly Kharpran Joo 199 Shri Raj RumarRoy "~ """
_200. |  SmtiBalapynhunKhongsit | 200 | Shr Samarjit Sen .
201. Shri Phai Singh Swer 201 Shri Parimal Chandra Seal
202 Shri Francis Xav. Marbaniang 202 Shri Gobinda Deka
203. Shri Jubanlak Hynniewta 203 Shri Prabir Kumar Saha

‘%‘\W’)
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204, Smti Debabani(Biswas)Dev Roye 204 Shri Narajit Singh
205. Smti Arbina Pathaw 205 Shri Swapan Kr. Das
206. Shri Tony Foster Thangkhiew 206 Shri Shyamdeo Pandit
207. Shri Woston Hynniewta 207 Shri Subhash Chandra Sen
208. Smti Ontimmai kharkongor 208 Shri Subhash Bhattacharjee
209. Shri Samsul Kharkongor 209 Shri Pritosh Sen

210, Smti Aloka Biswas 210 Shri Dipankar Naug

211. Smti Basanta Rynghang 211 Shri Subodh Chandra Malakar
212. | Shri keshab Pradhan 212 Shri Chayan Chakraborty
213. Shri Pramod Kr. Basumatary 213 Smti Sanjukta Dey
1214. Shri Jangkhokam Guite 214 Shri Homnath Khatiwada

215. Shri Sudesh Pradhan 215 Shri Shyamal Karmakar

216, Smti Mary Lavenya Warjri 216 ‘Shri Bachan Ch. Dey ‘

217. | SmtiHlimpawli Tryte | 217 Shri ‘Sujan Choudhury

218. ‘hriPa: ‘Khotinthang Haokip 218 “Shri Ashish Paul

219. ShriDe dbrata Roy 219 ‘Smti Utpala Das |
220. Smti Sheree Mihngi Swer 220 Shri Sujit Das \
221. 5hri Jit Bahadur Sunar 221. Shri Sanjib Kr. Dhar l
222. Smti Silma ~“harmietpen 222 Shri Prasanta Sen Gupta
223. Smti Dariti * {awiong 223 Shri Bibhash Bhattacharjee
224. Smti Fatima Nonglkynrih 224 Shri Dhrubajyoti Bhattacharjee

225. Smti Bendicta Wallang 225 Shri Amriteswar Bhattacharjee

226. Smti Ccstarica:Shadap 226 Shri Alojyoti Das

227. Shri Lamphrang Rynjah 227 Smti Pronoti Sonowal

228. "Shri Frankic Evalone Pariat 228 Shri Dipak Chandra Baidya

229. __Smti Saira (Passah) Haque | 229 _ Shri Jnyanendra Sarkar

230 SmtiAdr >na Lyngdoh 230 Shri Ratan Paul

231. Shri Topass Lona 231 Smti Kanika (Bh.csgvmxck) Sarkar

232. Smti Jacinta Mary Shangoi 232 Shri Nirvoy K.D. Purkayastha

233. Shri Klesstar Nongkynrih 233 ‘Shri Sanjoy Dey Sarkar

' 234 ———S—hri-Rislehem-lan-g{’-yﬁg-rope;—_-“-_»-; i 234 -—---—Smti-Sudipa (Purkayastha) Bhattacharjee

23°. Smti Heln Synnah 1235 | Shri Bhaskar Chatterjee T
236. Smti Ropsidora Nongsiej 236 Shri Animesh Saha |
237. Smti Valentina Kharrajee 237 Shri Kalikanta Banik
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238 Shri Debabrata Deb
239 Smti Sarmistha (Deb)Dutta Choudhury
240 Shri Sripad Bhusan Dey
241 Shri Gautam Kr. Dey
242 Shri Dipankar Deb (I)
243 Smti Suchandra (Deb) Sen
244 Shri Khagan Narzari
| 245 -Shri Sarat-Ch. Deka
246 | Shri Kaushik Rn. Acharjee
247 Shri Niranjan Kr. Roy
248 ‘Shri Bidhan Chakraborty
249 ‘Shri Kanistha Rabha
| 250 Smti Ratné(Dey) Mulherjee
251 Shri Anup Kr. Singha
252 Shri Deepak Rajrawani
253 Shri Mrinmoy Bhattacharjee
254 Smti Dolan Chapa (Das) Mukherjee
255 Smti Nabanita (Laskar) Das
256 Shri Syamen Sarkar
257 Shri- Guru Prasad Dutta
258 Shti Swapan Kr. Dej; Sarkar
259 _Shri Arabinda Chakraborty
260 Shri Subrata Kr. Banerjee
1261 __|__Shri_Sankar Haldar
1262 | Shri Sanjeev Sankar Das
263 Shri Chandan Roy Bhowmick
1264 | Smti Minati (Das)Sen Gupta
265 Shri-Biswanath-Paitya———
B e -~~_—:2:6-6~——---' "_-‘Szl’lfi:S’f)lﬁfa?Siﬂgil?BEy_"—'M. Py
267 Shri Kamalesh Dutta
268 Shri Nihar Ranjan Sharma
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269 Shri Mansk Dutta
270 Shri Paresh Kumar Kakati
271 Shri Niladri Ghosh
271 Shri Ashis Nath
273 Smti Anita Deb
274 Smti Shanti Pradhan
275 Shri Bidhan Ch. Dutta
1276 -~ Smti Soumitra-Dutta-Choudhury
1277 Smti Sunanda (Dutta:Choudhury) Dam
278 ‘Shri Basanta Boro
279 Md.. Zameeregbal Alam
1280 Shri Amiyangshu Roy _
281 Smt1 Pratima (Sarkar)Dutta Gupta
1282 Smti Sathi-Chakraborty
283 Shri Sriprasad Bhattacharjee
284 ‘Shri-Subir Kanti Paul
285 Smti Rinku (Sarkar) Choudhury
286 Shri Biresh Roy
| 287 Shri Sushanta Chakraborty
1288 |- Shri Siddhartha Ghakraborty
1280 | Shri Arabinda Kr. Das
290 Shri-Rilip-Mazumdar
291 Shri Subin Chandra Das
1202 2928hri-Swapan Kr. Aich
o 1293 T Smii Tanuka (Ghosh) Dey
294 Shri Ashok Biswa Karma
1295 | ShriKishore Gupta
17296~ Md-Zuheer Bybal Alam
= e 297======Stri-Susamta=Cluudhury==emem e
298 Shri Nilanjan Paul
299 Smiti Baishakh_i(Chakra.borty)Bhattacharjee
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300 Shri Biswanath Bhattacharjee

301 Shri Siddhartha Sankar Sen -

302 Shri Sanjeev Kumar Saxena

303 Shri Ranjan Kumar Das

304 Shri Pradip Kumar Baishya

305 Shri Pulak Ch. Sen

306 ‘Shri Nareswar Basumatary

307 -Shri Kanmani Daimary

308 Smti Sabita(Patar) Konwar

309 Smti Rinku Rani Deb

310 Shri*Chandan‘Ch. Das

311 :Smti Maya Devi (Upadhya) Singha
312 Shri Amarnath Adhyapak

313 ‘ShriPravanjan Bhattacharjee

314 Smti Anjana(Dey Tarafder) Arjun
315 Shri Arun Kr. Boro

316 Shri Amarendra Sonowal

317 Shri Gopi. Kanta Boro

318 Shri Kamakhya Deka

319 Shri-Bishnu Ram Rabha

320 Shri Gautam Bhattacharjee

321 Shri Jyotirmoy Goswami

322 Shri Sudhangshu Deb

323 Shr—i-Bégﬁ—Ram—Bem

324 | Smti Jayashree (Brahma) Deka =~
325 Shri Pradip Kr. Das (I1I)
326 Smti Swapna.(Biswas)Mandal

B 327 Shii_Tashar Kanti Chakraborty
s 28T S S wrEj it ROy Chotd iy s ——

329 Shri Pradip Kr. Dhar

330 Shri Sudip Kumar Biswas
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331 Smti Ratna Biswas
332 Smti Chandana (Singha)Chakraborty
333 Smti Anjana Sutradhar
334 Shri Basu Dev Mandal
335 Shri Manjit Das
336 Shri Bhupendra Sarkar
337 Smti Pratima(Paul)Mazumder
338 ‘ShriProsenjit Deb(Tl)
339 Shri Abhijit Chakraborty
340 Shri Gobinda Mandal
| 341 Shri Mihir Das
342 Shri ‘Sapta Pradip Das
1343 Shri Bikash Saha
344 ‘Shri Ashutosh Kundu
345 Shri Subrata Bhattacharjee
1346 Shri Debojyoti Das
347 Shri Ranjit Kr. Dhar
348 Shri Dilip Gupta
349 | Shri Barun Paul
350 | ShriPranab Kr. Paul
1351 Shri Prasenjit Saha
1352 | SmtiRita (Chakraborty)Choudhury
353 Shri Davasis Deb
4 3—54—— —éhr—i ;}_i%neﬁ dra—Kr.—Chandra
''''' | | N ] 1355 | Shri Shibendra Kr. Roy "
356 Smti Babi Das
| AGCOUNTANT AGCOUNTANT
| Smiti_Lalitamayes A_Sangma || _Sliri Bhiogeswar Das. R
= FA - —Shri Albet KHhongwir 3 2T TShrS antany PUTKavastha ==
3. Smti1 Ritngen Rymbai 3. Shri Suren Chandra Patir
4. Shri Swarup Chakravorty 4, Shri Anup Kumar Dutta
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5. Smti Daiakduplin Synrem 5. | Shri Bolindra Dutta
6. Shri Wanlambok Kharmalki 6. Smti Mitali (Ghosh) Das
7. Smti Clarilinda Syiemlieh ) 7. Smti Durba (Das) Roy
8. Smti Spailinda Mylliem Umlong 8. Smti Ratna (Dutta) Mandal
9. Smti Blida Suting 9. | -Shri Pritam Singh Gurung
10. Smti Meristella Pyngrope 10. Smti_'Sumita (Bhattacharjee) Chakraborty
11. Smti Dashisha Dkhar Phanbuh 11. | ‘Shri Sudip KrDeb Roy
12. Smti Amabilis Mylliem Pdah 12. | Smti Sumita (Nath) Bhattacharjee
137 7| St Meriiyne Rose Rapthap = 13, | ShriMiukul Sharma
4% : Shri Richardson Nongneng 14, | Shri Bimal Chakravarty
¥k 15 | Smti Dalakaru Shullai 15. | Shri Riddhi Bahadur Ruchal
| 16. “Shri ArbinesLyngdoh 16. | ShriBirendra Basumatary
17. | -Shri LumikurKharnaior 17. | ShriBhuban:ChBoro
18. Smiti ‘Shimti Hek 18. | 'Shri‘Gopsl:Chandra Das
19, Smti Daplut Nongbri 19. | Shri Sarat Ch Sarma
20. Smti Emerencia Sohtun 20. | Shri Arup Das
21. Smti Haze] Maxine Rapsang 21. | Shri Saumitra Dutta
22, Smti Methelda Lyngdoh 22. | Smti Jhumur (Palit) Roy
| 3: Smti Bobby Brenda Laloo 23. | Shri Dibyendu Narayan
24, Smti Bethelda Sohtun 24. | _Shri Bipul Kumar Baishya
_ 25 | .Smti Wandalyne Khyriem .25. | Smti Asha (Saikia) Sonowal
26. Smti Joptimai Syiem 26. | Smti Pratibha (Rabha) Patgiri
27. | Smti Barbara Sawkmie 27. | Shri Karnab Sonowal
28. | ShriFreddy Kharpran | 28 | ShriDhiren Sarma
29 bhn Bankitlang Ksefmeng - 29, | Shri Kumar Prasad Upadhya
30. | Smti Merbalin Langba 30, | Shri Pradip Kumar Boro
] 31. | Smti Araju (Sonowal) Saikia
32. { ‘ShriKal vanjit Hazarika
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CLERK TYPIST CLERK TYPIST _
1. Shri Johnston Lyngdoh 1. Shri Naba Kanta Das
2 | ShriBhimBadueRai- X 0N 2. | Shri Anup Kr Chakraborty
3. Shri Phrangsngi Pyngrope B 3. Shri Chahiram Boro
4. ‘Shri Dasuklang Nongrum 4. Shri Rajnish Kr Misra
5. Shri Feroze Passah 5. Shri Raghunath Gayary
. 6.. .| _SmtiBethel Lynda Syiem 6. Shri Anu Mech
7. Smti Deitymon Kharbamon 7. Shri Mohan Kaptak
8. Shri Anjan Kachary 8. 'Shri Bharat Ch Brahma
9. Shri Deepak-Kr-Upadhya 9. Shri‘Mahikanta Swargiary
10. ‘Shri Ganesh Prasad Sharma 10. | Shri Ramakanta Basumatary
11. Shri Stariley Nongrum 11, Shri Suban-Gayary
12. Smti‘Bailency Chyne 12. | ‘ShriHaren:Ch Rabha
13. | _Smti Eleonora Kharlulhi 13. | Shri Debasish Sinha
14. Shri Pele Lyngdoh 14. | Shri Nripen Saikia
15. Shri Apollos Majaw 15. | Shri Basanta Kr Singh
16. Shri Augustine Shadap 16. | Shri Pratim Hazarika
17. Shri Krebal Kharswai 17. | Shri Swan Thapa
18. | _Shri Martin R Marak 18. Shri Gurmeet Singh
19. |  Shri Romesh Singh 19. | SmtiRita (Khan) Roy
20. | _ Shri Elvis Sohtun =~ 20. | Shri Tanuj Kr Dey
21. ‘Shri K Binnyson Sungoh 2]1. | Md Mumtaz Ali
22. |  SmfiRose Mary Rynibai . 22| ShriJayanta Deb Nath
~23: | - SmtiPheirit Lyngdoh~-- -~ - - 23.-1 Shri Nirmal-Ch Bero -
24 Shri Patrick Pugh Sawian 24. | Shri Pradip Xr Das (IV)
| 2577 "Shri Sunder Tummyal : 25 . ouerubhash Ch-Paul —
— -—26.—|-—Smti-Caruna-Marbaniang; : 26 Smti- Chaxtah (Chakraborty)ng_c___mDewan
=—2J-—l-—Smti Snomi Kharkongor__...... 1| Shri Bijoy Kr Barman T
@ Smti Rosanabell Kharmalki . | Shri Ranjan Gogoi
29. Smti Bijoy Laxmi Dutta v 29. | Shri Kanak Ch Deka
30. Smti Banrikynti Kharsamai 30. | Shri Bhupen Ch Kalita
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31. Smti Addlita Wa;lril,ang Swer 31 Shri Hare Krishna Roy
32. Shri Kynsaibok Warjri A S e 32. | Shri Narayan Talukdar
33. Shri Manjul Dey ~ Mes-. K. . pgwf;,}xv; 33. | Shri Lakhidhar Kalita
5%, Shri Bobby-Lynadoh-Nongbet X Mad 34. | Smti Bandana(Singha) Das
35,1 Shri Ashl ey.Kharkongor ASA ' 35. | Shri Sanjay Das
36, Shri Ashok Chettry 36. | Shri Prasenjit Sen
L 37 Shri Man Bahadur Ale - 37. | Smti Ranu Das
- 38 | - -Shri Fiblal:Sharma 38+ ~Shri-BhimKr-Pradhran -
39. ‘Shri Dwijen-shatma 39.-| _Shri Abhijit Deb
40. _Shri Amit Kumar Ghosh 40. | Smti Sheela Biswas
41, ‘Shri Dipankar Chatterjee 41. | ShriJagat'Ch Rabha
42 . | ShriBikromjit‘Ghosh «~ 42, | .Shri Nishit Das
43 Smti Bianghun:Chyne 43. | Shri Anil Kr Chakraborty
44, Shri Bankerlang'R Thawmuit 44 | MdNur Mohammad Ali
45, Smti Eveleen Rose Tariang 45. | Shri Kedar Nath Prasad
416. Smti La-T-Kyntimon Khyriem 46. | Shri Manoj Prasad Singh
47,/ ! Smti Evethshish War 47. | _Shri Ratul Mani Baishya
48. Smti Lindasafira Marbaniang 48. | _Shri Surendra Prasad Singh
49 Shri Bikash Limbu 49. | Smti Sutapa Chakraborty
50. | -Shri-SureshRai 50.-1 -Shri Arup Nath
51. Shri Bakynmaw Diengdoh 51. | Shri Bidyut Karmakar
52. ‘Shri Elalius Jyrwa 52 | Md Mofidul Islam-Choudhury
53 | Swu Posdha Tyt Dew | 53. | _Shri Nataraj Bhattacharjee
54— Lorde B G, Mookl 54| Shri Umesh-Ch-Baishya
RS | SRV NG - _55."| " Shri Raj Chandra Sinba
54, N &aukha%m” 56. | Shri Arup Ghosh
57 l v 57. { -Smti Maheswari (Kalita) Haloi
A 58| _Shri Babil Das —
=9 e Y S I DT D BRI AT e e
60. Smti. Riju Paul
61. | Shri Sumantra Choudhury
\’bq/
%
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62. Smti Durga Basak
63. | Shri Gautam Ch Sharma
64. | Shri Parimal Chandra Saha
65. | Shri Partha Bhattacharjee
66. | Shri Sanjey Deb
67. Shri Sridhar Ranjan Das
68. | Shri Dipak Ranjan Deb
- 69, 7| ~ShirRanman Kr Tha ‘

70. | ‘Smti Kamaleswari (Brahma) Bordoloi
71. | ShriBhaskar Jyoti Sarma
72. | Md Nasir Gul Khan
73. | ShriDeepak Kumar
74.:| Shri-Babul-Chandra Basak
75. | Shri Rajat Kanti Deb
76. | Shri Dipankar Deb (II)
77. |  Smti Sangeeta Adhikari
78. Smti Ira Dhar
79. | Smti Mita Sinha
80. | Shri Pradip Ch Kumar

~81. | ‘Shri‘Swapan-Chanda
82. | Shri Harendra Sharma
83. | Shri'Manoj Kr Das
84. ShJ‘l Suvra Duarah =
85— —Shri-Arup-Sankar Nag

] 86. | ShriJatin Ch Rajbongshi
87. | Shri Sristedhar Dutta
B 88. | Shri-Tarak Nath Mukhopadhyay
| __89 | Shri Tarun Kumar Mandal S
e 0 S AT Gosa

91. Shri K Rambabu
92. | Shri A Shiva Prasad
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93. Smti Sunitha Rani-A
94. Shri Arindam Choudhury
95. | Shri Dilip Bhattacharjee B
96. Shri Subir Chandra Chanda
97. | Shri Binod Kr Ray
o8. | Shri Dilip Sarma(l)
99, Smti Banani Sarkar
- - 1:00:| - Md Akthar-Hussain
101.] Shri:Ranjit Kr Thakuria
102.| Shri Jumeruddin Ahmed
103.| ‘ShriTapanDas
104:| Shri-Swapan Paul
105.| .ShriPramod Rai
106.| -ShriRajib-Das
107.] Shri Subrata Kr Roy (II)
108.| Shri Biplob Kumar Das
109.|  Shri Gautam Das V
110.| Shr; Koushik Banerjee
111.]  Shri Prabir'Kumar Banik
112 - Shn Indranil-Choudhury
113.| _Shri Alok Kumar Ghosh
114.| -Shri- Manish Kumar Tripathi
115.{ Shri Naba Kumar Jetty
116.— ShriSudipta Majumdar
117, Shri Ashim Kumar Podder =~
) 118.] Smti Reena Das
119.|.. Shri Bipul Kumar Sarma
— - 120-—Shri Uday Clemdra-Das
= ———— 121 =St AnTitzvaBiswas— .
122.|  Shri Dilip Sharma(Il)
123.] Shri Naresh Kr Sah
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124.|  Shri Manoj Dey
125.| Shri Baskit Roy
126.| Shri Soumen Karmakar
127.| Shri Newalal Roy
STENOGRAPHER GRADE-I STENOGRAPHER GRADE-]
1. Shri Raju Haque Smti Anuradha. (Hazarika) Deka
STENOGRAPHER GRADE-TI STENOGRAPHER GRADE-II |
.- -|---Shri-GautamRoy - -~ ~4. | -~Shri-Abdul-Hadi -
2. Shri Suchil Kr. Neog
3. Shri Harshajit Das
4. ‘Smti Meenakshi (Shukla)'Chakraborty
STENOGRAPHER:GRADE-III STENOGRAPHER -GRADE-IIT
1. Shri Prasenjit Rakshit 1.| Shri Bedayan Chakraborty
“CARETAKER ‘CARETAKER
1. Shri Durgey Dhungana 1.
ASSTT. CARETAKER ASSTT.CARETAKER
1. 1. Shri Deo Bahadur Thapa
STAFF CAR DRIVER -GRADE-T STAFF CAR DRIVER GRADE-I
1. 1. Shri Narayan Das
~ STAFF- -CAR- DRIVER- ORDINA:RY GRADE - STAFF-CAR DRIVER-ORDINARY .GRADE
1 ‘Shri Gopal Chettri 1
RECORP KEEPER RECORD KEEPER
~1 Shri Prachp Kr. Dhar 1. Shri Bijoy Krishna Roy
2| ShriChamanlal____ 2.1 Shri Rajani Kanta_Baishya
3 _ Shri MontuDas ™ 37 _ ShriBinoy KrDas =~~~ "
4. Shri Kumar Thapa 4, Shri Baidyanath Roy
5. _Shri Tanka Bahadur Rai 5. Smti Namita Purkayastha
2 Shri-PursuramSiarma 6 —Stri-Baneswar-Boro
F= = Shrivanipal-Fhapa==-= A ShriAni{-ChPag=—— e e
8. Shri Babullal Chettri
9. Shri Pratap Chandra Keot




10 Shri Ranjit Ch Das
11 Shri Kanuram Kachari
DUFTRIES DUFTRIES
1. Shri Sepa. Sailo I. Shri Sajal Kr. Dey
2. Smti Krantimai Nongkhlaw Smti Sukhmaya Limbu
3. Smti Hari Maya Thapa Shri Amiyangshu Das
4. Shri Resham Powdel Shri Ananta Chakraborty
{5 Shri-Shot-Singh-Diengdoh - -Smti Tara:Chettri- -~

.-Shri“*Swapan Das

‘Shri Upendra Singh

e R L A E E [

*Shri Dinesh Patowari

JUNIOR ‘GESTETNER OERATOR

JUNIGRGESTETNER OERATOR

1.0 Shri Dipak Ch. Das
2. ‘Shri‘Badala-Ch. Saha

SENIOR PEON

SENJIOR PEON

1. “Shri Lalruaikhuma Ngam]ai 1. Shri Hongshraj Singh -
PEON PEON
1. Shri Ramu Pradhan Shri Bakharu Kumar

Smti Krishna Maya Chettri

Shri Robin Thapa

- -Smti-SandhyaRaniDas-- - -
Bishnu Thapa

- --Shri-Boloram XKalita-

Shn ‘Héménta ’Rajbbngshi

‘Shri-Bipul Kr-Sharma-

-‘Shri-Suraj Kr Rana

‘Shri Mahendra Ch Nath

_ Smti Phulmaya Darjee

| Smti BremodishM Sangma__

_Shrj Devendra Prasad Sah

L S N I P N IR

8. | ShriLalthansanga Lushai =~~~ __ Shri Loknath Nath™ ~~ =~~~
9. Smti Bontina Mary Nongkynrih Shri Abhijit Das
10.]Shri Pannalal Dey J0. | Smti Pumima Barman _

11— Shri Bin Bahadur Thapa 11— ShriKrishnaPrasad Joshi
== 127 —=Shri-RamKaistrmSutr =12====ShriDadhi-MotmnBrahma-—
13.| _ Shri Fabian Dohling 13. Shri Durga Joshi
14, Shri Mohan Prasad Halwai 14, Shri Dipak Rajbonghi
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15.|  Smti Shibalin Khongji 15. Shri Sarbeswar Haloi
16.|  Shri Robin R Marak _ 16. Shri Mahindra Kherkatary
17.]  Shri Christopher T Kharchanddy 17. Smti Subrata Deb
18.|  Smti Jwincy Ryntathiang 18. Smti Usha Rani Deb
19.]1  Shri Madhav Chetri 19. Shri Nathuram Daimary
20.1  Shri Prem Bahadur Thapa 20. Shri Harkanta Talukdar
21.| _ Smti Sotril Lyngdoh 2]. Shri Girish-Ch Boro
=22:| -~ Shri*Gautam Kr-Ghosh 22| - -Shri-Tookesh-ChPaul- - -
23,1 ‘Smti-OrtimonKhyriem 23. | Shri‘Suchandra Deka
_ 24|  Smti - Dwensibon Kharsati 24, Shri Raju-Chettri
25.| 'ShriSaimanthang Hmar 25. ‘Shri Babla Rn Ray
26.1  ShriRaj Kumar Sunar 26. Smiti BinaKra
27.|  Shei SituRam.Das 27. | Shri:Cheni Ram Natah
28. "Shri KashiramBoro
29. Shri Paban Ch Das
30. Shri Jadu Ram Das
31 Shri Ranjit Bhattacharjee
32. MdIslam Uddin Ahmed
33, Shri Kashmir Singh
- - - 34: -} Shri-Harmohan Kumar
35. Shri Atul Ch Tamuli
36. | ShriNaren Rajbongshi
37. Shri Lalit Ch Kathar
| 1. | Shri Nagendra Chetiri 1.|  Shri Manik Ch. Kakati
2, Shri Aiborlang Khongwar 2. Shri Paresh Ch. Roy
3. | ShriPrem Balmiki . 3. Shri Tilak Chandra Nath | B
A Stiri Gyan Baliadar Gurung 7 Shiri Sambhu Ram Deka T
CE N 214 5151 101 £5°) A 5= ShTiPErEs T Cha D
6. Shri Gorakh Ram
7. Shri Nawal Kishor Ray
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8.

Shri Phostine Nongihlaw

0.

Shri Krishna Joshi

10. Shri George Fabian Binan

11. Shri Manoj Kr. Ray

12. Shri Robin Rizal

MALI

1.

Shri Dal Bahadur Limbu

.2 -

- - Shri-Hemlal-Sharma

‘SAFATWALA

SAFATWALA

Shri Jagasish Prasad

1. Smti Gurmit Kaur

Shri‘Charan ‘Singh

Shri Ramesh:Bhangi

Smti Kamalesh Devi

‘Smti Minora-Wanlkhar

Smti Kasturi Devi

‘Shri Dinanath Shah

e D A R Fl A I I

Smti Aihunlin Khyriem

WATERMAN

WATERMAN

Smti Tara Devi

- - -Shri-Phrangke Nongdhar -~ - - -

II. The following officials of the O/o the AG (A&E) Meghalaya etc, Shillong have been

- transferred to the-O/o0 the - AG(A&E) Assam,

Guwahati on deputation basis-w-e:f. 1/12/2005 :-

--(&) Sr.Accttsat.Sl. 151,166,199 to 205,207 to 21 8,220 10.226,228 to 232 &.234 to 237.

I

(b)—Acetts-at-S1—29-8-30

(®) C/TsatSl51&52

(d) Gr.’D’Peonat Sl 12, 14,22 & 27

(e) Watcher at S1. 11

The following . Sr. AccftS/Acctts/C/Ts/Group ‘D> who have not furnished. options for the

--.—-purpose.of separation.of Gr_‘C’_ & ‘D’ Cadre.
-as-showm-belowe e .

are.allocated by_the_Administration tothe Offices ...

O/o the AG (A&E) Meghalaya etc, Shillong

O/o the AG (A&E) Assam, Guwahati

1. Shri Bryan Bang, C/T

1.Shri Tiren Basumatary, Sr. Acctt

2. Shri Charlesstar Thangkhiew, C/T

1.Shri Ganesh-Ch. Deka, Sr. Acctt.




Y2
3. Shri Erastus Diengdoh, Gr.”D’ Peon 3.Shri Raju Ruchal, Sr. Acctt
4. Shri Sudip Myrthong, Gr.’D* Watcher 4 Shri Samiran Das, C/T
5. Shri Vijay Kumar, Gr.’I)’ i/ali 5.Shri Preman Singh, Gr. ‘D’ Peon
6. Shri Joel Roy Nongbri, Gr. 5 Safpiwalla 6.Shri Ajoy Lama, Gr’D’ Peon
7. Shri Hemlal Pariyar, Gr ‘D’ Safaiwalla 7.Shri Lohit Ch. Baruah, Gr. ‘D’
Watcher
8.Shri Utpal Kumar Das, Gr. ‘D’
Safaiwalla

(Authority:- AG’s Orders did.. 24.5.06 at P/5 8N of File No. Estt. 1/SOC/2000-05)

sdl—

DEPUTY ACCOUNTANT GENERAL (ADMN)

- NMemo No.-Estt 1/S0C/2000:05/ Lo 3T . - - E - Dated:- ¢ 76/06

+Capyto-~

- The Asstt. Comptroller & Auditor General (N),

Office of the Comptroller. & Auditor General of India,
10, Bahadur Shah Zafar Marg,

New Delhi-110002. ¢ Cu
DEPUTY ACCOUNTANT GENERAL (ADMN)

Memo No. Estt.1/SOC/2000-05/ 2033 — Lo 4 & - Dated:- 9 /6/06
Copy to:-

-1.-DAG(Admn), O/o the AG-(A&E) Assam, Maidamgaon, Beltola, Guwahat1—29 .
2.8t AO (Adiir), Office of the AG(A&E) Assam, Maidamgaon, Beltola, Guwahati-29.

3. Secretary to AG, O/o the A.G.(A&E) Assam, Maidamgaon, Belotla, Guwahati-29.
4. Principal -Director, RTI, Shillong.
5. Secretaryto A

_.6. Steno to DAG(Admn.),0/0 the AG (A&E) Meghalaya etc., Sh illong.

T 11 Pay Bill-Grouyr: T

7.-Stenoto- DAGAE& D \U..C),_O/o the AG- (A&E)Meghalya efc Shillong _

8. PAD-@ocal)— - -

9. Confidential Cell.
10.SO/Estt.2.

12.E.0O. Book.

4. Secy., ACAACo.Op.-Mutual Benefit. Fund Ltd, _Shillong..

—_13.Gradation List, SB_Group,Budget Group, CRGroup, Posting Group.

15 Estate Cell, O/o the Pr. AG (Audit) Meghalaya etc., Shillghg)
16 Notice Boards.

& 72 g]'@
ESTABLISHMENT OFFICER
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OFFICE OF THE ACCOUNTANT GENERAL (A&E), MEGHALAYA, ETC, SHILLONG

Circular No.3307 Dated: -12-07-2006
Consequent upon the creation of the two new offices of the Accountant General, Mizoram, Aizawl' and
Accountant General, Arunachal Pradesh, Itanagar® with effect from 1* April 2006, all Group 'C’ and ‘D’
officials currently borne on the cadre of the Office of the Accountant General (Accounts & Entitlements),
Meghalaya, Arunachal Pradesh and Mizoram, Shillong are hereby required to exercise their option for
permanent allocation to the office(s) of their choice in the prescribed OPTION FORM enclosed with this
Circular. »
2. The proposed Sanctioned Strength and Persons-in-Position” of .Group ‘C’ and ‘D’ Accounts &
Entitlement cadres in the reorganized Office of the Accountant General (A&E) Meghalaya, Shillong and the
newly created offices of the Accountant General, Arunachal Pradesh, Itanagar and Accountant General,

Mizoram, Aizawl 1s shown below.

‘Cadre Meghalaya Arunachal Mizoram
Pradesh
| SS PIP SS PIP | SS PIP

Supervisor. 1 1 -

Sr. Acctt/Sr. CO | 130 123 49 42 42 35
Acctt./CO 19 15 8 5 11 8
C.T/DEO 34 28 14 12 16 13
Welfare Asstt. 1 1 -- --
Caretaker 1 - -

Steno 3 1 2 1 2 ]
Hindi Translator 2 - -

Staff car Driver 1 - -

Record Keeper 4 4 3 3 3 3
Group D 33 27 13 il 11 9
Telex Operator 1 1 - -

SS = Sanctioned Strength; PIP= Persons-in-Position
The various posts in the three offices will be staffed to the extent of the number of Persons-in-Position as shown
in the above table.
3. Permanent posting of Group-C & D officials of common cadre against the persons-in-position strength of
various offices will be made by the cadre controlling authority ie. A G.(A&E), Meghalaya etc., Shillong
strictly on the basis of the seniority of the officials, who have exercised their option for allocation to such

offices.

l Vide Har’s Office Notification No.66-Audit/M&C/208-1997/Notification/01 dt. 14-03-2006.
* Vide Hqr’s Office Notification No.66-Audit/M&C/208-1997/Notification/02 dt. 14-03-2006
* Communicated vide C&AG’s office Memo No.1686 BRS/72-2005 dated 25-4-2006.
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official fails to submit histher option by this date, he/she will be allocated permanently to any of the three offices

at the discretion of the Administration.
11.  The options once exercised will be final and subsequent requests for change will not be

entertained under any circumstances. As such, all officials are advised to specify their option of offices

for permanent allocation as well as for deputation with due care and application of mind.

Sd/
Accountant General
Memo No. Estt-I/SOC/2006-07/3308-3315 ‘ Dated 12-7-2006
Copy to:-

1.  Sr. DAG (Admn) O/o the With a request to hand over this Circular along with the attached
AG (A&E) Assam, Option Form to each Group ‘C’ and ‘D’ official from this office
Maidamgaon,  Beltola, who is on deputation in the O/o AG(A&E) Assam, Guwahati.
Guwahati-29 The filled in Option Forms should be forwarded by your office to

us no later than 21* July,2006

2 Sr. Accounts Officer, With a request to hand over this Circular along with the attached

Regional Trining Option Form to each Group ‘C’ and ‘D’ official posted at RTI,

Institute, Shillong Shillong. The filled in Opt1on Forms should be forwarded to this
office not later than 19% July.2006

3. All AOs/SOs/Supervisors With a request to hand over this Circular along with the attached

(Local) Option Form to each Group ‘C’ and ‘D’ official working under

them. The filled in Option Forms should be forwarded to the
Establishment -I Section not later than 19™ July,2006
M’

4. PS.t0 AG.

5. Stenoto DAG (A).

6. Steno to DAG (AE&VLC)
7. All Sr. AOs/AQs

8. All Notice Boards

(gt

Establislment Officer
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OFFICE OF THE ACCOUNTANT GENERAL (A&E), MEGHALAYA,ETC.,
SHILLONG : 793 001.
Circular No. 3% 1§ Dated: July 14,2006
1) In continuation of this office circular No.3307 dated 12" July 2006 directing all Group
‘C’ and ‘D’ staff currently borne on the common cadre of the office of the A.G.(A&E),
Meghalaya, Arunachal Pradesh and Mizoram, Shillong to exercise their options for
permanent allocation to the office of their choice i.e., Meghalaya, Arunachal Pradesh or
Mizoram (Accounts & Entitlement) offices, the following clarification is given below:
2) The revised Persons-in-Position of the Group ‘D’ :staff in each of the three Accounts and
Entitlement offices-as well as the break up of the various Group ‘D’ cadres is as below :
‘Category Meghalaya Arupachal Pradesh ‘Mizoram .
Persons-in-Position Persons-in-Position Persons-in-Position
v Duftry 02 01 01
#3 Jr.Gestetner Operator 01 .- ] -
FPeon 12 05 04
. </ Sr.Peon . 01 - - -
rWatcher ’ 06 03 - 02
[ Safaiwala 05 02 01
Waterman 01 . 01 -
Mali Can 02 01 -
| Total:Revised persons in pog 30 13 08
This is for the information of all concerned. : %o\l -
Establishment Officer
Memo No.Estt.I/SOC/2006-07 / 3519~ 3 390 | - Dated: 14.7.2006
Copyto: B | |

Sr.A.O./Record-I (Local:: The above circular may please be circulated to
all Group ‘D’ staff working in Shillong (Accounts & Entitlement) office
2) Sr. A.O./Record, Office of the Accountant General (A&E), Assam, Maidamgaon,
Beltola, Guwahati: 781 029 with the request to circulate the above circular to all
Group ‘D’ staff from this office who are on deputation to the Office of the A.G.
(A&E), Assam, Guwahati.
sIY\O )

. A g\
Estdblishment Officer

S -
A
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ACCOUNTS CATEGORY III ASSOCIATION
OFFICE OF THE ACCOUNTANT GENERAL(A&E) MEGHALAYA ETC: ErHILLON(J
(For Members only)

ND AC’C/%—_/Z;/%Dé"U%// DF (95..//._,2t>oé :

Subject: Creation of New Offices of A.G.(A&E), Arunachal Pradesh, Itanagar and
A.G.(A&E) Mizoram, Aizawl —consequent transfer of Gr. ‘C’ and ‘D’ Staff.

Please find herewith comments/decision as received from Headquarter's Office
(through the Accountant General (A&E), Meghalaya etc. Shillong) with reference to the
representations submitted by the members and forwarded by the Association vide letter No.

ACC/Cate-I11/2005-06/25 dated 2.8.2006,for information of all members.

Dated Shillong, - ’\(?}ggfla&%zﬁy,
The 3™ November,2006. ACCOUNTS CATEGORY II1 ASSOCIATION

SHILLONG

N .
h“i&%}g "
A |

NV




| (ANNEXURE £Y |
~ OFFICE OF THE ACCOUNTANT GENERAL (A&E) (£ \) b
MEGHALAYA, ARUNACHAL PRADESH, MIZORAM, SHILLONG - 793 001 .
No. Estt.-I/Rept/Inter AG Trans/2006-07/ 5/ # & Dated : 02.11. 2006
To .
The General Secretary,
Accounts (Category III) Association,
0/o the Accountant General (A&E), Meghalaya etc., Shillong
Sub: Creation of New officers of AG (A&E), Arunachal Pradesh, Itanagar and AG (A&E), Mizoram, Aizawl -

consequent transfer of Gr. ‘C’' and "D’ staff.

With reference to the Accounts Associatlon’s (Category III) letter No. ACC/Cate . II1I/2005-
2006/25 dated 2.8.2006 addressed to the Comptroller & Auditor General of India on the subject cited
above, I am directed to convey herewith the Headquarters’ Office reply received vide letter No. 271-

NGE(JCM)/11-2006(I1I) dated 30.10.2006 on the pomts raised by the ‘Assoclation-as under

Comments

1.(a)Whether the period of deputation

will be for a specific duration and also,
if so, what would be the tenure of
deputation?

(b) Whether the officials transferred to

| the offices of A.G (A&E),A.P. Itanagar

& A.G.(A&E),Mizoram, Aizawl will be
bfou‘ght, back to the office of their
choice after expiry of the deputation
period, irrespective of vacahcy position
in the office of their choice.

(c).Some members desire, that the

transfer be made on Tour/Rotational
basis, may kindly be implemented.

Para 4 of Clrcular dated 12 July 2006 issued by the office. of the
Accountant General (A&E), Meghalaya under which all Group N
and 'D’ staff were asked to submit their, optl_on for ,perman_ent

. | allocation to the Meghalaya, Arunachal Pradesh .or Mizoram 'ofﬁces

makes It clear that surplus optees of a particular ofﬂce w1ll be
posted on deputation to the deficit offices and “these persons sha/l
be permanent/y posted to the office of their choice on the basis of
their seniority on ava/lab/I/ty of subsequent vacanctes agalnst the
person-in-position strength in that office.” o '

This beihg the case, it Is clear that deputation will not be for a |
specific duration. The deputationists will have to continue in the
office they are sent to till-they. are repatrlated to their permanent
office in the manner stated above. The perlod/tenure of deputatlon
would thus differ from person to person. '

The Circular makes clear that the deputationists will be
permanently brought back to the office of thelr cholce only on
avallability of subsequent vacancies in that office.

*fhe demand of Associatlon to post the surplus staff on rotatlon
basis can be considered only If all.the staff members are agreeable'
for posting to the deficit offices on rotation basis.




| L]

t

hd ‘

2 (a8) Whether, staff members who will
be transferred to Arunachal Pradesh,
Itanagar and Mizoram, Aizaw! would be
provided with individual quarter in a
habitable and secured area with all
basic amenities?

!(b).Further, the staff quarters should
be provided adjacent to ‘the office.
Unless, the staff quarters are provided,

in .abeyance for the time being and
functioning of the two offices may
continue in Shillong. It is also
requested that the staff side should be
taken into confidence before selecting

jpransfer‘to the new offices may be kept

Reply/Comments.on these points will follow separately from HQrs.

the sites of staff quarters.

'.’.’Si.Further',' as per the terms &
conditions of the Circular issued by
the Administration vide Circular

that the junior Gr.'D’, C/Ts &
Accountants

o‘ffices of A.G(A&E)., A.P, Itanagar &

of time or for their entire service
period as it appears from ‘the

are repatriated to ‘their original office
of choice. The officials may be brought

b‘ack to their office of .thoice after
| completion of their normal deputation
period .and the .subsequent vacancies
arising on the new offices may be filled
up by new recruitment. In this regard,
Aﬁministration is requested to find
‘ways and means so that staff can be
brought back to their office of choice
irjnmediately after completion of their
n:ormal tenure of deputation.

N0.3307 dtd.12.07.2006 it appears
would be the worst
sufferers as most of them would
have to serve on deputation in the

izoram, Aizawl for a very long period’

Gradation List and also they will be
deprived of their promotion till they

This point is covered in comments pertaining to Point 1(a) and (c)
-above. :

As far as promotions are concerned, para 8 of this office Circular
dated 12 July 2006 (Appendix-I) makes it clear that “no further
promotion will be made in the'.surplus office(s) till all officials. on
deputation are repatriated back to the office(s) they have opted for
on permanent-allocation”, '

Page 2
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host as D.E.O on transfer to the new

offices will continue to be entitled to
*|-draw-the ‘pay of D.E:O or-they will"be-
| reverted to their original posts of C/T.

and how their pay will be protected In

| that case?

4./ "'may also be clarified, that C/Ts
| who are on deputation to the ex-cadre

The clerks worklng as DEOs may continue to hold the posts of
DEOs even after their posting to the deficit offices.

5. Gr.’D’ officials are the. financially
lowest paid category and they would |

they are transferred to the new offices.

Hence, it is requested that our Gr, ‘D’ |
staff be exempted from the transfer
and vacancy in the newlyg created |
offices may be filled up through direct |-
recruitment - and the surpl"us staff |:
should be regularized by cngatmg al

Supernumerary post.

The Group ‘D’ officials who are in excess of the required strength of
: Shillang office are to be sent to the deficlt offices and no exemption

rcan be allowed to them.
further be subjected to suffer. most, If |

‘that

6. The staff also impress tipon the
Administration that a great | hardshup
would be caused to the members in
respect of the education .of their

it is requested, that no staff members
should be transferred during the mid-
session of the education of their
children. It may also to be mentioned
deserving children® of the
members may require a P.R.C for
admission of their children to Higher &
Technical ‘education thro'ugt_) State

| ‘Govt. quota and would lose thelr claim

for such a quota, as getting a P.R.C, a

continuous stay at a particular place\
"W for 12 years is
|| continuous’ stay for 12 years may not
%b_evcompleted for many me'mbers at
.- || Shillong 'due to thelr transfer to |

-|l-Arunachal

required. -~ But,

‘Pradesh & Mizoram from
Shiliong and as a result their;chlldren

| might :be - deprlved of gettmg P.R.C.

The Permanent Resident Certificate: (PRC) Is given to a “permanent
reslden’c" of:a-State. Thus, a person is eligible for.a PRC as longas
‘he/she Is a permanent resident of Meghalaya irrespective of the

Afact that whether that person is working In Meghalaya or not.
| children due to:the transfer, Therefore, |- :

from the Govt. of Meghalaya. In this

Page 3
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‘egard, arrangement may be made
with the Govt. of Meghalaya so that

of the staff who are transferred to
Arunachal Pradesh & Mizoram.

P.R.Cs may be granted to the Children |

7. The staff also expressed that, at the
time of separation between Assam
Office and Meghalaya office, staff
Ltrength and persons in position was
not reflected in the Circular letter. As
a result, some members who would
have opted for ‘the Office of A.G
(A&E)), Assam, Guwabhati
permanently, could not avail the
opportunity for opting for their cadre in
‘the office of the A.G (A&E), Assam,
Guwahati ‘and have been deprived of
natural justice. Hence, their personal
representations may kindly be
considered and they may be given the
opportunity to opt for their cadre in the
Office of A.G (A&E), Assam,
Guwahati/orv'they may be allowed to
be transferred permanently there. A
good number of members of the staff
of this office .are still on deputation
now with the O/o the A.G(A&E),
Assam, Guwahati and some of them
have been transferred twice to that
office. In this regard, how they will be
treated on their repatriation to ‘this
office, as they are still:the junior most?

The cadres between Assam and Meghalaya offices have already
been separated. This issue cannot be rebpened.

8. The Association urges upon ‘the
Administration, that, representation-for
retention in the original office of choice
by the members on genuine grounds
may also be given due consideration
when transfer on deputation s
ordered.

No -exemption should be allowed in any individual case without
approval of Headquarters’ Office.

1H

Yours-faithfully,

- Deputy Accougtaﬁt General (A)
Page 4
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J - AEIICE 1T ACCOUNTART GENERAL (AL,
= RERCHALSY £ ARIMACHAL PRATHISH & MEZORAM b%
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To,
The General Secretary
Accounts (Category-IT) Assocngtlon
O/o the A.G.(A&E), Meghalaya,gShlllong

Sub: Request seeking clarification in connection with the submission of Option.

Sir,
In inviting a reference to your letter No. Acc/Cadre-111/2005-06/11 dated 26.7.2006 on

the subject mentioned above I would like to remind you that, on 18.7.2006 at around 1400
hrs., at the suggestion of your Association I had met the Group ‘C” and ‘D’ staff of this office
and to the best of my abilities attempted to satisfy whatever doubts or queries they had on the
matter of the impending separation of the Group ‘C’ and ‘D’ cadres between the Mizoram,
Arunachal Pradesh and Meghalaya A&E offices. During this meeting with the staff, you
along with other office bearers of the Association were also present. Barring point No. 1
raised in your above cited letter, all the remaining issues on which you have now asked for a
written clarification were discussed and explained in details at the said meeting. Hence
although 1 consider the Association’s request for a written clarification cadre on these very
same matters not in the proper spirit of things, I am nevertheless sequentially addressing the

issues raised in your letter as follows:

1 At the time of issue of Circular No.3307 dated 12.7.2006 under which Group ‘C’
and D’ staff were asked to submit their options, both the Group Officers of this
office were on extended leave. Since the matter was urgent (the office had
received a number of communications from Hgrs. enquiring about progress made
in the cadre separation exercise), the said Circular was issued under my signature.
The reference [“DAG (Admn) circular No. ....... daled ....... ] in the Option
Form enclosed with the Circular was admittedly an oversight - albeit a minor
one. Nevertheless, this is being corrected through an Office Corrigendum being

issued today.

KN
S ﬁ?‘
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_ 1 had very clearly explained at the meeting on 18.7.2006 that the choice of
options for three offices in Box No. 1 of the Option Form was a measured
decision as this was considered to be to the advantage of the Group ‘C’” and ‘D’
staff. Staff instead of having to submit their option of permanent allocation only
for one office, could if they so wished, make multiple informed choices after
weighing the pfos and cons. In any case I had also clearly explained at the
meeting that the option to indicate a single or multiple choice was entirely up to
the individual staff member. I refrain from commenting on the course of action
taken by the O/o the Principal AG (Audit)Meghalaya, Shillong on this same
matter.

This issue was also raised and clarified by me at the meeting. The separation of
Group ‘C’ and ‘D’ cadres between the Shillong and Guwahati A&E offices was
effected on 1.12.2005 as per the instructions of Hgrs. It was not possible at that
point of time to also separate these cadres for the Mizoram and Arunachal
Pradesh A&E offices as the sanctioned strength and persons-in-position for the
A&E offices of Meghalaya, Arunachal Pradesh and Mizoram was not known at
that time, besides the ‘fact that in December 2005, the latter two were not separate
entities. 1 refrain from commenting or from making comparisons on the course of
action taken by the O/o the Principal AG (Audit) Meghalaya, Shillong on this
same matter.

As regards the points raised by you in para 4 (i), (ii), 5 and 6 of your aforesaid
letter, T would again like to remind you that these issues were also raised by the
staff in the meeting on 18.7.2006. I would again like to restate that the position on

these matters is amply spelt out in the Circular No. 3307 dated 12.7.2006.

(OG\



¥ -

e

Sub:-

5 44

' i P!

! Ao . |x!‘ ||

ACCOUNTS CATI‘(JORY 1T ASSOCIATION

0/0 THE ACCOUNTANT GENE

RAL (A&E)

- MEGHALAYA ETC. SHILLONG

No. Ac¢/Cadre-11/2005-06/11 |

aeh
The Accountant Géneral (A&F) ) !

Meghalaya etc., Shl]]ong

I am dirécted by the General Body of this Ass
2006) to request you kindly to pr rovide the Association w
points of doubt that have arisen with reference to circular

from your end and a]éo 6n tﬁe Optlon fofm enc]osed w1th tha

That Sir, in the ‘Option Form’ md1v1dua1 memb
option with ref‘erence td DAG (Admm) cnrcular No 5

T

such circular had beén 'encloséd.

Dated: 26-07-06

Request seeking clariﬁcation in connection with the subiission of Option.

OClatIOI] (meeting held on 25-07-
{th clarification on the following

]!No 3307 dt. 12-07- 2006 issued
cncLHar

ers have been asked to fill up the
Dt o whereas, no

In the option form supplied alongwith the circuilar mentioned above, option has

been called for three offices of AG (A&E) at a tire."It is
could be called for three offices at a time as in Box No. 1
AG (Audit) under the same CAG’s institution, options lave
members for one office of choice only.

In the O/o the Principal AG (Audit) cadres for
Arunachal Pradesh, Meghalaya, Assam have been separ
Accounts Office, cadres for AG (A&E) Assam, Guwahati

[not ‘uniderstood as to how option
whereas, in thé O/o the Principal
¢ been called from the individual

all the four offices i.e. Mizoram,
ated at a time. But in case of
and AG (A&E) Meghalaya etc.,

has been separated first and thereafter cadres for Meghala)a etc. are sought to be separated
thrusting entire burden of transfer to new offices. of Mizoram and Arunachal Pradesh

exclusively to the staff of Meghalaya office only. Theref

ore, it is not clear as to why the

norms of cadre separation for four offices are not being adopted by AG (A&E) Meghalaya

etc. uniformly as done by Pr. AG (Audit),

In the option form, option for deputation has be.
been mentioned in the circular No. 3307 dt. 12-07-2006 as r

cn called in Box 2 but nothing has
cgards the following:-

i) Whether the deputationist will be repatriated to his/her original office of choice

immediately after his/her period of deputation is over irres
in his/her original office of choice or not and also what wou

ii.) Whether the deputationist shall have to contin
for further period of deputation in case vacancy does not
choice for repatriation. If so, what would be the further peri

bective of whether vacancy exists
d be the period of deputation?

ue in his/her office of deputation
arise in his/her original office of
od of deputation there?

’XO
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circular or in the option paper.

present according to the willingness of members.

Thus, in the light of the above facts Accountant

oy

No terms and condition for deputation have also been specified either in the

Deputation in the O/o the AG(A&E) Assam mdy continue as it is continuing at

Leneral is requested to enlighten

this Association at the earliest through a written communiéation, so that the same may be
placed before the members for a decision on the submission df option by them.

N oz \

ma«)eY e, 3307 5&2:‘“7—%
l'n I, 1,7)-<0§m¢~« “q) o fmf
2>

Yours faithfully

(Actounts Category I1T Association
O/o the AG (A&E) Meghalaya etc.

Shillong

Yl YRl 2. v wale  ~afhrebeutanes .
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OFFICE OF THE A.CCOUNTANT GENERAL (A&, MEGHALAYA, ETC., SHILLONG

tt.-1 Order No.198 .
Bs reet Dated: 21.1 1.2006_

Consequent on the re-organization of the office of the Accountant General (A
Arunachal Pradesh and Mizoram and creation of the independent offices of the Account
Mizoram' and Accountant General, Arunachal Pradesh? with Headquarters, at Aiz

respectively and in accordance with instructions confained i

this Office Circutar No. 3307 dated 12 July 2006.

to temporarily function with Headquarters at Shillong until further instructions.

follow in due course.

MEGHALAYA
PRIVATE SECRETARY .
Sl Name Desig. 1D No Office to which
No. permanently allocated
1. SWILYN LYNGDOH . Private MLSLI 2150001 Meghalaya
Secretary J
SUPERVISOR - .
Sl. No. | Name Desig. 1D No | Office to which
permanently allocated
1. SHAPHRANGLIN E. SOHLIYA Supr. MLSLE 2150003 Meghalaya
SR. ACCOUNTANT
Sl. No. | Name Desig. 1D No Office to which
. permanently aflocated
1, SUBODH CH. BISWAS Sr.Acctt MLSLE 2150004 Meghalaya
2. RATNA DEB Sr.Acctt MLSLE 2150005 Meghalaya
3. ROSILA §HYLLA - | Sr.Acclt MLSLE 2150007 | Meghalaya
; 14

;H_cadquaﬁers Noti"ﬁcation No. 64-Audit/M&C./208-1997/Notification/01 dated 14 March 2006
Headquarters Notification No. 66-Audit/M&C./208-1997/Notification/02dated 14 March 2006

%
&

,\9

&E) Meghalaya,
ant General
awl and ltanagar
n Headquarters Memo No. 1686 BRS/72-
2005 dated 25 April 2006, the separation and allotment of the Group ‘C” and ‘D’ officials between the -
three offices of the- Accountants General (A&E) Meghalaya, Arunachal Pradesh and Mizoram is as below.

2. The officials have been assigned to the various offices based on the principles as spelt out in
3. The offices of the Accountants General (A&E) Mizoram and Arunachal Pradesh will continue

4. Orders for the redeployment of the Group «c and ‘I’ cadres between the three offices as also

the shifting of the Mizoram and Arunachal Pradesh offices from Shillong to Aizawl and Ttanagar will

& AQ [ANNEXURE - F J
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Name

20

Desig. ID No

“Office to which
crmanently allocated

4. FATEMA BEGUM Sr.Acctt MLSLE 2150008
5. SIBARSON WAHLANG Sr.Acctl w g
6. OPHENDER SWER Sr.Acctt MLSLE 2150010 Meghalay_:l_‘________
7. SUKLIN LYNGDOH Sr.Acctt MLSLE 2150013 Meghalaya
8. SAINKUR MARBANIANG Sr.Acctt MLSLIE 2150014 Meghalaya
9. BRASSLY MAJAW Sr.Acctt MLSLE 2150016 Meghalaya
10. I.MARKHIA KHARSHIING Sr.Acctt MLSLE 2150017 Meghalaya
11 VIOLA LYNGDOH | Sr.Acctt \ MLSLE 2150019 | Meghalaya
12. CHRISTOPHER T. KHONGWAR Sr.Acctt MLSLE 2150020 Meghalaya
13. THLIMSHON NONGKHLAW Sr.Acctt MLSLE 2150021 Meghalaya
‘ 14, BELINDA DIENGDOH | Sr.Acct! MLSLE 2150022 | Meghalaya
15. TOANNA SUSNGI Sr.Accil MLSLE 2150024 Meghalaya
| 16. MAQSOOD AHMED SrAcctt | MLSLE 2150025 Meghalaya
|17, PRECIOUSLY GATPHOH Sr.Acoll | MLSLE 2150026 | Meghalaya
3. DIPAK KR, BHATACHARJEE | Sr.Accll - | MLSLE 2150028 ~ | Meghalaya
19. PRASANTA CHOUDHURY Sr.Acctl | MLSLE 2150029 | Meghalaya
20, MAYVIE KHARPOR Sr.Acctt MLSLE 2150030 Meghalaya
21, WENLY NONGKYNRIH Sr.Acclt MLSLE 2150031 Meghalaya ﬂ
22. MERCELLINA KHARKONGOR | Sr.Acclt MLSLE 2150032 Meghalaya
23. DORSINGH ROY. TIEWSOH Sr.Accit MLSLE 2150033 Meghalaya
24. TURBOR S. CAJEE Sr.Acclt MILSLE 2150034 Meghalaya
25. TLISTINA LYNRAH Sr.Acclt MLSLE 2150036 Meghalaya
26. WOSLINGTON T. Sr.Acctt MLSLE 2150037 Meghalaya
KHARKONGOR
27. BINA PANI DEB Sr.Acctt MILSLE 2150038 Meghalaya
28. PRANABENDU CHOUDHURY Sr.Accll MLSLE 2150040 Meghalaya
29. LUCILLA WAR Sr.Acclt MLSLE 2150041 Meghalaya
30, | PATRICIA MARBANIANG Sr.Acctt MLSLE 2150042 Meghalaya
31 FRANCIS BETKUPAR SAWIAN | Sr.Acctt MLSLE 2150043 Meghalaya
32. ARUN KANTI MANDAL Sr.Acctt MLSLE 2150044 Meghalaya
33. DROWINGSON DKHAR Sr.Accll MLSLE 2150045 Meghalaya
34. JINNAH LYNGDOH Sr.Acctt MLSLE 2150046 Meghalaya
35. NIHAR KANA PURKAYASTHA | Sr.Acstt MLSLE 2150047 Meghalaya
36. SUNDER SINGH PUN Sr.Acctt MLSLE 2150048 Meghalaya
37. SANTANU KR. CHOUDHURY Sr.Acclt MLSLE 2150049 Meghalaya
38. NANDITA BHATTACHARJEE Sr.Acctt MLSLE 2150050 Meghalaya
39. GIMLETTE R. LYNGWA Sr.Acctt MLSLE 2150051 Meghalaya
40. JENET DEARY KYNJING Sr.Acctt MLSLE 2150052 Meghalaya
41. DEBILUI SHALLAM Sr.Accit MLSLE 2150053 Meghalaya
42, SIKHA DUTTA Sr.Acctt MLSLE 2150055 Meghalaya
43, JAYANTA PD.BHOWMICK Sr.Acclt MLSLE 2150056 Meghalaya
44. G. SPEAKER SWER Sr.Acctt MLSLE 2150057 Meghalaya
45, DONDOR DKHAR Sr.Acctt MLSLE 2150058 Meghalaya
46. SABITA BHATTACHARIJEE Sr.Acclt MLSLE 2150059 Meghalaya
47. AIDA MARY SHULLAI Sr.Acctt MLSLE 2150060 Meghalaya
48. ILA BHATTACHARJEE Sr.Acctt MLSLE 2150061 Meghalaya
49. EMELIA SAWIAN Sr.Acelt MLSLE 2150062 Meghalaya
50. REGINALD NONGKYNRIH Sr.Acclt MLSLE 2150063 Meghalaya
1. BINOLIN L. MAWLONG Sr.Acctt MLSLE 2150064 Meghalaya
52. BONSILIN RYMMAI Sr.Acctt MLSLE 2150065 Meghalaya
2

ot P T T R




b

Name Desig.

Sr.Accld
Sr.Acctt

NEVERTY DKHAR
KAMAKHYA PD.
BHATTACHARJEE

MLSLE 2150066
MLSLE 2150067

Meghalaya

Office to which
yermanentl allocated

LAMPHRANG SUN [SrAcctt | MLSLE 2150068 | Meghalaya
“BLIONA MAWLONG Sr.Acclt MLSLE 2150069 halaya
“JORGIN SOHTUN “SrAcet | MLSLE 2150070 Meghalaya

WALLANBIL KHONGWIR “SrAcctt | MLSLE 2150071, “Meghalaya

. RISABON KHARKONGOR Sr.Acclt MLSLE 2150072 i/l_cgl_]i'\l_gya

" 60. “SUBODH CH. SARKAR SrAcett | MLSLE 2150073 | Meghalaya
61. "BAIARMON WAHLANG Sr.Accit MLSLE 2150074 Meghalaya
62. TOWANKA PYRTUH | Sr.Acctt MLSLE 2150075 Meghalaya
63, SMRITI RANI DAS Sy Acclt | MLSLE 2150076 Meghalaya
64. RENU RYNJAH Sr.Acctl MLSLE 2150077 | Meghalaya
? TORILLA KHARKRANG Sr.Acclt | MLSLE 2150078 Meghalaya
66. OBRIAL SHALLAM [ Sr.Acctt | MLSLE 2150079 Meghalaya
67. DONBOK J. NONGBET Sr.Acctt MLSLE 2150080 Meghalaya
68. | IMON REBECCA BANG Sr.Acctt MLSLE 2150081 Meghalaya
69. SUNIL KR. DAS 11 Sr.Acctt MLSLE 2150082 Meghalaya
70. WIATCY BLAH Sr.Acclt MLSLE 2150083 Meghalaya
71. BIDHU BIKRAM DEOKOTA Sr.Acclt MLSLE 2150084 Meghalaya
72. | LUCIANA NONGKYNRIH Sr.Acctt MLSLE 2150085 Meghalaya
73. | ILENCY CHYNE Sr.Accll MLSLE 2150086 Meghalaya
74. | DENCYNORA S. KAKOTY Sr.Acclt MLSLE 2150087 Meghalaya
75, CYPRIAN MADUR Sr.Acctt MLSLE 2150089 Meghalaya
76. CAMERON R. KHONGWIR SrAcctt | MLSLE 2150090 Meghalaya
77, SHEMSUK M. DYMPEP Sr.Acclt MLSLE 2150092 Meghalaya
78. KIRAN LALJOSHT Sr.Acctl MLSLE 2150093 Meghalaya
79. | SYLVESTER NONGRUM Sr.Acctt MLSLE 2150094 Meghalaya
80. | ROSE GRENO R. SANGMA Sr.Acclt MLSLE 2150095 Meghalaya
81. MANIK SANGMA Sr.Acctt MLSLE 2150096 Meghalaya
82. SUTAPA CHAKRABORTY Sr.Acclt MLSLE 2150098 Meghalaya
83. KMITSIBON SUNA Sr.Acclt MLSLE 2150099 Meghalaya
84. CIVILDA LYNGDOH Sr.Acctl MLSLE 2150100 Meghalaya
85. LUCY M. NONGKYNRIH Sr.Acctt MLSLE 2150101 Meghalaya
86. MANI RAM CHETTRI Sr.Acett MLSLE 2150102 | Meghalaya
87. | JAYASHREE DUTTA Sr.Acctt MLSLE 2150103 Meghalaya
88. NILKANTA BHATTACHARIEE | Sr.Acctt MLSLE 2150106 Meghalaya
89. PRABIN KR. DEY Sr.Acclt MLSLE 2150107 Meghalaya
90. RANDOLF S. LYNGDOH Sr.Acctt MLSLE 2150108 Meghalaya
91 ARCHANA BHATTACHARIEE | Sr.Acclt MLSLE 2150109 Meghalaya
92. PAISINGH NONGRUM Sr.Acclt MLSLE 2150110 Meghalaya
93. _ | H. BASANCY NONGBRI Sr.Accll MLSLE 21501 11 Meghalaya
94, 'SHIPRA BHATTACH ARJEE Sr.Acctt MLSLE 2150112 Meghalaya
95. MAN KR. SHARMA Sr.Acctt MLSLE 2150113 Meghalaya
96. DIPALI SHARMA .| Sr.Acclt MLSLE 2150114 Meghalaya
917. GENEVIEVE HEK Si.Acctt MLSLE 2150115 Meglalaya
98. KERLINDA KHARCHANDY Sr.Acclt MLSLE 2150116 Meghalaya
99. . | WAITIMON KHARBULI Sr.Acclt MLSLE 2150117 Meghalaya
100. RATNA KHARBANI Sr.Acctt MLSLE 2150118 Meghalaya
101. MAKHAN LAL ROY Sr.Acctt MLSLE 2150119 Meghalaya

CHOUDHURY

o pad!



SHY

w
‘ sig. 1D No Office to which
S1- Mo | Hame Peste pernmnem'ly allocated
102. DHURBA SUBBA Sr.Acclt MLSLE 2150120 Meghalaya

| WISMARY WANSHNONG
[ D. HIRMON KHARMAWLONG

MLSLE 2150121
MLSLE 2150122

Sr.Acctt
S Accett

TULIUS FRIDAY
KHARSYNTIEW

105.

Sr.Acctt MLSLE 2150123

_M_e_ghala a

Meghalaya
Meghalaya

I
706, | DILIP KR. DEWAN Sr.Acclt | MLSLE 2150124 Meghalaya |
107. TERESSA ROSE MARBANIANG Sr.Acctt MLSLE 2150125 Meghalaya
108. DUMEX CHYNRET Sr.Acctl MLSLE 2150126 Meghalaya
109. MANGAL SINGH THAPA Sr.Acctt MLSLE 2150127 Meghalaya |
110. SYLVESTER LYNGKHO! Sr.Acctt MLSLE 2150128 Meghalaya 4!
111. SUMITRA KHARSHIING Sr.Acclt MLSLE 2150129 Meghalaya
112 BANRILANG NONGRUM Sr.Accll MLSLE 2150130 Meghalaya
113. RICKEY PHANKON Sr.Acclt MLSLE 2150131 Meghalaya
114. | KRISTINA KHONGSAR Sr.Accll MLSLE 2150132 Meghalaya
115. ISWINA THABAH Sr.Acctt MLSLE 2150133 Meghalaya
116. LEADER ROY LYNGDOH Sr.Accll MLSLE 2150134 Meghalaya
{17. | NERINDA SUN Sr.Acctt MLSLE 2150135 Meghalaya
118. CHARLOTTE D. NONGHULOO | Sr.Acctt MLSLE2150136 Meghalaya
119. TEIBORLAND L. NONGBRI Sr.Accit MLSLE2150137 Meghalaya
120. SYLVIA MARY KHARBANGAR | Sr.Accll MLSLE 2150138 Meghalaya
121. SHERRY BELLIN KHARBITHAI Sr.Accll MLSLE 2150139 Meghalaya
122. EFFIEBEL LYNGDOH Sr.Accil MLSLE 2150140 Meghalaya
123. ROSALIND DOHLING Sr.Acett MLSLE 2150141 Meghalaya
ACCOUNTANT _

Sl. No. | Name Desig. 1D No Office to which
permanently allocated
L. LALITA M. SANGMA Accountant | MLSLE 2150242 Meghalaya
2. ALBERT KHONGWIR Accountant | MLSLE 2150243 Meghalaya
3. RITNGEN RYMBAI Accountant | MLSLE 2150244 Meghalaya
4. SWARUP CHAKRABORTY Accountant | MLSLE 2150245 Meghalaya
3. DAIAKDUPLIN SYNREM Accountant | MLSLE 2150246 Meghalaya
6. WANLAMBOK KHARMALKI Accountant | MLSLE 2150247 Meghalaya

7. CLARRILINDA SYIEMLIEH Accountant | MLSLE 2150248 Meghalaya
8. SPAILINDA M. UMLONG | Accountant | MLSLE 2150249 Meghalaya
9. BLIDA SUTING Accountant | MLSLE 2150250 Meghalaya
10, MERISTELLA PYNGROPE Accountant | MLSLE 2150251 Meghalaya
1, DOSHISHA DKHAR PHANBUH | Accountant | MLSLE 2150252 Meghalaya
12. AMABILIS MYLLIEMPDAH Accountant | MLSLE 2150253 Meghalaya
13. MERILYNE ROSE RAPTHAP Accountant | MLSLE 2150254 Meghalaya
14, RICHARDSON NONGNENG Accountant | MLSLE 2150255 Meghalaya
15. DALAKARU SHULLAI | Accountant | MLSLE 2150256 Meghalaya

CLERK/TYPIST
St Name | Desig. ID No Office to which

No. permanently allocated
1. BRYAN BANG C/T MLSLE 2150276 Meghalaya
2. JOHNSTON LYNGDOH CIT MLSLE 2150277 Meghalaya
3. PHRANGSNGI PYNGROPE C/IT MLSLE 2150279 Meghalaya
4, DASUKLANG NONGRUM C/IT MLSLE 2150280 Meghalaya
5. FEROZE PASSAH C/IT MLSLE 2150281 Meghalaya




.| BETHEL LYNDA SYIEM
7. CHARLES STAR
THANGKHIEW

5

Desig.

C/T
c/t

ID No

MLSLE 2150282
MLSLE 2150283

Office to which
sermanent! allocated
Meghalaya

8. DEITIMON KHARBAMON | CIT MLSLE 2150284 | Meghalaya
9. | ANJAN KACHARY CIT__ | MLSLE2150285 “Meghalaya
0. | DEEPAK KR. UPADHAYA C/IT MLSLE 2150286 Meghalaya |
1. GANESH PRASAD SH ARMA CIT MLSLE 2150287 _Mggbﬂlil)'n
12. | STANLEY NONGRUM C/T MLSLE 2150288 Meghalaya
13. | BAILENCY CHYNE CIT MLSLE 2150289 Meghalaya |
4. | BLEONORA KHARLUKHI C/IT MLSLE 2150290 Meghalaya '
15. | PELE LYNGDOH C/IT MLSLE 2150291 Meghalaya
16. | APOLLOS MAJAW CIT MLSLE 2150292 Meghalaya
17. | AUGUSTINE SHADAP CIT MLSLE 2150293 Meghalaya
18. | KREBAL KHARSWAI CIT MLSLE 2150294 Meghalaya
19. MARTIN R. MARAK CIT MLSLE 2150295 Meghalaya
20. | RAMESH SINGH CIT MLSLE 2150296 Meghalaya
21. | ELVIS SOHTUN C/IT MLSLE 2150297 Meghalaya
22. | K. BINNYSON SUNGOH C/T MLSLE 2150298 Meghalaya
23. | ROSE MARY RYMBAI CIT MLSLE 2150299 Meghalaya
24. | PHEIRIT LYNGDOH c/Ir MLSLE 2150300 Meghalaya
235. PATRICK PUGH SAWTAN C/IT MLSLE 2150301 Meghalaya
26. | SUNDER LAMSAL CIT MLSLE 2150302 Meghalaya
27. | CARUNA MARBANIANG CIT MLSLE 2150303 Meghalaya
28. | SNOMI KHARKONGOR C/T MLSLE2150304 Meghalaya
CARETAKER
St Name Desig. 1D No Office to which
No. permanently allocated
1 DURGEY DHUNGANA Caretaker MLSLE 2150275 Meghalaya
STAFF CAR DRIVER
Sl Name Desig. 1D No Office to which
No. permanently allocated
1 GOPAL CHETTRI Staff Car MLSLE 2150338 Meghataya '
Driver
RECORD KEEPER
St Name Desig. 1D No Office to which
No. permanently allocated
1. CHAMAN LAL SG.R/K MLSLE 2150332 Meghalaya
2. MANTU CH.DAS SG.R/IK MLSLE 2150333 Meghalaya
3. KUMAR THAPA SG.R/K MLSLE 2150334 Meghalaya
4 TANKA BAHADUR RAI SG.R/K MLSLE 2150335 Meghalaya
GROUP ‘D’ SR.PEON
SI.No | Name Desig. ID No Office to which
‘ permanently allocated
I SANDHYA RANI DAS Sr.Peon MLSLE 2150347 Meghalaya




-«

GROUP_ ‘D’ DUFTRY
Name

SA

1D No

permanentl

Office to which
» allocated

KRANTIMAI NONGKHLAW | Dufiry- MLSLE 2150340 Meghalaya
HARIMAYA THAPA | Duftry MLSLE 2150341 Meghalaya
RAMU PRADHAN \ Duflry MILSLE 2150345 Meghalaya (adjusted.
_against RTI, Shillong

KRISHNA MAYA CHETTRI | Dufiry MLSLE 2150346 Meghalaya

GROUP ‘D’ PEON , '

Sl. Name Desig. 1D No Office to which

No. \ pernmnenl’ly allocated

L BISHNU THAPA Peon MLSLE 2150348 Meghalaya

2. SURAJ KR.RANA Peon MLSLE 2150349 Meghalaya

3. PHULMAYA DORJEE Peon MLSLE 2150350 Meghalaya

4. BREMODISH M. SANGMA Peon MLSLE 2150351 Meghalaya

5. BONTINA MARY NONGKYNRIH | Peon MLSLE 2150352 Meghalaya

6. PANNALAL DEY Peon MLSLE 2150353 Meghalaya

7. BIN BAHADUR THAPA Peon MLSLE 2150354 Meghalaya J

8. FABIAN DOHLING Peon MLSLE 2150356 Meghalaya ;1

9. SHIBALIN KHONGJI Peon MLSLE 2150358 Meghalaya

10. ROBIN R. MARAK Peon MLSLE 2150359 Meghalaya

1l CHRISTOPHER F. Peon MLSLE 2150360 Meghalaya
KHARCHANDY

12. | JWINCY RYNTATHIANG Pcon MLSLE 2150361 Meghalaya

GROUP ‘D’ WATCHER

SI. Name Desig. ID No Office to which
No. permanently allocated
1, NAGENDRA CHETTRI Watcher MLSLE 2150372 Meghalaya
2. ATBORLANG KHONGWAR Watcher MLSLE 2150373 Meghalaya
3. PREM BALMIKI Watcher MILSLE 2150374 Meghalaya
4 SUDIP MYRTHONG Watcher MLSLE 2150375 Meghalaya (adjusted
against RTI, Shillong)
5. GYAN BAHADUR GURUNG Watcher MLSLE 2150376 Meghalaya
6. VINOD KUMAR ROY Watcher MLSLE 2150377 Meghalaya
7. GORAKH RAM Watcher MLSLE 2150378 Meghalaya
GROUP ‘D’ MALIJL
Sl Name Desig. ID No Office to which
No. | permanently allocated
l. DAL BAHADUR LIMBU Mali MLSLE 2150385 Meghalaya
GROUP ‘D’ SAFAIWALA
Si. Name Desig. ID No Office to which
No. permanently allocated
B JAGADISH PRASAD .. | Safaiwala | MLSLFE 2150388 Meghalaya
2. CHARAN SINGH Safaiwala | MLSLE 2150389 Meghalaya
3. RAMESH BHANGI Safaiwala | MLSLE 2150390 Meghalaya
4, KAMLESH DEVI Safaiwala | MLSLE 2150391 Meghalaya
5. MINORA WANKHAR Safaiwala | MLSLE 2150392 Meghalaya .
6. KASTURI DEVI Safaiwala | MLSLE 2150393 Meghalaya (adjusted

against RTI, Shillong)




(2%

»
A&
S Name Desig. Office to which
No. ermanently allocated
7. DINANATH SHAH Safaiwala | MLSLE 2150394 Meghalaya (adjusted
. against RTT, Shillong
GROUP ‘D’ WATERMAN
Sl Name Desig. 1D No Office to which
No. ’ permanently allocated
1. TARA DEV] Waterman | MLSLE 2150398 | Meghalaya
ARUNACHAL PRADESI
SR. ACCOUNTANT
SI.No Name Design 1D No Office to which Office to which
' permanently placed on
allocated deputation
1. | DEBABRATA ROY Sr. Acclt. | MLSLE 2150223 Avunachal Pradesh
2. | BAISIRIAL NONGKYNRIH Sr. Acctt. | MLSLE 2150143 Meghalaya Arunachal Pradesh
3. | CHRISTINA KHATI Sr. Acctl. | MLSLE 2150144 Meghalaya Arunachal Pradesh
4. | NAZIMA JYRWA Sr. Acctt. | MLSLE 2150145 Meghalaya Arunachal Pradesh
5. | HANBARSON PATHAW Sr. Acctt. | MLSLE 2150152 Meghalaya Arunachal Pradesh
6. | VALARINA KHARSYNTIEW | Sr. Acclt. MLSLE 2150157 Meghalaya Arunachal Pradesh
7. | MAUREEN KHARPRAN Sr. Acctt, | MLSLE 2150158 Meghalaya Arunachal Pradesh
8. | MONALIZA SYIEMLIEH Sr. Acctt. | MLSLE 2150159 | Meghalaya Arunachal Pradesh
9. | MILDRED J. MAWRIE Sr. Acctt. | MLSLE 2150160 Meghalaya Arunachal Pradesh
10. | ELBINES SHADAP Sr. Acctt. | MLSLE 2150162 Meghalaya Arunachal Pradesh
11. | DEBJANI CHAKRABORTY Sr. Acctt, | MLSLE 21501064 Meghalaya Arunachal Pradesh
12. | BISNOLA NONGBRI Sr. Acclt. | MLSLE 2150165 Meghalaya Arunachal Pradesh
13. | BIIORA RYNJAH Sr. Acctt. | MLSLE 2150166 Meghalaya Arunachal Pradesh
i4. | MARGARET NONGHULU Sr. Acctt. | MLSLE 2150167 Meghalaya Arunachal Pradesh
15. | TAPAT1 DEB Sr. Acctt. | MLSLE 2150169 Meghalaya Arunachal Pradesh
16. | SITESH CH.DAS Sr. Acctt. | MLSLE 2150174 | Meghalaya Arunachal Pradesh
17. | DICKIEBOON KHONGLAH Sr. Acctt. | MLSLE 2150176 | Meghalaya Arunachal Pradesh
18. | NANDALAL RAJ St. Acctt, | MLSLE 2150185 | Meghalaya Arhnachal Pradesh
19. | BLUEBELL GASHNGA Sr. Acctt. | MLSLE 2150187 | Meghalaya Arunachal Pradesh
20. { AMRIT KR. LAMA Sr. Acctt. | MLSLE 2150191 Meghalaya Arunach‘al Prad ‘]
21. | IRES STEVEN RYNJAH Sr. Acett. | MLSLE 2150192 Meghalaya Arunachal Pr desl]
22. | AQUILLA PYNGROPE Sr. Acctt. | MLSLE 2150196 Meghalaya ‘ Art mclml P]‘adesl1
23. | KEPHAS PAHSYNTIEW Sr. Acclt. | MLSLE 2150201 Meghalaya Ar maclml Pl'ad651
24. | RAJU CHYNE ' Sr. Acctt. | MLSLE 2150156 Meg]mlaya A]'L]]‘acl]al P]*adesh
25. | PRADIP KR.BARUAH Sr. Acctt. | MLSLE 2150197 Mcgllél;nyq A‘-lmﬂclml Pl-a o
26. | BALMILA WARJRI Sr. Acett. | MLSLE 2150142 Meglﬁlt'ly"l Al-lmac]]a] PladeSh
27. | VICTOR PYNGROPE Sr. Acctt. | MLSLE 2150148 Meghal;):(n ' /-\l-unaclml Pr-adeSh
28. | LAIAMONHUN SAWKMIE Sr. Acctt. | MLSLE 2150150 Meghala)f; /;\]~l]l]ac]]a] Pl~adCSh
29. | MARGARET RYNJAH - St Acctt. | MLSLE 2150153 Meghﬁhi/t\ A!~unaclml PdeSh
30, | MAYBOLYNE KHARMUJAT | Sr. Acclt. | MLSLE 2150161 | Me hala . /:\I'Lmacl]a rAadCSh
31. | HERTON KHARUMNUID Sr. Acctt. | MLSLE 2150172 Mcgh'\l(ay/; Al'unac]m‘ P‘~adeSh
32. | KWISSIDA DKHAR Sr. Acctt. | MLSLE 2150177 Mcghilh)l; Al-mmc e P‘.ﬂdeSh
33. | GERALDINE F. SYNNAH Sr, Acctt. | MLSLE 2150179 Mcg]1i\lt\)'n AI-L]I1HC‘1al e
34, | MISTILIAN SYNREM Sr. Acclt. | MLSLE 2150181 Megh;l:\)la /.\I~una0h'al Pr-adeSh
35. | CHRISTINA WARJRI Sr, Acctt. | MLSLE 2150183 Megl l(b i '.UnaChal e
: ghalaya Arunachal Pradesh




Office to which
placed on

deputation
Arunachal Pradesh
Arunachal Pradesh

Office to which
permanently
allocated

Megha]a a
__Mgghala a

ghalaya

ACCOUNTANT . : .
SI. No. | Name Office to which | Office to which
permanently placed on
. allocated deputation
1 ARBINESS LYNGDOH Accountant | MLSLIE 2150257 Arunachal Pradesh
2, SHIMTI HEK Accountant | MLSLE 2150259 Meghalaya Arunachal Pradesh
3. EMERINCIA SOHTUN “Accountant | MLSLE 2150261 Meghalaya Arunachal Pradesh
4, METHELDA LYNGDOH A ooountant | MLSLE 2150263 | Mephalaya
5. | BETHELDA SOHTUN Accountant | MLSLE 2150265 Meghalaya Arunachal Pradesh
CLERK/TYPIST :
Si. Name Desig. 1D No Office to which Officc to which
No. permanently placed on
( allocated deputation
[ 1. JIBLAL SHARMA c/T MLSLE 2150315 Arunachal Pradesh
| 2. SURESH RAI CIT MLSLE 2150327 Arunachal Pradesh 4‘
F SHIV NATH ROY C/T MLSLE2150415 Arunachal Pradesh
4. SATYAKI CHAKRABORTY C/IT MLSLE2150416 Arunachal Pradesh
S, ROSANA BELL KHARMALKI C/IT MLSLE 2150305 | Meghalaya Arunachal Pradesh
6. BIJOY LAXMI DUTTA ClIT MLSLE 2150306 Meghalaya Arunachal Pradesh
7. KYNSAIBOK WARJRI CIT MLSLE 2150309 | Meghalaya Arunachal Pradesh
8. ASHOK CHETTRI CIT MLSLE 2150313 Meghalaya Arunachal Pradesh
9. MAN BAHADUR ALE CIT MLSLE 2150314 Meghalaya Arunachal Pradesh
10. | DWIJEN SHARMA CIT MLSLE 2150316 Meghalaya Arunachal Pradesh
11. | BIKROMJIT GHOSH c/T MLSLE 2150319 Meghalaya Arunachal Pradesh
12, | BANKERLANG THAWMUIT -CIT MLSLE 2150321 Meghalaya Arunachal Pradesh
STENOGRAPHER
Sl Name Desig,. 1D No Office to which Office to which
No. ‘ permanently placed on
allocated - deputation
1. RAJU HAQUE Stcnographer | MLSLE 2150272 Meghalaya Arunachal Pradesh
Gr.l '
RECORD KEEPER
Sl. Name Desig. 1D No Office to which Office to which
No. permanently placed on
atlocated deputation
B PARSURAM SHARMA R/K MLSLE 2150336 Meghalaya Arunachal Pradesh
2. SHOT SHING DEINGDOH RIK MLSLE 2150343 | Meghalaya Arunachal Pradesh
[3. MANIPAL THAPA R/K MLSLE 2150337 Meghalaya Arunachal Pradesh




, ? 3
- D
(S;IROUI;\I‘;?r:ePEON Desig. 1D No Office (o which | Office to which
Né ' permanently placed on
' allocated deputation
T PREM BAHADUR THAPA TPecon MLSLE 2150362 Meghalaya Arunachal Pradesh
2. SOTRIL LYNGDOH Pcon MILSLE 2150364 | Meghalaya Arunachal Pradesh |
3. ORTIMON KHYRIEM Peon MLSLE 2150366 Meghalaya Arunachal Pl‘adesht\
4. DWENSIBON KHARSATI Peon MLSLE 2150367 Meghalaya Arunachal Pradesh
5. RAJ KUMAR SUNAR Peon MLSLE 2150369 Meghalaya Arunachal Pradesh |
GROUP ‘D’ WATCHER :
Si. Name Desig. 1D No OfFfice to which Office to which
No. permanently placed on
. allocated deputation
1. NAWAL KISHORE RAY’ Watcher | MLSLE 2150379 | Meghalaya Arunachal Pradesh
2. PHOSTINE NONGKHLAW Walcher MLSLE 2150380 Meghalaya Arunachal Pradesh
3. KRISHNA JOSHI Waltcher MLSLE 2150381 Meghalaya Arunachal Pradesh
GROUP ‘D’ MALI
Sl. Name Desig. D No Office to which Office to which
No. permanently placed on
allocated deputation
L. HEMLAL SHARMA Mali MLSLE 2150386 Meghalaya T Avunachal Pradesh |
GROUP ‘D’ SAFAIWALA
Sl Name Desig. ID No Office to which | Office to which
No. permanently placed on
allocated deputation
1. AJTHUNLIN KHYRIEM Safaiwala | MLSLE 2150395 Meghalaya Arunachal Pradesh
2. HEM LAL PARIYAR Safaiwala | MLSLE 2150397 Meghalaya Arunachal Pradesh
GROUP ‘D’ WATERMAN
S Name Desig. 1D No Office to which | Office to which
No. permanently placed on
allocated deputation
1. PHRANGKO NONGDHAR Waterman | MLSLE 2150399 Meghalaya Arunachal Pradesh
MIZORAM
SR. ACCOUNTANT
Name Design 1D No Office to which Office to which
‘ permanently placed on
allocated deputation
B ANIRBAN BHATTACHARIJEE Sr. Acctt. | MLSLE 2150202 Mizoram
2. MAYNOLAND SUCHIANG Sr. Acctt. | MLSLE 2150189 Meghalaya Mizoram
3. BESPER PAMTHET Sr. Acctt. | MLSLE 2150146 Meghalaya Mizoram
4, JUSTINA BAXLA Sr. Acctt. | MLSLE 2150149 Meghalaya Mizoram
5. RILATADA SAIBORNE Sr. Acctt. | MLSLE 2150151 Meghalaya Mizoraim
0. NEWTILDA DIAMAI Sr. Acctt. | MLSLE 2150154 Meghalaya Mizoram
1. MOLINA LYTING Sr. Acctt. | MLSLE 2150163 Meghalaya Mizoram
8. LUTFA MARY SUCHIANG Sr. Acctt. | MLSLE 2150168 Meghalaya Mizoram
9. DAAPKYRMEN LYNGDOH Sr. Acctt. | MLSLE 2150171 Meghalaya Mizoram




%
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-
- fice to which Office to which
(SIN | Name Design ID No ,?ef]rlgf:; ]fgn“y Slaced on
allocated deputation
0. | DAKANIWOT HI LALOO St Accit. | MLSLE 2150173 | Moghalaya Lol
11, KLEN SINGH BUHPHANG Sr. Acctt. | MLSLE 2150178 Meghalaya M_fzm.am
12. | LASUBON KHARMUTEE Sr. Acctt. | MLSLE 2150180 Meghalaya | M !zm.am
13. | CECILIA MAWNIUH Sr. Accit. | MLSLE 2150182 Meghalaya M!zm.am
14, DEBENDRA CHETTRI | Sr. Acctt. MLSLE 2150184 Meghalaya M?zomm
I5. | JAMESSS. SOHTUN Sr. Acctt. | MLSLE 2150188 | Meghalaya MTchram
16. | JACINTA MARY NONGRUM Sr. Acctl. | MLSLE 2150193 Meghalaya Ml'zoram
17. | R.DEIGRACIA SOHTUN Sr. Acctl. | MLSLE 2150195 Meghalaya Mx.zoram
18. | NEWSTAR ROY MARBANIANG Sr. Acclt. | MLSLE 2150199 Meghalaya Mfzoram
19. | ANTINA MARY MARPNA Sr. Accit. | MLSLE 2150200 Meghalaya Mizoram
20. | TONY FOSTER THANGKHIEW Sr. Acclt. | MLSLE 2150210 Meghalaya Mizoram
21 LAMPHRANG RYNJAH Sr. Acctt. | MLSLE 2150231 Meghalaya Mizoram
22. KLESSTER NONGKYNRIH Sr. Acett. | MLSLE 2150237 Meghalaya Mizoram
ACCOUNTANT ' '
[sl. Name Desig. 1D No Office to which Office to which
No. permanently placed on
allocated deputation
B LUMKUR KHARNAIOR Accountant | MLSLE 2150258 | Meghalaya Mizoram
2. DAPLUT NONGBRI Accountant_| MLSLE 215026Q | Meghalaya Mizoram
3. HAZEL MAXINE RAPSANG Accountant | MLSLE 2150262 | Meghalaya Mizoram
4. BOBBY BRENDA LALQO Accountant | MLSLE 2150264 | Meghalaya Mizoram
5. WANDALYNE KHYRIEM Accountant | MLSLE 2150266 Meghalaya Mizoram
6. JOPTIMAI SYIEM Accountant | MLSLE 2150267 Meghalaya Mizoram
7. BARBARA SAWKMIE Accountant | MLSLE 2150268 Meghalaya Mizoram
8. FREDDY KHARPRAN Accountant | MLSLE 2150269 Meghalaya Mizoram
CLERK/TYPIST '
Sl. Name Desig. 1D No Office to which | Office to which
No. permanently placed on
allocated deputation
I ADDLITA W. SWER CIT MLSLE 2150308 Meghalaya Mizoram
2 PARTHO JYOTI DEY C/IT MLSLE 2150413 Meghalaya Mizoram
3 BANRIKYNTI KHARSAMATI C/T MLSLE 2150307 Meghalaya Mizoram
4. ASHLEY KHARKONGOR /T MLSLE 2150312 Meghalaya Mizoram
5. MANJUL DEY CIT MLSLE 2150310 Meghalaya Mizoram
6 AMIT KR. GHOSH c/T MLSLE 2150317 Meghalaya Mizoram
7 DIPANKAR CHATTERIJEE cIr MLSLE 2150318 Meghalaya Mizoram
8 BIANGHUN CHYNE C/iT MLSLE 2150320 Meghalaya Mizoram
9. EVELEEN ROSE TARIANG crr MLSLE 2150322 Meghalaya Mizoram
10. LA-I-KYNTIMON KHYRIEM C/T MLSLE 2150323 Meghalaya Mizoram
11. EVETHSHISHA WAR CIT MLSLE 2150324 Meghalaya Mizoram
12. | BIKASH LIMBU /T MLSLE 2150326 Meghalaya Mizoram
13. | PHIDALIN KHARMALK] C/IT MLSLE 2150412 Meghalaya Mizoram
STENOGRAPHER
Sl Name Desig. ID No Office to which Office to which
No. ' permanently placed on
allocated deputation
1. PRASENIT RAKSHIT Stenographer | MLSLE 2150274 Meghalaya Mizoram

Gr.lll

Qh\



RECORD KEEPER
St Name
No.

Desig.

RESHAM POWDEL

LALRUAIKHUMA NG AMLAI

GROUP ‘D’ JR. G. OPERATOR

MLSLE 2150342
MLSLE 2150344

Office to which
permanently

allocated
Mizoram

Office to which
placed on
deputation

Sl Name Desig. 1D No \ Office to which | Office to which
No. permanently placed on
allocated deputation
i SEPA SAILO | JIGO | MLSLE 2150339 | Mizoram
GRQOUP ‘D’ PEON
Sl Name Desig. 1D No Office to which Office to which
0. permanently placed on
allocated deputation
1. MADHAV CHETTRI Peon MLSLE 2150363 .| Meghalaya Mizoram
2. SAIMANTHANG HMAR Peon MLSLE 2150368 Meghalaya ’ Mizoram
E LALITA KUMAR Pcon MLSLEE 2150414 Meghalaya Mizoram
GROUP ‘D’ WATCHER
Sl Name Desig, 1D No Office to which Office to which ]
No. permanently placed on
allocated deputation
1. GEORGE FABIAN BINAN Watcher MLSLE 2150382 Meghalaya Mizoram
2. ROBIN RIZAL Watcher MILSLE 2150384 Meghalaya Mizoram
GROUP D' MALI
Sl. Name Desig. 1D No Office to which | Office to which j
No. permanently placed on
allocated deputation
| L VIJAY KUMAR Mali MLSLE 2150387 Meghalaya Mizoram
GROUP ‘D’ SAFAIWALA
Sl Name Desig. 1D No Office to which | Office to which
No. permanently placed on
allocated deputation
1. JOEL ROY NONGBRI Safaiwala | MLSLE 2150396 Meghalaya Mizoram




PROBIN BANIK

KHUT SINGH BUHPHANG
PEARLY KH ARPRAN
BALAPYNHUN KH ONGSIT
PHAISINGH SWER
FRANCIS XAV MARBANIANG
JUBANLAK HYNNIEWTA
¢ | DEBABANI DEV ROYE
ARBINA PATHAW
WQSTON HYNNIEWTA
ONTIMAI KHARKONGOR
SAMSUL KH ARKONGOR
3.8 | ALOKA BISWAS

o0

z 4
g

6o

@

4. | BASANTA RYNGHANG

15.@ | KESHAB PRADHAN

16. PRAMOD KR. BASUMATARY

SR ACCOUNTANT PRESENTLY ON DEPUTATION TO A.G. (A&T) ASSAM

[ TANGKHOKAM GUITE

18. SUDESH PRADHAN

ENYA WARJRI

SHEREE MIHNGI SWER

SILMA KHARMIETPEN

| COSTARICA SHADAP
FRANKIE A PARIAT

21, | PAOKHOTING THANG HAOKIP

TIT BAHADUR SUNAR

Sr. Acctt.
Sr. Acctt.
Sr. Acctt.
St. Acclt.
Sr. Acctt.
Sr. Acclt.
Sr. Acctl.
Sr. Acctl.
Sr. Acctl.
Sr. Acctt.

MLSLE 2150221

MLSLE 2150228

MLSLE 2150232

SAIRA HAQUE
. ADREENA LYNGDOH
32. TOPASS LONA
33. JACINTA M. SHANGOI
34. RISKHEMLANG PYNGROPE

Sr. Acctt. | MLSLE 2150233
Sr. Acctt.

Sr. Acctt. | MLSLE 2150235

35. HELEN SYNNAH
30. ROPSIDORA NONGSIEJ

MLSLE 2150220

MLSLE 2150222
MLSLE 2150224
MLSLE 2150225
MLSLE 2150226
MLSLE 2150227

MLSLE 2150229
MLSLE 2150230

TMLSLE 2150234

desig 1D No Office to which Office to which
permancntly placed on
allocated deputation
Sr. Acctt. ASGHE2150155 Mgghalaya
Sr. Acctt. ASGHE 2150170 _I\ie_gha]a a
Sr. Acctt. MLSLE 2150203 __Mggha\a a
Sr. Acctt. | MLSL Meghalaya
—mi Meghalaya
Sr. Acctt. | MLSLE 2150206 Meghalaya
S Acoll. | MLSLE 2150207 Meghalaya The place of
S Acolt, | MLSLE 2150208 Meghalaya posting of all
Sr. Acclt. Meghalaya ofﬁcmlj ,
So Aot MLSLEZISIE ) DL Peputaton i (he
S Accil, | MLSLE 2150212 Meghalaya O"o e
Sr. Acclt. MLSLE 2150213 M_ggha\r\ a A’ccountam
St Acclt. | MLSLE 21 50214 Meghalaya General (A&E),
| Sr. Acctl. MLSLE 2150215 _M_‘":g‘lﬂﬂ)’a Assam
ISt. Accit. | MLSLE 2150216 Meghalaya Guwahati will be
|'Sr. Accit. | MLSLE 2150217 Meghalaya decided as and
[ Sr. Accit. | MLSLE 21 50218 Meghalaya when these
Sr. Acctt. MLSLE 2150219 Meghalaya officials arc

Meghalaya

Meghalaya
Mcghalaya

Meghalaya
Meghala a

halaya
Meghalaya
Meghalaya
Meghalaya
__]\_A._qghaln a
_Il/l_e_ghala a
Me _h_a_lgya

repatriated back
to the Ofo the
Accountant
General (A&E),
Meghalaya,
Shillong.

St Acclt. | MLSLE 2150236 Meghalaya
Sr. Acctt. | MLSLE 2150238 Meghalaya
Sr. Acctt. MLSLE 2150239 | Meghalaya
Sr. Accttl. MLSLE 2150240 Meghalaya
_Sr. Acctt, MLSLE 2150241 Meghalaya

ACCOUNTANT PRESENTLY ON DEPUTATION TO ASSAM

Name Desig,. 1D No Office to which | Office to which
permanently placed on
. allocated deputation
l BANIITALANG KSANIENG Acountant | MLSLE 2150270 Meghalaya
| MERBALIN LANGBA Acountant | MLSLE 2150271 | Meghalaya Same as above.

.dl



A | @

ASSAM

MLSLE 2150328
MLSLE 2150329

GROUP ‘D’ PEON PRESENTLY ON DEPUTATION TO ASSAM

~

CLERK/TYPIST PRESENTLY ON DEPUTATION TO
Desig.

Office to which
placed on
deputation

Office to which
permanently
allocated

glmlnya

1. | ELALIUS JYRWA
BAKYNMAW DIENGDOH

| C Same as prepage

SI. | Name Desig. 1D No Office to which | Office to which
No. permanently placed on
allocated _ggputa('ion
1] RAM KRISHNA SAH Peon - MLSLE 2150355 Meghalaya
7| MOHON PRASAD HALWAI Peon - MLSLE 2150357 Meghalaya Same as prepage
3| GAUTAM KR.GHOSE Peon - MLSLE 2150365 Meghalaya
F 4] SITURAM DAS Peon - MLSLE 2150370 Meghalaya

GROUP ‘D' WATCHER PRESENTLY ON DEPUTATION TO ASSAM

Sl Name Desig. ID No Office to which | Office to which
No. permanently placed on
allocated deputation
L MANOJ KUMAR RAY Watcher | MLSLE 2150383 | Meghalaya | Same as prepa e |

STAFF CURRENTLY ON DEPUTATION IN RTI, SHILLON G/QTHER POSTS

Sk Name Desig. iD No Office to which Office to whiclﬂ

No. permanently placed on
allocated deputation

B ARUN DIENGDOH Welfare Asstt. | MLSLE 2150091 Meghalaya | Mepghalaya

2. L. BANKA BIHARI SHARMA Sr. Acctt. MLSLE 2150091 Meghalaya RT]

3. GAUTAM ROY Stenographer | MLSLE 21 50273 Meghalaya RTI

' Grll
4. ERASTUS DIENGDOH Pcon MLSLE 2150371 Meghalaya RTI
5. LINDASAFIRA MARBANIANG | C/T MLSLE 2150325 Meghalaya Sclected for RTI
Sd/

Dy. Accountant General (Admn.)

Memo No.Estt.-I/SOC/Gr.’C’ &'D’/2006-07/6430

Date: 21.11.2006
The Comptroller & Auditor General of India,
10, Bahadur Shah Zafar Marg,
Indraprastha Head Post Office,
New Delhi-110002

Sd/
Dy. Accountant General (Admn.)
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Dated: 21.11-2006

Memo No.Estt.-[/SOC/Gr.’C’ & D'2006-07/6431-6451

Copy for information to:

i.
2.
3.

© o N v A

1.
12.
13.
14.
15.
16.
17.
18.
19.
20.

21.

The Director of Audit P&T & SW & TC, Audit Kolkata-700001

The D.A.G. (Admn.), O/o the A.G. (A&E), Assam, Guwahati-29

The Sr. A.O. (Admn.), O/o the A.G. (A&E), Assam, Guwahati-29. He is
requested to make necessary arrangement to hand over the copies of the Gstt.-1
Order to the person concerned presently working in Guwahati office on
deputation basis. |

The Principal and Ex-Officio Director RT1, Shillong.

The Dy. Accountant General (A&E) , Arunachal Pradesh

The Dy. Accountant General (A&E), Mizoram

The Secretary to A.G. (A&E), Meghalaya, Shillong

The Pay & Accounts Officer, Local

All Sr.A.O./A.O./AAO/SO/Supr.

AAOQ, Confidential Cell

All Concerned officials

Supr../Establishment-11

E.O Book

Pay bill Group

Gradation List Group

Service Book Group

Budget Group

Posting Group

Secy. ACAA Co. Op. M.B. Fund Ltd, Shillong

Estate Cell Ofo the Pr. A.G. (Audit), Meghalaya etc., Shillong

Notice Board

h lp
- I,
Establishment OI\A}J»/
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Misc, Petition Na. 542000 (In O.A. No. 143 al 2000
Misc. Petition No. 52/2006 (In O.A. No. 115 ol 2006)
Misc. Petition No. 55/2007 (i QLA N 175 0t 2006)
Misc, Pelition N, 867200t (e QA o 1AL of 2006)

Date ot Ocder: This Hye ,?/é._((lny ot Jalv 2006,
The Hon ble Shri K. V. Sachidanandan, \ace-Chairman.

Lo Mise Pelition No, 39 0l 2000 (1o QA Ne, 1438 o) 2000)

Union of India & Ors. L Petitioners

- Versus -

Sri Dhrubajyoti Deb and Others e Opposite Party

By Mr G.K. Bhattaclia yya, Se. Advoente, 3 1 Choudhary and
Mr D. Goswami, Advocales:

2. Mise, Pelition No, 32 ol 2006 CIp QA No, 115 of 2000)

Union of India & Urs. . Petitioners

By Advacale Mr G. Baishya, Sr. C.G.S.C.

- Vorsus -
Sri Sirazaddim Ahmed & Ors, ' e Qpposite Party
By Mr G.K. Bhattacharyya, S Advocate, Me SOVUEL Haque, Mr
B. Choudhury and Mr D, Goswami, Advocates
30 Mise Petition No, 55 ol 2000 (g oA New 126 of 2000,

Union of India & Ors. .. .Petitioners

By Advocate Ms U Das, Addi C.GS.CL

Versus -

Shet Guoa Ham Ktiin & Ores, S Oppesite Parly

By Advocates e o Sackar and Me SONL Fanali,




7"’/ , e
‘i 4. Mise Pelitione ;zgzgm;mm_a.wm 190 ot 2000)
|

Ul_\'mu ol lmli.l & O, : o Petitioners

13y Advoote he U Dy, Addl. (s

- Veaersus -

Opposite Party

Shri O.M. Prakush Upadhyay & Qs e :
. |
By Advocates De. .0 Sarkad and M SN Twmuli, |
: |

..... . |

CRDER

V. SACHTDANANDAN (V.0:)

fhed by the respontdonts in the O.A.

This is an application
qua order. The

for vucm:ion/nmdil"u‘ulinn/alle:r:\limu of the slatus

prayer in the M.Pis:
is (‘("Spt'(,'l'l.““y ‘)[‘“yp(l

T |
/‘ SRR S e premises aforesaid il

'v/‘«"\ T, .\‘- that your L ovdships oy P plensed do vaeale nnd/or?

K&l‘\/"}_‘i,‘ modity and/or Ao Ve interim nnlu.-r dnted 14.6.00

Alli.\ and 20.6.06 passed in OA Nao. 1432000 and/or pans

order or orders s your

\ ,,.”m\\ & greh further or other
' ' : : Lardships may dee L and proper.”

..

L 2. CAn identical M.DP. ?\Ju.."wlil'z’\}()(i wis lited in ()./\.lM')/‘.).()()H:
for modilication ol the interin ot der dated L 0620006 therein.
SO 2006 hy the Sr.

f\-‘\.i‘.f\h).f‘)')./l’.()()(S was lited
purpose. Al these

Qo .|l'~u

C.GSCL mulf

M.\'.NQ.SS/').()()('» ted n (’)./\.l".’)/'_l()()(') for the same
M.Ps o arce (jled for the ultcrulin:a/vemliliculiun/um(:vl\ulinn ol the
O.As are identical and are challenging

interim orders. All the above
the same scheme [or separation ol combined cadre far Otfice af the
\ Accotntant Goenernl nl Shillong, Lphal, Kohimo and Agaortaln. This
lT(l_lll.‘li i'u all the above O.A.s passed intorim order o various dates, lh{‘--

as lollowwess:

gist of whichis

“"*“ﬂl"“«"“qg““’ﬁ%ﬁh ey et 7t



a are 'SVOG Examination
qgahﬁedofﬁcers 'i;oi) ‘working as Assistant Audit
;Ofﬁéér’ffin"'Grdnp 'B""¢adre. They ere borne in the
ofﬁce of the; Principeal . Accountant General (Audit)
’Assam, Cuwahatl There ore other offices of
Accountant General (Audit) in Meghalaya, Manipur,
b7, Trlpuraxand Nagaland States. Vide clrculars dated
'-.31 03. 2006 and 20.94.2006, a scheme has been
, cxrculated separatmg the cadre of Group ‘B’ officers
“in Civil"Audit Offices. According to the applicants,

Lhe schieme hus been formulatad on wrong premises

.:that there was common/combm(,d cadre. According
7 o them, in reality there has nat been any formal
common/combined cadre. They have also stated that

ifhe respondents are changing their options from

l

v

‘ Heard Dr. J.L. Sarkar, learned counsel for the
apphcants and Ms U Das learned Addl. C.G.S.C. for

the responden ts.

) When the metter came up for admission

hearmg, Ms U. Das, learned Addl. C. G.S.C. for the
‘respondentb submitted that there is a common
cadre. She, also submltted that she would like to take
'mstrncu'ons to ‘ﬁle reply statement. Let it be done.

Post on 06. 06 2006. mng_mwmﬁ

mterest of Tustice, bv way of interim order, this

:=Tr|bunal dlrert:. the respondents not to disturh the

|conts froim thclr nlaco of postngs till the next

‘appl

e other O.Ass also which ure

. .
S R i

B

i




" of promotion Lo

S éé
A
3. Dr J.L. Sarkar and Mr G.K. Bhattacharyyn, tonrned S

counsel for the applicants in the various O.A.s and Mr G. Batshyn,
learned Sr. C.G.S.C. and Ms U. Dos, learned Addl. C.G.S.C. for the

respondents are present and airgued the maften

- 4. The case of the Misc. petitioners (raspondenls in the

0.A.s) is that the applicants in the O.A.é are challenging the
separation of the common cadre of Group ‘B’ ofticers in the olfice of
the Accountant Ganeral (A&L) and challenged the circular an Cadre
separation dated 30.03.2006. According to them the matter pertains

to o policy decision and the bifurcation of common cadre is necessary

for the public interest. Prior ta separation of cadre the Group Y

o olh(.us of dillerent ollices ol North Eastern H(‘“inn nre tennsterred

"and posted to any of the offices of AG (A&E) in North Eastern Region

-..Aand such lleblhty of transfer was ac cepted by the olficers at the time

the post of Assistant Accounls Officer (Group B). A

gradation list .of common cadre of SO/AAO/AO/Se:iior AO is

maintsined by the AG (A&E) Assam, .Guwahati belng the cadre

controlling authority. Though separate seniority for each cadre is

given in the gradation list, but ¢ue to administrative exigencies i

became necessary to separate the existing common cadre of Group ‘B’

officers of A&L oflices of the North Eastern Region for the purpose of

conducting the function of A&E in the offices of each State in the

Nocth Eastern Region being fuir and transparent and token into

the larger issuc involved and considering the public

considcrntion

plerestthe circular_da dated 30.03. 20CG svas issued. As per the circular

if the number ol ovptees for o particelac office is more than the

required strength of that oftice, the cxcess persois in each cadre,

chall be posted an deputation b, !

~

Pty
]

/

A which they may give their
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rf
0

[)r(!l(.'-rence, Lo deficit offices. Those olficers |

hasis shall be posted Lo the oltice of heir choic

seniority on availability of subsequent vacancies a4

strength in such olfices. The surplus optees <h

cadre of the office for which they exercised apti

therefore, each ofticer will be ultimately posted peri

otfice of his/her choice, and meanwhile hefshe is

the office of his/her choice which heppens 1o be surp

draw deputation allowance for this period as admi

rules.

5. The case of the appli

were already separated in 1981 in terms pard

yosled on deputation
. on the hasis ol their

ainst the required

all also form patt of the

on. As per the policy,
yanently in Lh(‘r
waiting for posting to
lus office, and

ssible under .the

cants in the O.A.s is that the cadres

5.6.1 of Gawmptroller

Auditor General’s Manual of Standing Order (Administmtion) Vol. |

'/'9/_}\nd the respondents are aware of the position ai

<\

Fthtement by stating “prior to separation of cad

A4

/. ic g

H flice.

strength" introduced in the policy is an afterthought by way of

clarification comnmnicated on £.5.2006 after th

by the applicants wus completed on 26.04.20006
complexion of the modality [or accommodation ¢

S 2x e C.qx

()[’_Uxeir choice. The Group ‘1

1d have made a vague

re”. As per the policy

;\f‘c))mmunicated vide circular dated 31.03.2000, vptees in 8 IB\I’!iS"HlQ[

The term ‘required

o exercising, of option
has nh(‘rcd the hasic
\{ optees in the Office

110410 i

nderstandi tl . of aptees would be very much wilhin

the §§mg.]"|g|]gg} 5!‘[g|m§h of the olfice and theretore al

be uccommodnlvd in the said ottice which will

Office. The adoption ol the new required

conformity with the existing qorms and is therel

/

N

1 of them would
he their Base/Parent

strength’ is not in

ore withoul.‘\\,u‘y basis,
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waich will Jead to ihcorrect position of vacancies in different cadres in
the offices causing scope for arbitrariness. The applicants wore

working in the hase offjce concerned.

6. | I have heard the learned counsel for the parties. The
learned counsel for the parties has taken my attention Lo various
Circulars, Office Orders etc. to substantiate l‘heif contention, The
learned counsel for the parties also cite(i cerlain court dv(.‘isiuhs lo
substanUate their (v.'u.nlenlion o merils ol their case. We nre only on
the preliminary issue of the interim order - whether o be vacated or
not. The learned counsel for the respondents has taken my attention

to a deciS_ion of the Hon'ble Sypreme Court reported in 1998 (4) SCC

298 in the case of S.P. Shivprasad Pipal Vs. Upion_of Indis_gud

canvassed for the following three prlncioles that has to be followed by

the court in granting interim orders:

(a) Wheth}er tliere is a prima facie case

(b) Whelher Irceparable loss will be coused to the respondents

(c) Balance of convenience.

7. The learned counsel for the original applicants are In

agreement willr the above propasition of law and bolh parties

- canvassed very vehemenltly and argued that these ingredients are in

their favo:ur. The learned counsel for the parties tried to establish
their case’.' on merit. Since this is a subject malter of the Division
Bench and sitting singly the court cannot go on merits of the case al
this point of l‘.ime.}l'hereforc, this courl cansiders whether the three
ingfedl@nts that lias been canvassed by the learned counsel for the

~

respondents UlL in fovour of the respendents or the upplicants. 1 am

not going into the merits of the case since that.may alfect and lead .

’

)
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ulthmately to a final decislon, whlpl';' Is not within the ambit of the

Single Bench.

g. The simple facts of the case are that 0s per the soid

notification the respon'denls have introduced "a policy decision (or

separalion ol the cadre and for thal purpose aplions were entled for,

The applicants who have been working in the respective Sections {or

years together have been discarding their promolions and seniorily

have opled for the respoctive stations they are putin, hoping that they

will be accommodated therein. According to them there are large

nuinber of vacancies as well it the respondents design the Lransfers in

‘a scientific manner. The applicants have reiterated that their aptions

are only for a particular station _and not anywhere else. Therefore,

attempt on the part of the respondents to transfer the applicants to
non-optee place par se seelns to be not in conformity with the
employees’ choice which will put them to irreparable Injury. The
undérstanding and willingness of the employees is for a particular
station alone. They are not questioning the policy of the scheme but

its modality.

9. Then the question comes how can the applicants be

transferred to hard stations for which they have not exercised option?

Cen(,‘
h\,e CSPUlIdUIL\ would urgue that these applicants are being sent on
O‘
e ) | | |
//nh/\?ie \ton wherein the a slicants will qet depulation allowance. It
pH Pt C l its

S |
\‘\\-&‘“’)weli -ettied Jaw that an employee cannat_be senl on deputation

/
\ :s:\‘-“"\wil';hout his/her consent.

e

10. When a restrucluring or o ccheme is implemented, the

hardship that will be caused Lo the cmployees musl he minimal,

uppv.n\ thot no scientific study hae : heen made by the rospondents in



alter, changg or modily the intorim order that has oen pass

Yo

implementing the oo called cirealar and compelling ther employes to

accept transter 1o a nan-optec station under the guise af depntation s

not in general spirit of law.
11. Therefore. considering e halance  of cunvenmience,
hardship, legal injury ete, dn favour ol the ariginal appllenntsin the

O.A.s, I am of the view that at this ponnt of e thereqs po e o

o« earhier.

Thercfare, the Misc. Petitions do not mecit and thercelore the same are

liable to be disniissed.
12. However, the respondents are al liberty o implement the
without disturhing the

scheme. in a more scientific/practical manner

applicants of their place of option.

All the Misc. Petitions are dismissed with the above

observations. No costs.

S4/VICL CAhRax
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Thew apphcant is an Association which

- s

o wL:s fozmed in the year 1995 for redressal of

v tae et £

‘gevances of the employees of ﬂw Audit

metm t " Guwahati. In the year 1997, the

-

office
'L;.‘(APmt}?Meghalaya was Ipifurcated and the
of?cc. ofivihe. Principal . Accountant General

f the Prmupal Accountant Generzl

Loy

g (A 1dit), CAggam was .separated from the man
oﬁ.tce The members of the Aud.n. Association

Aop{_gd fox poqnng at Assam. L) the year 2000

A }.xove was initiated to \epfu ate the comnion

gréup ¢! and D’ cadres m the Audit offices ol

‘t.hq Pnncxpal Accountzmt General [(Audit),

i
N
oot
- B

© Askam” and office of the Principal Accountant

| 1‘§ Gc{xmal (Audn) Mz.ghéﬂaya" Arunachal

\! _ P desh and Mizoram, Shillong, vide order

f \}( ch ed.23.03.2006 cr eated separ ate offices for

“\I '- "'-'-Ar\{,na‘chxd -Prad_.esh “and Mizoram.

{ . lw%esunauon wis submitted by the
. N - - .
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applicant Associaton. It s subnutred on
behalf of the applinants’ Ascociaticn that the
applicants’ have no dispute with {egm'd to
tlie  cadre separation. I-lowevdf, their
grievance is that in spite of the op"tion opted
for Assawm, they have been dui)loyud Lo
various places on deputation. Counse for
the Applicant Asscaauon also brought to
wy notice o the adwmistralive report,
wherein it is mentoned that “ailocation of
senior auditors sanctioned strength is 314
and PIP is 257 and allocation of senior
} t
audivers sancuoned strength .is 75 and PIP
|
is 62. They submitred thart it ,is‘\clear that
deputation adopted is faulied and in

violauon of the law laid down.

Heard My D.X, Das, learned counseal tor
the applicant association and Mr G. Baishys,

leamed Sr. C.G.S.C. jor the respondems,

»
Counsel for the respondents submitted

that aggrievgd &mrsons are not parties in thig
procceding‘fsi?zca Union and 2nd applicant
being  the General  Secretary of  the
AssoGiation bas fod thus ;-:;‘.\piin.mio.n, ity lke
a Public intwest diugauon. He also quoted
Rule 4(vj{(b} of the CAT Act, and argued that
minhmum ‘one aggrieved’ person must be a
party. Therefore, this applicaton does not
stand in its legs,
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{ have piven due consideration 10 thie
m'guments' advanced by the learned counsel
for the parties. Counsel for the respondents
also submirted that he would like to take

instructions. Let is be done.
Post on 25.07.2006.

Considering the facts that Association
had represented the grievance of its me e
with the respondents and tatv it is recognized
by the respondents, dhlr avievance has been
considererd by the respondents and gcred
upon on representalions. The- contention of
tha n;sp.ondmns that Association gamot be
party i such proceeding, ‘cannot  be
accepted. However, having rcguré to the fact
that applicants are interested with the allairs
of the members of the Association, 1 am of the
view that it cannot be straight away rejected
onn  that ground alone.  Howewer, the
applidiu:t.s are at Lberty to Lnprove .its

pleadings if they so desire.

In the interest of justice, by way of
. ) . . ' .
interiin measures, I direct the responaents Lo
maintain status que till the }1’}&;(1; date of

hearing.
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Written statement submitted by Respondent Nos 110 6.

The Respondents humbly submit their written statement as follows :

1.

"That with regard to the statements made in paragraphs 1 to 4.2 of the instant

application the answering Respondents have no comments.

Yo
s
<
=
r‘—
Lz
S
.. IN-THEMATTER OF O.A. No.27/2007 A_ﬁ_ﬁv} | g :
2
=

That with regard to the statements made in paragraph 4.3 of the instant

Application the answering Respondents beg to state that at the time of the

country’s independence in 1947, the office of the Accountant General of

~ undivided Assam ( office then known as office of the Comptroller, Assam)

‘operated from Shillong. Consequent on the division of undivided Assam and

formation of various North East States over the years, the. Comptroller &
Auditor. General keeping in view the requirements of work, public interest and
the interests of the States concerned established Accountants General offices
at Kohima (Nagaland ), Imphal (Manipur) Agartala (Tripura) and Guwahati
(Assam). All these offices were initially' manned by Group ‘B’, ‘C° and ‘D’

staff from the Accountant General’s office at Shillong. Over time the

‘Accountants General offices in Nagaland, Manipur and Tripura recruited their
“own Group ‘C’ and ‘D?.and these cadres became exclusive to these offices.

However, the Group ‘C> and ‘D’ cadres in the offices of the Accountant

Accountant General (Assam) at Guwabhati contmued to share common cadres
of Group ‘C’ and ‘D’ staff. | '

As opposed to the above developments however, the Accountants General
ofﬁces in the North East contmued to have a common Group ‘B’ cadre, i€, a
Group ‘B’ officer could be posted to any.of the Accountants General offices
in the North East Region.

In 1984, the Indian Audit and Accounts Department blfurcated into two

* functional wings, viz., the Audit Wing and the Accounts & Entitlement Wing

with Group ‘B’, ‘C’ and ‘D’ staff of the Department allotted permanently to
either of the two wings depending on the choice exercised by them.

Consequent on this development, the offices of the Accountant General

‘ General (Meghalaya, Arunachal Pradesh and Mizoram) at Shlllono and °

(Accounts & Entitlement) Meghalaya, Arunachal Pradesh and Mizoram and |
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Accountant General (Accounts & Entltlement) Assam both functioning from
- Shillong came into being. The two offices shared a common Group ‘C’ and
‘D’ cadres with the former exercising the responsibility of cadre controlling

authority for these two cadres. The office of AG(A&E) Assam subsequently

continued to share common Group ‘C’ and ‘D’ cadres with the office of the
AG (A&E) Meghalaya, Arunachal Pra_deéh and Mizoram at Shillong also
continuing to exercise cadre controlling respbnsibility. The office of the
AG(A&E) Assam 6n the other hand exercised the function .of cadre
controlling authority for the common North East cadre of Accounts &
Entitlement Group ‘B’ officials. | N

It may be pointed out here that appointment letters issued by the ‘mother’
office at Shillong (from whom officers and staff were drawn to man the
Accountant General offices established in.‘the newly created States of the
North East) carried a clause to the _effe(;t that the person being offered

appointment was liable to be po'st'ed in any of the existing offices or any new

office opened by the Department in the North East. Up to the present day also,

all appointment letters to Group ‘C’ and ‘D’ posts issued by the office of the
AG (A&E) Meghalaya, Arunachal Pradesh and Mizoram at Shillong carry the
clause that the person is liable to be transferred to the office of the AG,
Arunachal Pradesh or AG, Mizoram in the event that the Department

establishes offices in these States. Copies of these appointment letters are

submitted as Annexures ‘A’, ‘B and ‘C’.

Necessitated by the requirements of the States of Arunachal Pradesh and

. Mizoram, the Comptroller & Auditor General notified the setting up of the '

offices of the AG, Arunachal Pradesh and AG, Mizoram with headquarters in
- the respective State capitals with effect from 1/4/2006. The office of the AG
(A&E) Meghalaya Arunachal Pradesh and Mizoram at -Shillong was
51multaneously redesignated as the office of the AG (A&E) Meghalaya,

Shlllong Copies ' of" the" said Notlﬁcatlons No. 64-Audit/M&C/208-

+1997/Notification/01 and No. 66- Aud1t/M&C/208 1997/Not1ﬁcat10n/02 both
dated 14/3/2006 are subm1tted as Annexures ‘D’ and B,

That with regard to the sta_terhent made in paragraph 4.4, the Respondents deny
that the Comptroller & Auditor General does not have a uniform and consistent

policy for separafion of cadres of his Department as and when this separation is

* required in public interest. The Comptroller & Auditor General’s policy in this

regard is to take into account the requirements of the Department in fulfilling its

 statutory and constitutional obligations under the Comptroller & Auditor General

i

shifted to Guwahati in the late 1980s. Even aﬂer the shifting, ‘the two offices" . '

48



(Duties, Powers and Conditions of Service) Act, 1971 and the ‘hardship that may
- be caused to his employees in this regard.

It is respectfully submitted that in the last 2-3 years, apart from setting up new

offices in Arunachal Pradesh and Mizoram, the Comptroller & Auditor General
has also set up new Accountants General offices in the States of Jharkhand,.

Uttaranchal and Chattisgarh_whlch are now functioning from.Ranchi, Dehradun

~and Raipur respectively. This has been done through a reorganisaton of the offices

of the Accountants GeneralBihar (Patna), Uttar Pradesh (Lucknow) and Madhya
Pradesh (Bhopal). In these cases as now in the case of the office of the AG (A&E)
Meghalaya, Arunachal Pradesh and Mizoram, the Comptroller & Auditor General

had the option of declaring the staff in these offices surplus and surrendering them

* to the Surplus Cell of the Department of Personnel and Training for redeployment |

as per the policy of the Government of India. Considering the degree of hardship

" involved in such an action, the Comptroller & Auditor ‘General has, in all cases

“where new offices have been set/existing offices reorganized, decided upon a

policy that would keep the hardship to the minimum level by adopting the option

of temporarily transferring employees who cannot be accommodated in the office

of their choice from the surplus offices to the newly created offices on the

- principle of seniority viz., ‘Last-Come-First-Go’. The policy inter alia envisages

that all the employees who exercised option for permanent posting to a partieular

office would eventually be posted back to the office of his/her choice. For the

period where the employee is posted to another office, not being his/her office of

-choice, the employee is eorrlpensated by payment of an allowance as if the

employee is sent on deputation.

Thus, the Comptroller & Audltor General has followed a consistent and uniform

" policy in this regard wh1ch has been determmed by the need to minimize
inconvenience - to employees, ensure transparency and impartiality in the
~ separation  process balanced wrth the Comptroller & Auditor General’s

~ responsibility to discharge his: statutory and const1tut10nal obligations in an

efficient and effective manner. .

. That with regard to the statement made in paragraphs 4.5 and 4.6 the answering

Respondent have no comments to offer.

. That with regard to the statement made in paragraph 4.7, the answering
Respondents admit that the office of the AG \(A&E) Meghalaya, Arunachal
Pradesh and Mizoram vide Circular, No. AGM/CADESP/9-2004/1 dated

24/9/2004 asked officials of the common cadre of Group ‘C’ and ‘D’ staff in the
office of the AG (A&E) Meghalaya, Arunachal Pradesh and Mizoram at Shilleng

‘and office of the AG (A&E) Assam at Guwahati to exercise their option, in the

G\C\
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prescribed Option Form, for permanent allocation to the AG offices for the States

of Assam, Meghalaya, Arunachal Pradesh, and Mizoram. Since it was anticipated

that enough officials might not be available in all cadres who may opt for a

- particular office, the said Circular also required the Group ‘C’ and D’ officials to
" indicate their choice of office for going on deputation and in which event, these

_ ofﬁcials would be entitled to deputation allowance. A copy of Circular No.
AGM/CADESP/9-2004/1 dated 24/9/2004 is submitted as Annexure ‘F’. '

' The statement that the aforesaid Circular was issued in a hurry as it was intended
to favour some officials is a ﬁgment of the applicants imagination. It is not
possible to manipulate the cadre separation exercise as the cadre separation of
Group ‘C” and ‘D’ is based on the principle of éenictity with optees of surplus
offices being required to man the deficit offices on the basis of ‘Last-Come-First-
Go’. |
The answermg Respohdents also beg to state that the Depattment has taken a
conscious decision ‘not to go in for any fresh recruitment in tune with economy
instructions issued by the Government of India and as a result, practically all
ofﬁc_e.s of the Indian Audit & Accounts Department are currently functioning with
staff strength in various cadres well below the “sanctioned strength”. Accordingly

 the concept of “sanctioned strength” has therefore lost all relevance and presently

the Department is adcpting “persons-,in-position” as the basis of manpower

management.

. That with regard to the statement made in paragraph 4.8, the answerin'g‘

Respondents. humbly submit that since the concept of “sanctioned strength” has

lost its relevance, it is therefore also of no particular significance in the cadre .

separation of Group ‘C’ and ‘D’. _
The Respondents also submit that the separation of the Group ‘B’ cadre controlled
by the office of the AG (A&E) Assam at GLtwahati and which is common for the
" seven AG ofﬁces in the North East is in no way linked to the separatlon of the
vGroup ‘C” and ‘D’ cadres by the office of the AG (A&E) Meghalaya, Arunachal
- Pradesh and Mizoram at Shillong for these three States.
The Respondents deny that there has been any departure from the initial scheme
for separation as circulated by Circular dated 24/9/2004 so as to accommodate
certain persons in the AG(A&E) Assam, Guwahati office. The cadre separation of
Group ‘C’ and ‘D’ is based on the prihciple of seniority with optees of surt;lue
offices being required to man the deficit offices on the basis of ‘Last-Come-First-
Go’. | , 'v
The separation of the Group “C’ and ‘D’ cadres between the offices of the
AG(A&E) Megh-alaya, Arunachal Pradesh and Mizoram at Shillong and
AG(A&E) Assam at Guwahati was effected on 1/ 12/200l5 ,h.i.e‘, around 15 months
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after the issue of the Circular dated 24/9/2004, This demolishes the contention ‘of

the applicants that the cadre separation between Shillong and Guwahati offices

~was pustied through with undue haste.

The Respondents beg to submit the factual sequence of events leading up to the

issue of the EsttI Order No. 53 dated 9/6/2006 for the Hon’ble Tribunal’s
appreciation. In response to this office Circular No. AGI\/I/CADESR/9-2004/1

- dated 24/9/2004, Group ‘C” and ‘D’ staff of the AG(A&E) Meghalaya, Arunachal
* Pradesh and Mizoram at Smllong and AG(A&E) Assam at Guwahatl submltted

optlons for permanent allocatlon/ deputatlon as below

Table-1
No. of options for permanent allocation (first choice) to the office of the
AG (A&E) | AG (A&E) AG (A&E) AG (A&E)
Assam Meghalaya Arunachal Pradesh | Mizoram
Group ‘C’ 539 342 . Nil Nil
Group ‘D’ 55 56 Nil - Nil
Table-2
No. of options for deputation (first choice) to tlie office of the
AG (A&E) | AG (A&E)Meghalaya | AG (A&E) AG (A&E)
Assam Arunachal Pradesh | Mizoram
Group ‘C 67 225 i 02 Nil
Group ‘D’ 07 24 e - Nil 01

Since no Group ‘C” and ‘D’ staff had opted for Arunachal Prade_sh or Mizoram

offices, the Comptroller & Auditor General vide letter No. 262-NGE(App)/17- -

2004 dated 13/4/2005 (Annexure ‘G’) directed that persons-in-position in. each’

cadre as on 1/4/2005 in the office of the AG (A&E) Meghaléya, Arunachal
Pradesh and Mizoram, Shillong and office of the AG (A&E') Assam, Guwabhati
be taken as the strength for the purposes of the Group ‘C’ an ‘D’ separation
exercise between the two offices. The persons iﬁ position in éach cadre as on

1/4/2005 in Shillong and Guwahati offices was as below:

Table-3 .
Persons-in-Position . AG (A&E) Assam AG (A&E) Meghalaya,
. ' Arunachal & Mizoram
J . Group ‘C 588 ' . 300
: Group ‘D™ - : 64 . 50

. ” - - ) ‘
Thus with reference to the options received from the staff’ for permanent

allocation to either Guwahati or Shillong (refer Table.1), 539 Group ‘C” staff had

opted for Guwahati against the persons- in-position 'strength of 588 (refer Table -

3). 342 Group ‘C’ officials had permanently opted for Shillong office whereas the
persons-in-position strength ‘was 300. Thus, Shlllong office had a surplus of 42
optees who as per the cadre separation scheme who had to be sent to Guwabhati
office (the deficit office) on deputation basis. ’

In respect of Group ‘D’ staff, 55 persons had opted for permanent allocation to

Guwahati office against the pefson-in -position strength of 64 whereas 56 had

~
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opted for ‘Shillo‘ng against the required person-in-position strength of 50.- Thus, 6

Group ‘D’ staff were required to be sent to Guwahati office on deputation basis.

immediately as ‘there were some - other related unresolved matters like
retirements/vacancies which had occurred in both offices after 1.4.2005, etc. Only
after these issues were clarified between ‘the Comptroller and Auditor

General’s/Shillong/Guwahati offices did the office of the AG(A&E) Meghalaya,

Arunachal Pradesh- and Mizofam, Shilfong in its capacity as cadre controlling

" authority for Group ‘C’ and ‘D’ cadres for both Shillong. and Guwahati offices

take the decision to separate the cadres from 1/12/2005. This was done through
the issue of Establishment Order-No. 261 dated 25/11/2005 (Annexure ‘H’) and

No. 262 dated 25/11/2005 (Annéxure- T) placing the junior-most Group ‘C’ and

‘D> staff on deputation to Guwahati office/ simultaneously fel‘)atriating Group ‘C’
and ‘D’ staff (who had opted for Shillong office but currently working in
Guwahati office and who were senior to'the persons being assigned to Guwahaii
office) from Guwahati to Shillong office. This was subsequently followed by the
issue of Establishment Order No. 53 dated 9/6/2006 (Annexure-‘J”) showing the
comf)lete list of Group ‘C’ and ‘D’ ofﬁcials, in order of seniority, who stood
permanently alibcated to the ofﬁc‘e of the AG (A&E) Meghalaya, Arunachal
Pradesh and Mizoram at Shillong and AG(A&E) Assam at Guwahati. This Order
also included the names of Group ‘C’ and ‘D’ who had permanently opted for
Shillong office but who were placéd on deputation with Guwabhati office vide the

Establishment Orders dated 25/11/2005 mentioned earlier. ) )

As such, the Respondents thus humbly submit that the cadre séparation exercise
between Shillong and Guwahati offices was done in a very fair, -impartial and
transparent manner. The applicants claim that there was a departure from the laid

down scheme so as to accommodate interested persons in Guwahati office is

 without foundation for the simple reason that as péinfed out earlier, Guwahati
+ office was a deficit office and hence, all Group ‘C’ and ‘D’ staff who had

permanently opted for that office would have inevitably been accommodated in

that office -anyway. Far from acting in a hasty manner as alleged by the
applicémts', the Respondents took considered steps at every stage of the cadre
separation between Guwahati and Shillong offices béing keenly mindful this was

a sensitive issue.

With reference to the statement made in paragraph 4.9, the Respondents deny that

any anomalies had cropped up in the matter of separation, option and allocation to

. Guwahati office as done under Establishment Order No. 53 dafed 9/6/2006. As

humbly submitted earlier, the basis for separation/permanent allocation of the

/

Orders for the cadre separation/deputation as above could not be passed
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“Group ‘C’ and ‘D’ cadres between Shillong and Guwabhati offices was strictly

based on the principle of seniority. It should be pointed out that the seniority of
each member of Group ‘C’ or ‘D’ s_taff is determined by his/her relative position

vis-a-vis his/her colleagues in the same cadre in a document called the Gradation

List- which is brought out by the office every year and circulated to all staff-

members. This being the position, there is absolutely no scope for any anomalies * -

to crop up in the matter of separation and allocation to Shillong/Guwahati offices.

The Respondents further beg to submit that the‘C'omptroller & Auditor General
vide Notifications No. 66-Audit/M&C/208-1997/Notification/01 dated 14/3/2006
and No. 66-Audit/M&C/208-1997/Notiﬁcation/02 dated 14/3/2606 ereated,
effective 1/4/2006, new offices of the AG, Mvizoram and AG, Arunachal Pradesh
with headquarters at Aizawl and Itanagar respectively. Simultaneously the office
of the AG(A&E) Meghalaya, Arunachal Pradesh and Mizoram at Shillong was
reorganized and redesignated as the office of the AG (A&E) Meghalaya, 'S},nllong.

The said notiﬁcations were followed by the Comptroller & Auditor General’s .
- Memo No 1686 BRS/72-2005 dated 25/4/2006 (Annexure-=‘K’) communicating

.the redlstnbuted sanctioned strength and persons- in- posmon for the three offices
with directions that staff be posted in each office at the earliest. These instructions
could not be immediately implemented as there were dis’crepanci’es in the figures
quoted in the Comptroller & Auditor General’s Memo of 25/4/2006 and those as,
per the office records of the AG(A&E) Meghalaya, Arunachal Pradesh and

Mizoram. After protracted correspondence this issue was sorted out and thereafter |

Circular No. 3307 dated 12/7/2006 (Annexute-‘L’) asking Group ‘C’ and D’

~ staff of the office of the AG (A&E) Meghalaya, Arunachal Pradesh and Mizoram

at Shillong to submit their option for permanent allocation/ choice of deputation

to the Meghalaya, Arunachal Pradesh.and Mizoram offices was issued.

The applicants grievance is that the Circular dated 12/7/2006 did not mclude the . -~

staff of Accountant General (A&E) Assam. The Respondents would like to point

out that the separation of the Group ‘C’ and ‘D’ staff ‘between Shillong and

Guwahati ofﬁces on the basis of the optlons received from the staff in response to
Circular No AGM/CADESP/9- 2004/ 1 dated 24/9/2004 had already been effected
from 1/12/2005 through the issue of Estabhshment Order No. 261 dated

' 25/11/2005 No 262 dated 25/11/2005 and No 53 dated 9/6/2006. Since the'

Group ‘C’ and ‘D’ staff of AG(A&E) Assam wére no longer after 1/12/2005
under the cadre control of the Shlllong ofﬁce they cannot be covered under the
Circular dated 12/7/2006. . _

As regards the statement of the applicants that the original circular of 24/9/2004
env1saged separation of four: States, the Respondents submit that this could not

have been done as the staff strength of the Arunachal Pradesh and Mizoram

\0?
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offices as also the reorganized Meghalaya office was not then known. The

-~

Respondents further submit that even if this position was known and the

- separation had taken place simultaneouslby for all four ofﬁqes; the final result

would have still been the same. As can be seen}from Table-1 of this submission,
Assam office is a deficit office as 539 and 55 Group ‘C’.and ‘D’ staff had opted
for that office against a requirement of 588 and 64 Group ‘C’ and ‘D’ (Table- 3.)
staff in that office. Thus simply going by the numbers, all employees who had

“opted for Assam would have been accommodated in that office. The problem lies

with the employees who have permanently opted for the office of the AG (A&E)
Meghalaya. The Comptroller & Auditor General’s Memo No. 1686 BRS/72-2005

‘dated 25/4/2006 communicating the manpower strength of the reorgaﬁized

Meghalaya office and the two new offices of Mizoram and Arunachal Pradesh
directed that Group ‘C” and ‘D’ posts in each office of these three offices should

be manned-to the extent of persons-in-position as below:

Table-4

AG(A&E) AG(A&E) Mizoram | AG(A&E) Aerachal Pradesh
_ Meghalaya ]
Group ‘C’ . 173 60 78 "

Group ‘D’ 28 11 ‘ 9

Thus, against a requirement of 173 and 28 Group ‘C’ and ‘D’ staff (Table—4 ‘

above) for Meghalaya office, there were as many-as 342 and 56 Group ‘C’ and
‘D’ staff who had permanently opted for the office. On the other hand there were
no permanent optees either for Arunachal Pradesh or Mizoram offices. The

situation would therefore, have still been that all optees for Assam office would

- have got their choice; the optees from the surplus Meghalaya office only would

have in any case been sent on deputation to Assam, Arunachal and Mizoram
offices which are deficit offices. Since the principle of seniority is the
cornerstone of the cadre separatioh, the junior-mdst in the Group ‘C * (some of
whom are applicants of this OA) and ‘D’ cadres who had permanently opted for
Meghalaya office would again have in any case. been sent to the other three
offices _ | ‘

Table-2 of this submission gives the number of staff who had indicated their
choice of office for deputaﬁon. Deputations to. Meghalaya office is ruled out
given that it is a surplus office. Not all the persons who had indicated their choice
for deputatioﬁ as Assam office could have been accommodated in that office. The
persons who cannot be accommodated (inevitably, all who had permanently opted

for Megh'alaya office), would unavoidably have to be sent on deputation to

Arunachal Pradesh or Mizoram office. These persons would also have in any case
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been the juniormost in the Group “C’ cadre which would have included the

-~

applicants of this OA.

' The Respondents reiterate that the notion of “sanctioned strength” is now -

irrelevant and for the purposes of manpower planning/allocation, the principle of

ersons-in-position’ is now in vogue in the Department.
p .

‘Further, the applicants contention that the increase or decrease in persoﬁs-in-

position after the submission of the options has not been circulated to make

“room/scope for favourtism is totally denied. Para 4 of the Ofﬁqe Circular No.

3307 dated 13/7/2006 makes it clear that surplus optees posted‘on deputation to
surplus offices “shall be permanently po:;‘ted to the office of their choice on the
basis . of .their seniority on availability of subsequent vacdncies against the
person-in-position in that office »_ Information about vacancies in an office is not

classified information and any interested person can obtain this information.

That with regard to the statement made in paragréph 4.10 the Respondents submit

 that the scheme for separation as circulated vide Office Circular-No. 3307 dated

13/7/2006 is detailed and covers all points/issues on the subject so as to-obviate

any confusion which the Group ‘C” and ‘D’ staff may have on the subject.

That with regard to the statement made in paragraph 4.11 the Respondents submit.

* that the term “sanctioned strength” has no relevance in the present context in view

of the fact that the Department has taken a'cqnscious decision not to go in for
fresh recruitment. Instead the co'ncept of “person-in-position” has been adopted
and it is on this baéis that the Comptroller & Au&iitor General has decided on the
séparation of the Meghalaya, 'A'runach_al Pradesh and Mizoram offices. Hence this
term has been used in the Office Circular No. 3307 dated 12/7/2006. ,

The Respondents submit that 'éhe idea of short term rotation of staff between the
three offices is acceptable, but on the condition that all the Group “C’ staff are
amenable to this idea. This was also conveyed in writing to the Accounts

(Category III) Association in writing ~vide letter No. Estt-I/Rept/Inter AG

Trans/2006-07/5178 dated 2.11.2006 (Annexure ‘M7). The fact is that the

majority of Group ‘C’ staff are being permanently accommodated in the office of
their choice, i.€.,, Meghalaya (Shillong) and therefore, have chosen to remain
silent on this issue. The discontent is amongst those Group ‘C’ staff who cannot

be immediately accommodated and therefore have to be sent on deputation to

- either Mizoram or Arunachal Pradesh offices, some of whom being aggrieved by

this situation, have filed this applicafion before the Hon’ble Tribunal.
The issue of Circular No. 3318 dated 14/7/2006 which was in continuation of
Circular No. 3307 dated 12/7/2006 was necessitated to clarify the breakup of the

\0?
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‘various posts in the Group ‘D’ cadre in the three offices which was earlier

inadvertentlj overlooked. .
That with regard to the statement made in paragraph 412 the Respondents have

no comments to offer this bemg a statement of fact

That with regard to the statement made in paragraph 4.13 the Respondents again
assert that the idea of “sanctioned strength” and permanent allocation/deputation

of Group ‘C’ and, ‘D’ staff to the three offices have been made on the basis of

“persons-in-position”. The policy for the allocation/deputation has been clearly I'

spelt out in details in as many as 11 paragraphs of the Office Circular No. 3307
dated 12/7/2006 so as not to leave any scope for ambiguity or misunderstanding.

As submitted earlier, the appointment letters of all Group ‘C’ and ‘D’ s'paff clearly
stipulate that the appointed officials are liable to be transferred to any ofﬁee of the
Department which the Comptroller & Auditor General may in future set up in the
North East Region. As such, the Comptroller & Auditor General could have
straightaway pested officials to the newly created Arunachal Pradesh and

" Mizoram offices. The fact is that he consciously chose to balance the obligation of

-his responsibilities to these States-with a humane approach by considefing the

inconvenience that may be caused to the staff and therefore dllowing them to
exercise their choice of permanent allocation/deputation to a particular office of
their choice and to compensate an employee for the period the employee is posted

to another office, not being his/her office of choice.”

" The “deputations™ arising.in thls situation 1s not a “deputatlon in the normal
-sense of the term. Since all employees on creatlon/reorgamzatlon of the offices

cannot be immediately stralghtaway accommodated in the office of his/her

choice, the staff from the surplus offices will have to man positions in the deficit

offices they are being ‘deputed’ to as dictated by the work. Therefore, these not

being strictly ‘deputations’ as normally understood, the question of “consent” for
deputation as argued by the applicants does not hold water. |

With regard to the statement of the applicants that the fate of the optlons exercised
under Circular dated 24/9/2004 has not been disclosed, the Respondents submit

that the position of these options is as ‘indicated in Tables 1 and 2 of this .

submission. The disclosure of these options is immaterial with regard to the final

result as already humbly submitted earlier. The fact of the matter is that even if

the Respondents had separated the Group ‘C’ and ‘D’ cadres for Assam,

Meghalaya, Mizoram and Arunachai based on the options recetved under Circular

~dated 24/9/2004, the employees who have been presently permanently

accommodated in- Assam and Meghalaya offices would still have been

accommodated in these two offices; the remaining persons who have permanently
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opted for Meghalaya office (the only ‘surplus’ amongst the four) would still have

to be deputed to the ‘deficit’ Assam, Mizoram and Arunachal offices. This
a351gnments again in any case would have fallen on the juniormost Group ‘C’
staff as the cadre separatlon and allocation of choice of permanent/deputation
offices is based on an immutable constant viz., the semorlty of the person in the

¢

cadre.

The Respondents further submit that delinking of the Assam office from the cadre

separatlon exercise for Meghalaya, Arunachal Pradesh and Mizoram offices is in

- fact to the advantage of thé concerned employees. The cadre separatlon for

Meghalaya, Arunachal I;radesh, and Mizotam offices was carried based on the
options submitted by the Group ‘C* and ‘D’ staff of the office of the AG(A&E)
Meghalaya, Arunachal Pradesh and Mizoram), Shillong in response to Office

Circular No. 3307 dated 12/7/2006. The separation of 1;he cadres for these three

offices could still have been done on the basis of the options received under

Office Circular dated 24/9/2006. That this was not resorted to was a measured
decision intended to benefit the staff. In the options'exercised under Circular
dated 24/9/2004 ﬁracticaily cent per cent staff had opted for deputation only for
Assam or Meghalaya offices '(seé Table-2). Deputation to the first would have
been possible for a very small number while deputation to the second is an
impossibility. Thus for the man3; who would havé to be assigned to Arunachal
Pradesh and Mizoram ofﬁces the options called for under Circular No. 3307
dated 12/7/2006 offers them a further opportunity of making informed choices for
permanent/deputation office after weighing the pros and cons of their individual

circumstances in terms of professional and personal requirements.

That with regard to the statément made in paragraphs 4.14 and 4.15 the

Respondents have no comments to offer this being a statement of fact.

That with regard to the statérrieﬁt ‘made in paragfaphs 4.16 and 4.17 the

Respondents maintain that not simultaneously separating the cadres for the four

States has not altered the final résult in any way than if this had been done °

simultaneously. The outcome for the employees including the applicants would
dated 12/7/2006 by those junior employees who in 'a"ny case would have to be
deputed to the deficit offices have given these employees a measure of further

flexibility in their choices. The principle of seniority being the bedrock of the

cadre separation, there is simply no scope for favoritism or arbitrariness in this ‘

" matter as alleged by the applicants.

have still been the same. Rather, the options exercised under Circular No. 3307
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That with regard to the statements made in paragraphs 5.1 and 5.2 the

-~

Respondents submit that separating the cadres between Guwahati and Shillong
based on the options called for under Circular .dated 24/9/2004 and thereafter
separating the cadres in Shillong between the Meghalaya Arunachal Pradesh and
Mizoram based on the options called under Circular dated 12/7/2006 has not led
to a different result than what would have been obtained if the cadre separation
for all four States had been affected based on the options called for under Circular
dated 24/9/2004 and in fact, the options‘called under Circular dated 12/7/2006

was in interest of the staff. The Respondents are even at this stage willing to carry

~ out the cadre separation for Assam, Meghalaya, Arunachal Pradesh and Mizoram

15.

offices based on the options called for under Circular dated 24/9/2004 if this 1s the
angst of the applicants. _

That with regard to the statements made in paragraphs 5.3, 5.4, 5.5, 5.6, 5.7 and
5.8 the Respondents submit that it is well settled in law that thé formulation of a
policy is a function of the Government and cannot be interfered with-by the
Tribunal unless there is arbitrariness. It is within the competence of the executive
to change a policy, re-éhange it, adjust it and readjust it ‘according to the
compulsions and requifements of the circumstances. -~ Consequent upon the
decision to separate the Group ‘C’ and ‘D’ cadres between the Shillong and
Guwahati offices and the newly created offices at Arunachal Pradesh and

Mizoram, the persons-in-position have been allocated/deputed to the four offices

‘with respect to their seniority and option with all*impartiality and fairness. As

such there is no merit in the application and hence the application is liable to be
dismis;éd. The Respondents also beg to submit tha.t ‘the facts and circumstances of
the present application are very different from the issues which have been raised
in O.A. Nos.155/2006, 125/2006, 156/2006, 267/2006, 143/2006, 115/2006,
203/2006, . 204/2006, 281/2006 and 273/2006 (cited by the applibants in this

instant application) and therefore, this case should be independently heard by the

- Hon’ble Tribunal on its own merits.
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. oy
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.+ 9f tho saployacnt dxchangu, Lf any. 1In Cusy the convocation of
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al diplouy obtained fron tho Jdnlversity., 4 Liarkshoet will not ba
régarded ags sufficient.
’ v
e ' CL ontd. ., . 2
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| States Created on ,
| Arunachal Pradesh 20" February 1987 ]
| Chattisgarh 1 November 2000 |
| Jharkhand 15" November 2000

| Mizoram 20" February 1987

| Uttaranchal

9" November 2000




By ag UU//W qc%m/ E] %‘ a”a_-’gu(/ 2/ %fmngl

2o 5%

L (‘D)
0. 64-Audit/M&C/208-1997/ Notifigal l

: W
TRG B FIgos-AeTeral TOee &1 Braiad
OFFICE OF THE COMPTROLLER
AND AUDITOR GENERAL OF INDIA

fens 14 March 2006

Date

NOTIFICATION

Consequent upon re-organisation of the offices of the Principal Accountant
General (Audit), Meghalaya, Arunachal Pradesh and Mizoram and Accountant
General (A&E), Meghalaya, Arunachal Pradesh and Mizoram, it has been
decided to create an independent office of Accountant General Mizoram with
effect firom 1% April 2006.

1. The newly created office will be responsible for compilation of state
’ accounts and audit of the accounts pertaining to the state government of
Mizoram under the CAG’s (DP&CS) Act 1971. '

2. The audit of Central Receipt of the Central Revenue offices in the state of
Mizoram will continue to be conducted by Pr.AG (Audit), Assam.

3. The newly created office will be named as office of the Accountant
General, Mizoram. The Headquarters of the office will be at Aizawl.

4. The existing Offices of the Pr. Accountant General (Audit)/Accountant
General (A&E), Meghaiaya, Arunachal Fradesh and Mizoram will e
renamed as Office of the Pr. Accountant General (Audit)/Accountant
General (A&E), Meghalaya, Shillong respectively. '

5. The setting up of this office may please be notified to all-concerned.

(M.S. Sh;d:%ar?
“Deputy 'Comptrog/f &
Auditor General of India (LB&A)

7~

Copy for information and necessary action to:

» Secretary to the Government of India, (Ministry of Finance), Department

of Economic Affairs, New Deihi-110 001.

.Chief Secretary to the Government of Mizoram, Aizawl.

_Chief Secretary to the Government of Meghalaya, Shillong.

Pr. Accountant General (Audit) Meghalaya, AP & Mizoram, Shillong-1.

+» Accountant General (A&E) Meghalaya, AP & Mizoram, Shillong-793001.
» All IA&AD offices as per mailing list. :

AWAY

$° All Officers and Sections at Headquarters’ office.

10, qETGRYME STHR AT, A8 feefi-110002

10 Pahadir Shah Zafar Marn New Delhi-110002
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OFFICE OF THE COMPTROLLER — 2\ ,
247 AND AUDITOR GENERAL OF INDIA \
fea 14 March 2006
Date

NOTIFICATION

Consequent upon re-organisation of ihe offices of the Principal Accountant
General (Audit), Meghalaya, Arunachal Pradesh and Mizoram and Accountant
General (A&E), Meghalaya, Arunachal Pradesh and Mizoram, it has been
decided to credte an independent office of Accountant Gmem] Arunachal

- Pradesh with effect from 1% April 2006.

I. The newly created office will be responsible for compilation of state
accounts and audit of the accounts pertaining to the state government of t
Arunachal Pradesh under the CAG’s (DP&CS) Act.1971.

2. The audit of Central Receipt of the Central Revenue offices in the state of
Arunachal Pradesh will continue to be conducted by Pr. AG (Audit),
Assam.

3. The newly created office will be named as office of the Accountant
General, Arunachal Pradesh. The Headquarters of the office will be at
Itanagar.

4. The existing Offices of the Pr.Accountant General (Audit) /Aceountant
General (A&E), Meghalaya, Arunachal Pradesh and Mizoram will be
renamed as Office of the Pr. Accountant General (Audit) /Accountant
General (A&E), Meghalaya, Shillong respectively. -

~ 5. The setting up of this office may please be notified to all concerned.

Deputy Comptroller &
Auditor General of India (LB&A)

Copy for information and necessary action to:
> Secretary to the Govemnment of India, (Ministry of Finance), Department
of Economic Affairs, New Delhi-110 001. :

‘Chief Secretary to the Government of Arunachal Pradesh, Itanagar.
,Chief Secretary to the Government of Meghalaya, Shillong.
"Pr. Accountant General (Audit) Meghalaya, AP & Mizoram, Shillong-1.
Accountant General (A&E) Meghalaya, AP & Mizoram, Shillong-793001.
All IA&AD offices as per mailing list.

PR

All Officers and Sections at Headquarters® office.
— QF> 10, TETGREME THR AT, 73 faeei-110002 ‘ Wi
3
/
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10, Bahadur Shah Zafar Marg, New Delhi-110002
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[ARNEXUKE - |
e DFFICE DF THE ACCOUNTANT GENERAL (A&E) MEGHALAYA, ARUNAGH AL =%
: PRADESH and MIZORAM, SHILLONG 783001, \\'X

AGM/ CADSEP /9-2004 /1
Dated: 24" September 2004,

wnE

"The separauion of the common Gr. C and Gi. [ cadres i the offices of the AC (ABE
Assam, Guwahati and /:\G (A&E,l Meghalaya, Arunachal Pradesh & Mizoram, Shillong is under
active consideratior.. Along with this, the Offices of the 4G (ABE) Arunachal Pradest and AG
(ARE) Mizoram will also be set Up. The offices of the AG (ABE) Arunachal Pradesh and AG (A&E)
Mizoram will however, continue to functiori trom -Shillong till such time thal office space and
staff guarters are availabie in itanagar and Aizaw! respectively.

As .enough officials might not be available ir all the cadres who will opt for the office of
AG(ARE) Assam at Guwahatj, AG {A&E) Maghalaya at Shillong, AG (A&E) Arunachal Pradesh at
Shilleng / Itanagar angd AG (ARE) Mizoram at Shillong / Aizawl, sach official in the Gr. C& Gr. D
Cadres besides indicating an option in 8I. No. 7 of OPTIBN FORM, for choice of office for posting
will also be reguired to indicate an option o go on deputation tc these 4. [four] mentioned
offices [ see SI. No. 8 of OPTION FORM]..

Officials who are finally allocated to the offices of AG (ARE) Arunachal Pradesh, Shillong
and AG (A&E) Mizoram, Shilleng based on thejr options . [S1. No.7 of OPTION FORM) will not be
paid any deputation allowance. These officials when transferred to Itanagar and Aizaw! will also
not be paid-any deputation-allewance.

Officials who are finally allocated to work in the office of the AG (A&E) Arunachal
Pradesn and AG (A&E) Mizeram based on their indications that they are willing to go on
deputation [SI. No. £ of GPTION FORM] will not be Paid deputation allowance while they are
posted in Shillong. Such officials when transferred to work in these new offices at Itanagar and
Aizawl will Rewever, be Baid deputation allewance.

Officials who will be allocated to the offices of the AG(A&E) Meghalaya, Shiliong,
AG(A&E) Arunachal Pradesh, Shiliong / Itanagar and AG(A&E) Mizoram, Shilleng / Aizaw! and
who also indicate, Lhat they. are. willing. to go' on deputation to the office ‘of AG (A&E) Assam,

smmmmT o euwahatiwill en posting tothis office be-paid-gepuietion-atibwanre. J— e —_
Each offidal is required to exervise his / her.option in the DPTIDN FDRM to ‘be supplied
o him fher by the Administration Section by 8% Botober 2004, If any official fails to exercige
hiz / her option as indicated above by this date, the cadre controlier will allocate such official
permanently to efther Yhe office of AG(ARE) Meghalaya, Shillong or AL (ARFE) Assam, Guwahati
:;*"%‘mmmmmmmmmmg7mr}ﬁag—;wﬁ%ﬁéi#ﬁ%}rﬁizomnféﬁmmg / Aizawl,
Thé option pree exarcised will be fmal.

S et emio s
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OPTION FORM
1. NAME [in fUll in CAPITAIST: weeiiviarimmmiinrieei et TP ETETARRL
2. D ATE OF BIRTH: 1oeneeeresressesssssassssnsesesssnsassssnnssaemorssets 80mtrimumtanorsiiiiatsinusestasistesstntibeses
3. DATE OF RET IR EMEN T fattuisenriasesrssestoresiotaterssapsentestsiorantsoniioniiniiisuriessanesisssssssnerisneeote
4. PRESENT DESIGN AT LN ittt rattieiiaiiariansesissstotstietataiserseseiississasiosestsesssatiosanssonses
5. OFFICE IN WHICH YOU ARE WORKING IN PRESENTLY iriieeiiiiieiiiniiinncinneinins Jrosessasannsnsennsasens
6 SECTION WHICH YOU ARE PRESENTLY POSTED TN oioriiiiiiiiiiiiiiiiiacicicsiees s s
7. OFFICE YOU WANT TO BE ALLOCATED TO ON CADRE SEPARATION: ’ -
AG (A&E) ARUNACHAL AG (A&E) MIZORAM, | i AG (A&E) i AG (A&E)
PRADESH, SHILLONG / ATZAWL, ! ASSAM, MEGHALAYA,
SHILLONG / ITANAGAR. ' GUWAHATI | SHILLONG
(a] [8] TS . Ip]
! i | l 1
Note: BELOW EACH BOX ABOVE SHOWING THE NAME OF AN OFFICE, IS A BLANK BOX,

IN THIS BLANK BOX INDICATE YOUR CHOICE BY NUMBERS 1, 2, 3 OR 4. FOR EXAMPLE IF YOUR i,
2™, 3" and 4™ choices are [C], [B], [D] and then [A] then put 1, 2, 3 and 4 under biank box under
[C), [B]}, [D] and [A] accordingly. FILL UP EACH BLANK BOX. NO OVERWRITING". IN CASE OF
OVERWRITING USE FRESH OPTION FORM.

B. OFRICE YOU OPT TO GO ON DEPUTATION TO ON CADRE SEPARATION, IN GASE YOU ARE
NOT ALLOCN"ED CHOICE BASED ON OPTION AS INDICATED BY YOU AT SERIAL No.7 ABOVE.
AG (AKE) ARUNASHAL [ AG (AKE) MIZORAM, TTAG (ARE) | [ | AG (AKE)
PRADESH, SHILLONG / AIZAWL ASSAM, I i MEGHALAYA,
SHILLONG / ITANAG . : GUWAHATI. ! I SHILLONG.
R . [F] i | i
[E] 'x,A : [6] | (W1 |
. - | ’
| i
Note: BELOW EACH BOX ABOVE SHOWING THE NAME OF AN OFFICE, IS A BLANK BOX. )

IN THIS BLANK BOX INDICATE YOUR CHOICE BY NUMBERS 1,2, 3 OR 4. FOR EXAridPLE IF YOUR
1%, 2, 3 and 4™ choices are [E], [H], [F)} and then [G] then put 1, 2, 3 and 4 un:dcr blank bax
under [E], [H], [F] and [G] accordingly. FILL UP EACH BLANK BOX. NO OVERWRITING. IN CASE OF

OVERWRITING USE FRESH OPTION FORM. i
'\_\ ) !
Date:
Plage:
NAME IN FULL TN CAPITALS . .iticieiieicnitrierieeirisiacaiseseisss st s tissesasasedettetatanien e onnees

ST GN AT U R E ittt cieeiieara st aeteaisatttatassoteaaaaaanstraanaseoetaticostsecsimanns
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OFFICE OF THE X
COMPTROLLER & AUDITOR GENERAL
" OFINDIA
10, BAHADUR SHAH ZAFAR MARG,
New Deihi- 110 002

| Reiw / DATE__[3:04- 2005

To

The Accountant General (A&E),
Meghalaya etc.,
Shillong — 793 001.

Subject: Separation of Group ‘C’ & ‘D’ oadres between ‘Shillong and
Guwabhati offices. e

¢
g

J/ \‘\.__ " C/ .

1agt
Pl

/
I am directed to refer to your office letter No. Estt.I/SOC/2000-04/48

Sil', . 1
\I\\ dated 01-04-2005 on the subject mentioned above and to confirm that Sr.
Accountants to be posted to Guwahati office on deputation basis after separation

po———rrem

of Group ‘C’ & ‘D’ cadres will be allowed deputation allowance for the period of

- < — -

their deputation t uwahaﬁ office. :

2. Persgn§ in posxtlon in each cadre as on 01.04.2003 may be taken as_
— " M\N

required s‘ueng(for the purpose of separation o[f cadres between Shillong and

e

GuwaQatl offices. 41

' - Yours faitﬁfully,

Y

(HOSHIAR SING ) i
NISTRATIVE OFFICER (App.) |

D

.;&v\\“.’\/

go STo / Phone : 3231440, 3231761 ¥/ Telegram : ARGEL NEW DELHI
3 / Telex : 031-65981, 031-65847 e / FTx £ 91-11-3235446, 91-11-3234014

¥
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OFFICE OF THE ACCOUNTANT GENERAL (A &E) MEGHLAY A; EC Ts:

Estt-I order No.261

|
options exercised by the individual officials, the following Grou;';)-

SHILLONG

- Accountants and Clerk/Typist cadres are :

Dated :- 25.11.2005

W

1 Consequent upon the separation of Gr. 'C' and 'D' cadres between the offices O/o the A.G (A&E)

Meghalaya etc., Shillong and A.G (A&E) Assam, Guwahati with, effect from 01-12-2005 and based on the
‘C’ officials in the Senior Accountants,

) Retained in the same capacity in the Office of the A.G. (A&E) Assam, Guwahati with
immediate effect and will be treated as on depu;atlon to that office on the usual terms and
-conditions w.e.f 1.12.2005 — LIST I as below.

LIST—I'
-S1. Ne. Name Deﬁsiggﬁtion
1. Smti Valentina Kharraji A Sr.Accountant |
| 2. Smti Ropsidora Nongsiej] . ... .| Sr.Accountant -~ - |- -~
| » 3 - Smti Saira (Passah)Haque Sf.Accountant
( 4. Shri Frankie A. Pariat Sr.Accountant
: 5. Smti Benedicta Wahlang Sr.Accountant
6. Smti Sheree Mihngi Swer Sr.Accountant
7. Shri Paokhotinthang Haokip Sr.Accountant
8. Smti Arbina Pathaw Sr.Accountént
9. Shri Probm Banik Sr.Accountant
(1) Transferred in the pubhc mterest from the Ofﬁce of the A. G (A&E) Meghalaya, et

Shillong to the Office of the A.G (A&E) Assa;n, Guwahati and will be treated as on

deputation on the usual terms and conditions to th

at office - LIST-II as below

Smti Adreena Lyngdoh

LIST-II _,

SI. No. Name Designation

1 Smti Helen Synnah Sr. Accountant
2 Shri Riskhemlang Pyngrope |sr Accountant
3 Shri Klesster Nongkynrih Sr. Accountant
4. Smti Jacinta M. Shangoi‘ Sr. Accountant
5 Shri Topass Lona Sr. Accountant
6 Sr. Accountant




()

3/0 -

| 7/\0 - —_
e
2
7. Smti Costarica Shadap Sr. Accountant
8. Smti Fatima Nongkynrih Sr. Accourﬁant
9. Smti Dariti Mawiong Sr. Accountant
10. Smti Silma Kharmietpen | Sr. Accountant
11. Shri Jit Bahadur Sunar Sr. Accountant
12. Smti Hlimpawh Tryte Sr. Accountant
13. Smti Mary Lavenya Warjri Sr. Accountant
14, Shri Sudesh Pradhan 3 St. Accountant
15. Shri Jangkhok .am Guite Sr. Accountant
16. Shni Pramod Kr. Basumatary Sr. Accountant
17. 'Shri Keshab Pradhan i , Sr. Accountant
18. Smti Basanta Rynghang | Sr. Accountant
19. Smti Aloka Biswas Sr. Accountant
20. Shri Samsul Kharkongor Sr. Accountant
21. _| Smti Ontimai Kharkongor Sr. Accountant
22, Shr1 Wostan Hynniewta Sr. Accountant
23. Smti Debabani Dev.Roye Sr. Accountant
24, Shri Jubanlak Hynniewta Sr. Accountant
25. Shri Francis X Marbaniang Sr. Accountant
26.” " 7 ' | Shri Phai Singh Swer } | St. Accountant |
27. Smti. Balapynhun Khongsit Sr. Accountant
28. Smti. Pearly Kharpran } Sr. Accountant
| 2. Smti Merbalin Langba | | Accountant
30. Shri Bankitlang Ksanie;lg | ' Acc;ouﬁmm ‘
|31.___ | Shri Bakynmaw-Diengdoh-— - -+-——— - ———|-Clerk/Typist- —— -~ - - -
32. Shn Elalius Jyrwa | Clerk/Typist

Transferred in the public interest from the Ofﬁce} of the AG (A&E) Assam, Guwailati to

I
the Office of the A.G. (A&E) Meghalaya, etc., Shillong - LIST-III as below:

LIST-II |
SL Ne. Name | Designation
1. Smti Toanna Susngi Sr. Accountant
Sr. Accountant

Shn Dipak Kr. Bhattacharjee

Shri Pranabendu Choudhury

Sr. Accountant’

Shri Sunder Smgh Punn

Sr. A ~~ountant

2
3.
4
5

Shn Santanu Kr. Choudhury

Sr. Accountant




Sr. Accountant

6. Smti Shikha Dutta

7. Shri Jayanta P. Bhowmick Sr. Accountant

8. Shri G. Speaker Swer Sr. Acbountéht

9. Smti Aida Mary Shullai Sr. Accountant

10. Smti Binolin L. Mawlong Sr. Accountant

{11, Smti Bonsilin Rymmai Sr. Accountant

12. Shri Kamakhya Pd Bhattacharjee ' Sr. Accountant

13, Shri Wallanbil Khongwir | St. Accountant

14. Smti Risabon Kharkongor Sr. Accountant

15. Smti Smriti Rani Das Sr. Accountant

16. Shri Nilkanta Bhattacharjee Sr. Accountant

17. Smti Archana Bhattacharjee Sr. Accountant

18. Shri Dilip Kr. Dewan | St Accountant

19. Smti Sumitra Kharshlmg Sr. Accountant

20. Smti Christina Khati Sr. Accountant

21. Shi Ram Sevak Roy™ ~— - Lo e Sr-Accountant-- - -——- | .
22. Smti Bisnola Nongbr ) ‘Sr. Accountant

23. Smti Mistilian Synrem Srt. Accoum:ant

24. Shri Debendra Chettri Sr. Accountant

28, | Shri Swjit Kr. Dey Sr. Accountant

26. Shri Anirban Bhattacharjee Sr. Accountant

27. Shri Lamphrang_ Rynjah Sr.Accountant ;
28. Shri Wanlambok Kharmalki Accountant

1729. ] "Shri'Richérdson Nongnéng | Accountant

30, Shri Man Bahadur Ale Clerk/Typist

31 | Shri Bikash Limbu Cled/Typist _

2. The officials in List -II stand released from the Office of the
1.12.2005 and will be treated as on deputation to that office on the us

. AG.(A&E) Meghalaya, etc., Shillong on
hal terms and conditions w.e.f.1.12.2005 or

from the date of’j Jommg in the Office of the A.G (A&E) Assam, Guwahati

D.

from that office on 1.12.2005 so that a simultaneous exchange of s
A.G.(A&E) Meghalaya, etc., Shillong and A.G (A&E) Assam, Guy

work in the two offices.

[Authority :- Headquarters letter No. 262- NGE (APP)/17-2004 dated

3 The Office of the A G.(A&E) Assam, Guwahati is requested to take steps to release the officials in List —I[[

staff takes place between the Offices of the
vahati thereby minimizing the disruption of

13.4.2005].
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AV.AN

Memo No. Estt-I/SOC/2000-05/4585-4607
Copy to:-

- Secyto A.G . ' %

S0 % N0 L AW

12
13
14
1D,
16.
17,
18.
19.
20.
21,

 Estate Cell O/o the Pr. A.G (Audit)Meghalaya etc. smuong |
Notxce Boards . . ; Q‘JN

R

4 ? /
2d
‘Memo No. Estt-1/SOC/2000-05/4584 - Dated : 25.11.2005
i
Copy 1o 4 ' W
The Asstt. Comptroller & Auditor General (N) |
O/o the Comptroller & Auditor General of India |
10 Bahadur Shah Zafar Marg, ‘ cu —
New Delhi. s
Dy. Accountant General (

Dated : 25.11.2005

D.A.G (Admn), O/o the A.G (A&E) Assam, Maldamgaon Beltola, Guwahati-29. :
Sr. AO (Admn), O/o The AG(A&E), Assam, Maldamgaon Beltola, Guwahati-29. He is requested /to mak
necessary arrangement to hand over the copy of the Estt. Order to person concerned. M AR

Principal Director RTI Shillong

Secyto A.G
Steno to DAG (Admn), O/o the A.G (A&E) Meghalaya: etc, Shilleng.

Steno to DAG (AE&VLC), O/o the A.G (A&E) Meghafaya etc, Shillong.

PAO (Local)

Canfidential.Cell
Sr. AO/AO I/e APVLC, MZ.VLC, Megh VLC, Cash, PAO Try, MZC-I MZC-1I,

MPF-1, MPF-2, Pension, EDP Cell, MLD, Megh. APPN Estt=2, Estt-I & DA Cell, TMC, BL—2(MZ)
AAO/SO I/e MZ.VLC, Megh. VLC, Cash, PAO, Try, MZC-L MZC-II ,MPF-I, AP-VLC
MPF-2, Pension, EDP_Cell MLD, Mﬂgh APPN; Estt-2 -Estt-I-&DA-Cell; TMC, BE-2MZ) -

Pl Syon

S.0 Estr-2

Pay bill Group

E.O. Book

Gradauon Group.

S.B.-Group

Budget Group

C.R. Group

Posting ‘Group.

Persons concemed

Secy. ACAA Co.0Op. Mutual Benefit Fund Litd. Shillong :

Establishment Qfﬁcer




.1 Consequent upod the separﬁtion

Dated -25.11 2005 e

g KO

fices O/o ﬂJZ'A.G (A&E)

of-Gr. 'C' -and
Meghalaya -€tC-, ‘Shillong -and A:G- (ABE) Assamm, Guwabati with effect from 01-12-2005 and based on the
| officials, the following Group ‘D’ officials 1D the Peon, watcher &

s exercised by the individua

Egti-]1 order No. 262

D' cadres petween the O

option:
Safaiwala cadres are -
AG. (A&E) Assart, Guwahati with

@ Retained in the same mpacxty in the -Office of the
immediate effect and will be treated as O deputaﬁon to that office o the usual terms and

condltlonsw-.e.f. -1.122005 LIST 1 as below:

(409

the Office of the A G. (A&E , Meghalaya, €tC.. Shillong

(1) Transferred in the public interest from
Guwahatl - LIST-I as below:

10.the Office of the AG (A&E) Assam,

A G.(A&E) Assam, Guwahati to the

(i11) Transferred 1D the pubhc interest from the Office of the
va, etc., Shillong - LIST-TI as below:

Ofﬁce of the A.G. (A&E) Meghala

Desicnation

Smti Bontina Mary Nongkynrib

2
I S———
: l 3 I Shr Nawal Kishore Roy . Gr. D Watcher




Dty | i € . -3
. . ) \7-4
the -A.lex.(,A&E) Meghalaya, €tc., Shillong on

The official in List -I stand released from the Office of

12.2005.
The Office of the A .G.(A&E) Assam, Guwahati 1s 1€

1.12.2005 so that 2 simultaneous exchange ©
d AG (A&E) Assam, Guwahati thereby mint

quested to take steps to release the officials in List -1

¢ staffitakes place between the Offices of the

from that office on
A G.(A&E) Meghalaya, efc., Shillong an mizing the distuption of

work in the two offices.

[Authonty :- Headquarters letter No. 262- NGE (APP)/ 17-2004 dated 13.4.2005].

| Cadl-
‘ . ' Dy. Accountant Gcneral(Admn)
Memo No. Esti-I/SOC/2000-05/4608 sPEED Fost~ Dated-: 25.11.2005
\)/Copyto |
The Asstt. Comptroller & Auditor General ™)
O/othe Comptroller..& Auditor General of India
10 Bahadur Shah Zafar Marg,
. T e _______Q&,l:““ .

Dy. Accountant General (Admn)
Meme No. ESH-USOC/QOOO-OS/4609-463] : Dated : 25.11.2005

Copyio:-

w* D.AG (dmp), Ojo the 4.G (A&E) Assar, Maidamgaot, Beltola, Guwanaii-29
'Sr. AO (Admn),-O/o the A.G (A&E) Assan, Maidamgaon, Beltola, Guwahat-29 :
Seoyto A.G ofs Khe A& (o E) 455 A, Ma;d’wfo,w, boblsla ?w(x&,& I S

12

10,7 —AO J/c-Record-1 Section- .

11. SO Vc Record-1 Section | Caretaker. T - {
12. SOEstt2 - . ' i
13. Pay bill Group - _ >
14. E.O. Book P

15. Gradation Group. : . :
16. S.B. Group o
17. Budget Group ‘

18. C R Group :

19. Posting Group. ' !

20. Persons concemed v -
21 Secy. ACAA Co.op.Mutual Benefit Fund Ltd. Shillong

22 Estate Cell O/othe Pr.AG (Aud'rt)Meghalaya etc..Shillong

1. Notice Boards.

2.

- 4. Principal Director RTI Shillong

3. Secyto A.G ;
6 Stenoto DAG (Admn), O/o the A.G (A&E) Meghalaya etc, Shillong. .
7 - Stenoto DAG (AE&VLO), OJo the A.G (A&E) Meghalaya etc, Shillong. ;
8. PAO (Local) o .
o Confidential Cell o 3 : |
1 i

Establishment Officer
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ANNEXURE - 8] ‘E

?gtt-]. order No. 573

Dated-.09-06-2006

\2°

A Consequent upon the separation of Gr.>C".& ‘D’ Cadres between the O/o ‘the AG
(A&E) Meghalaya efc;~Shillong & AG (A&E) Assam, -Guwsahati with effect from 1.12.2005 and

based on the options exercised by the individual officials, the following Group “C° & D’ officials

have been permanently allocated to the Offices indicated below in- order of ‘seniority. However, .in

case-of any, anomahes-ansmg put of issues pertaining to seniority this:hould ‘be brought to the notice
 .of this:office within fifteen:days from the date.of issue of this-order.
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- ASSAM,

| Sl 'No:

‘Supemsm‘ (GI“‘B”NUDJG’azetteﬂ)

‘Supemsor{Gr ‘!B’ Non-fGazetteﬁ? '

1 BI'No

'?i. ' Shnﬁ B onnya . 11 Smti Phuhnava Palanwal
2 Smiti ‘SuklaéDas
|:SL Ne ‘SENIOR ACCOUNTANT Sl No 'SENIOR ACCOUNTANT
[1\ i _Shri. Snbodh Ch B1swas 1 _ Smil Shovana Das .
Smn Ratna Deb ¥ 2 Smti Tapashx (Bose) Rey

 Shri Mﬂan Kanu,maachanee

" Smtl Aratl Ghosh ‘

,-“Smu FatemaTBegum

| 8hiid Prajad}gp Bhattachaqee

“Shri: Slbarson Wallang ‘Smti Namiita. Nag Choudbur5
k| Shn .pender St .Shnl’rattﬂ Rishoa Sen.
& Vohan? ‘St N"lhma Sen: Gupta

Shri Lakshman Ch. Bhattachagee .

|| Smti SuklinT ynedoh -

'.Shn Pabit Ch. Bmshva

12. | Smti Honira Kharwanlang |12 Shri Tapash Kr. Deshamulhya
13 xz/\'a Shri Brassley Majaw - 13 Smti Aparna Bhattacharjee
14, Shiri I Markhia Kharshiing 14 Shri Kamala Kanta Bhuiva
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15.')¢, Smti-Meera Biswas

Shri Sambhu Nath Bhdttacha.rjee

16. I Smti Viola Lyngdoh

‘Smti Madhabi Lata (Paul) Das

17. Shri Christopher Treson Khongwas

Smti Anjali Bhattacharjee (ITT)

18. Shri Thiimshon Nonglchlaw

Smti Sabita (Choudhury)Bhattacharjee

19. Smti Belinda Diengdoh

Shri Ranjit Kr Bishnu

. o‘(‘ .
208 (| Smti-Thelmabela War «

Smti Ratna Dutta Roy

21. ‘Smti Joands Susngi

‘Shri Apurba Ch. Sharma

2D ]

:-&Shr«i&&daqséedﬁéﬂamedw’n R

Smti-Alpana Roy

Smiti Preciously Fatphoh

Bmfi Arpana.Das

#2317
24,

Bmti AntristimaiLynpdch

Smiti.Skibani Roy) Bhowmick.

_“Shri Dipak & Bhitiachariee

Shii Anadi: ShankarfChoudhm}

__:,:ﬁhmﬂlmsanﬁaf@h@udhmy

.:SmtrShyamashnee Ehar

| xzs?

—g7

' Smﬁ Mayme el{ha@mr

| StriFyotitingia NathDhar

- Bmti? WenlyN@ngkynnh

. metLSu::htna:D.utta:Dh@udhur.v

29,

‘Smiti Marcellina Kharkongor

Shri :Prédip Kumar ‘Choudhury

309801 spri Dorsingh Rai Tiewsoh

“‘Shri"N‘arendra;aé ‘Barman

‘Smfi. Anusua (Dutta) Gupta

32.X | Sh

31 _ShnJurbor_,.Sm.gh».CaJee

‘Smti Nu'upama Bhulyan

|

33. K | ‘St Tlistina Tynrah

Shri Pradlp Tt Madak

34, “Shri Woslmgten T, ’Kharkong@r

: Shn NarenCh Mazumdar

Smﬂ Nélini - (Sonowal) Borah ‘

5 |- Smtx*Bmapam (Bhattachaqee) Deb -

| :Shri&anak:Ch Bas _

.

37 Shn Pranabendu'.. houdhury

Smti ‘Nilima - (Goswaml)Bhattachaqee

38

Shii 'Pnhn P.nrab_

Q‘mﬁ T nmlla War 4

" Shiri) Imran Hussam |

40.

Shri Francis Betkupar‘Sawian /

Shri Shekhar Lal Choudhury

HotarE

_Shri Arun Kant Mandal

_Smtj Silicha:Deb

—42- ;j' -

Yy A
I L TOWINZ SO RRAr

“Shiri Bherskar R

===

—ShriJimmahIsynpdoh

= —Smti-Memjuie(Shume)Deh——

PR

Smti Nihar Kana Purkayastha

‘Smti Lakshmi Pau]

45, Shri Sunder 'Sing’h*Pun '

. Smti Nanda Duitta -




"
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46. Shri Santanu Kr. Choudhury  ~ 46 Shri Lakhindra Das
47. Smt; Nandita(Choudhury) Bhattacharjee- | 47 Smti Aruna Dhar
48, Shri Gimlette Roy Lyngwa 48 Smti Uma Purkayastha
S 493t Smti Janet Deary Kynjing - 49 Smti Kalpana Roy
50, | Smti Debilui Shallam . 50 Smti Sati Chakraborty
Y51 | SmiiRileynti Kharchandy v~ 51 Smti Hiramai Gogoi
"'52, Smti SikhaDuitta - 52 ‘Smti ' Dipali ‘Bhattacharjee
- 53 -|--ShriJayantaPd Bhowmick .- . . . .53 = .| -SmtiPrapti Goswami
54. Shri:G. Bpeaker Swer - 154 ‘Shri:Siibhas Das
55| SmtiDondor Dkhat 55 | ShriCheniram Sonowsl
56 .| ,Smtl Sabmax((ihﬁlmborty) Bhattacharjee “|:56 ""Shri-"‘Iﬁ‘s"hore‘Rmy‘
57, | Smti dida MaryShullai |57 | ®hrifatyabrataMahanta
isg *sﬁs,nun,gghaﬁacm,ee - |58 | ShriBeflanmthrSarma
. 59 iR LSmnEmelx,a Sewian . v .59 ) 4 ,,;Smn Pra‘ava Sarma
¥ Shri Regmald Nongicynnh 60 -Smti® Chandra Devi
61 . Smti-Binolin Lryngdoh Mawlong -61 Shri- Ghana Kanta Gohain
62. | SmfiBonsilinRymmai 62 | Smti Tilottama (Malakar)Sharma
63, A-"Smﬁ'Nev.c‘nt_-ykhar | 63 _ Smti Anita‘Bhuiya
64| ShiiKamakhyaPrasad Bhattacharjee /| 64 ‘Smti Bijoy Lakshmi Das
65, | Shri Lamphrang%un - 165 éShLi:Naliﬁié‘Raqian:Medhj
g6 | S SmBhGna‘Mawlong 66 ShriDipak Kr:Dhar
67, .':-SmuﬂergmvSohtun 467 . ,__Shnl{ajeswar Medku
68. | 'Shi Wallanb1llKhongw1r - k 68 | Smti’ Puspalata Baruah
69 i .Smtt Rls_a_bp lg_ _ngor 69 Shri BJ,SJMLLDSN :
70, | SHES@eANCH SEar 170 | - ShiKalyai: Dis
71. | SmtiBaiarmon Wahlang |71 Shri Jaharlal Das
72. Smti, Ioowanka Pyrtuh 72 _Smt1 Shelley Bhattacharjee
73— —SmiiSmiriti-Radi {Choudhury) as 73— —Shri-DwijendraTal Das ;
Flh——-—SmtiRenuRymjah==-——m =74 —ShriR ta=Paigl-— —
75. Smti Tori]la.;Kharl;rang 75 Smti Dipali Shome |
76.. Smti Obriel Shallam 76 Shri Dibyendu Choudhury
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77.

Smti Donbok J. Nonghet

Shri Bimalendu Gupta

78.

Smti Imon Rebecca Bang

Shri Rajat Deb

79.

Shri Sunil Kr Das (IT)

Smti Sabita (Deb) Das

80.

Smti Wiatcy Blah

‘Shri Satyen ‘Chandra Deka

81.

Shri Bidhu Bikram Deokata

Shri-Pradip Kumar Gogoi

82.

Smti Luciana Nongkynrih

Shri Gautam Kumar Dutta

83.

‘Bmti Tlency Chyne

Shri Tapan¥T. Das

--Bhri Natii#GopaliChoudhury -

-~ :SmtidDencynons Sarma Kakoty

85

| #Shri:Dilip Sitigha

Shri BikramBoro -

ol :Emtr”Sanghmml“O

keriborty

'R *Smu]Bgeyaﬂ?myﬁCheudhury

Smﬁ.’Shzmslﬂ{M )ympep

<brata)as

Shri&izan Ll Foshi

| Shnﬁmhnl& Bhanai

~Shri Sylvestar Nongrum

Shi Kabmdra Kr. las

Smiti Rosepreno R. Sangma

-Shri SaniirKr. Dutta

‘Shri‘Gohin ‘Ch. Gogoi

Shri Srajit Baruah -

‘Smti Sutapé Chakfaborty

“Shi-Gopél Ch. Dutta.

‘Smnl@mtsmen Suna

.3-; ShnIanasmduK—ar :

_ S leda'Lyngdoh

. Smﬁ Malabﬂcathattachaljee B

SmﬂLusy Margatett N engkynrm

: . 7BhriParimal:Ch. Dey

" ShriMonicam: Cheti

Shn Pradlp Kr. Roy

Qmﬁ Tmzashrpe T)l;f-fn

. 100

_Shii-Pradip Deka Barush

| Shri. Anm'"“ExéEg&oh

]

S BimalRemiBarman

Shri ,Nllkanta%Bhattachanee

102

Shri GhmmKanta Basumstary

i Prabin Kumar Dey

Shr1£amananda Del;a

1104

ShriBolim Bore—

—Shri-RentiolF gt Eymydon

=305

106

Shri Kulbahadur Thapa

Shri Paisingh Nongrum

107

Shri Sujit Kr. Deb

Smti H. Basancy Nongbri
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108. ‘Smti Shipra Bhattacharjee 108 Shri Samar Dutta
- 109. | Shri ManKumar Sarma 109 . ‘Shri Ashish Chakraborty
- 110. Smti.Dipali (Dey) Sharma 110 Shri Manish Rn. Roy
111, Smti Genevieve Hek 111 Shri Farukuddin Sarkar
112. | ‘Smti Kerlinda Kharchandy 112 ShriSalil Biswas
113. | Smt 'Wait-imon&(harbuli 113 ShriLalanPd. Roy
114. | Smii Ratra¥k Kiiarbanee 114 Shri Tapash Mazumdlar
\)K“l‘l .| Bt Wil m{i{by’(}haudhurv A5 - ShriBmaniCh:Roy - -

176.

Shthur’banﬁba

Shri Dipak Ridkeati -

117, }

Smti Anima Bhattacherjee

118,

Smn «Wassmmy Wanshnong

| ShiiSibentimBen

| Ao o s Ahin:

Xk _;%mtﬂﬂandm@heudhuq -

A Shnmapa{r Jam

B 'T.SthayannaEeb

‘Smti PeresaRosaline Viarbanianp

Bhri Pr»avesthh.Mammdar

Shri mexa-..Ch_ynr,et

‘Shri Biswajit Kar .

‘Shri-Manggl Singh Thapa

Shri Sylvester Lyngkho

Shri Wanash Kanti Wiajumdar

Shri AshitKr. Roy

‘Smti: Smmtra*Kharshnng

'S‘I]ltl Mamata (Sarkzr)BhomcL

‘Smti: Banrﬂang Nongmm

‘Sinti Tapat1 (Dey) Das

' -Shrﬂhﬂgyi’jmnkon

: “'-*Shn-Uttam Beb-Roy

] Shn ApufbaKr 'Paltya

IR Smn KrmMaKhongsar

1:Ch Dis -

. Smtl TapaﬁSenGupta

Ql—.r’i NA:

PebRa
R Umliml‘h_)’ UJIJUJ' AU, &\UJ

: um\JNmndﬁ Sup-

| SmiChariete D, Monghuloo

Smti Bandana Bhattachan ee

Shri Téiboriand ‘Lyngdoh Nongbri

‘Smti Mitdli-(Debi) Paul

Smu:Sylwa Mary Kharbangar

Shri Pradap MMajumdar

Beum i Kharbitta

bhrl bubhasn Ch l alukdar

STt ErAebel TynEton

Sﬁlﬁmﬁ SIS R S .

Smti Rosalind Doliling

Smti Shyamali (Dutta) Sen

‘Shri Bhola Nath Biswas

Smti Balmile Warjri v/
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139

Smti Baisirial Nongkynrih”

Shri Debajvoti Deb

140.

Smti Christina Khati ~

Shr1 Manoj Xr. Roy

14].

Smti Nazima jyrwa *

Smti Jharna Das

142

Smti Besper Pamthet ~

“Shri Amitava Chatterjee

ShriRam-Sewsak-Roy \/

Shri Biprojit Roy

144.

Shri Victor Pyngrop-e -~

 ShriBinoy ¥r. Das

145.

Smti JustinaBaxla -

“Shti Basarika Singha

Smtidsaiamoenhun Sawicmie -

- ShriPutalCh. Delka

47, .

BmtiRilatada Saibome ~

Shri Indrajit Pathal

148,

ShriHasibarsonPathaw

149, |

tSmn’Margmthnjah

o Shni%nup’i&r fPau]

. aSth Newtllda@mmm oo

B Pmbmaanﬂc

| it Sarbﬁﬁi‘(Aﬁhyapak)Chalqabmrty

152 |

Shri: Rmu:Chyne

B Smti Silcha Rani (Mitra) Mazumdar

153.

Smt1 Vilarina’ Kharsyntxew

‘Shri: D1bakar WMazumdar

154,

~ Smti"Maureen Kharpran

Shn kumar ‘ParitoshDeb

:155:.

Smti Mondliza Syierilich

o4 155

.Shri. Pralcash Singh

136,

Smii Mildred Joan Mawrie

, Shn,.Sankar:B oral

157, °

;f—‘SmﬁWbﬁlyneIéharmﬁjdi |

|- “Shri Sanjib K. Mazimdar

158,

;-SmuElbmes Shad.ap

‘Smiti:Soma Datta:Gupta -

| M‘Shn‘Soumyendu“Blkash Mammdar .

»~=Smt1Beb3am (Bhattacharjee)

|- Stri Prachp e Das(TD)

1 ,.Smtl.:BISnoiaNongbn

.Smﬁ‘-keera@iswas) Dhar

—Smn;lsqoml{yﬁjah_

|- ShiDhidbs Duttd Upadhya. .-

St Mz:garét Nonghuloo

Shri Narayan‘Ch Das

Lewds T NAa rhia
RS2 887N J.JUU.G. .Ulw.l)’ uuumu.ug

—:?Shﬂ*_Sanqu?KIrfBas

ShriPransh Jyoti Chakravorty _

Smu Ta at1Deb

{16

.I..i.‘SthBannRam as I—Ia.lcn

‘Smti Daapkyrmen Lyngdoh

167

Shri Bijon Bihari Purkayastha

Shri Herton Khamimnuid

168

Shri'Paritosh Deb

Smti Dakaniwat Hi Laloo

169

Shri ‘Satyajyoti Das
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Shr Sitesh Ch. Das

Shri Biswajit Purkayastha

Smti Anasuya Devi "

17]

Shri Debajyoti Kar

Shri Dickieboon Khonglah

172

Shri-Golak Ch. Deka.

Smti Kwissida Dichar

ol

173

Shri Jewel Dutta.

-ShriXlen Singh Buhphang

174

Smti Sankari-Goswami

.Smti Geral"dingiF.Synnah

175

Shri Anjan Dutta

“Smti Lasﬂbon'ii{fhafmutee

176

ShriDebatosh Shome

Sntti Wistilinn Hym:

|47

SmtiBaradaPatar - - -

1178

‘Shri Tushar¥anti Ghosh

SmtiCiiliaMawiigh
SmtiGhristing Wagri

1179

‘Shri Joy Prakash Nerayan Choudhury

1180

"’*Shfiﬁl})ébééﬁiiéﬁjan*bhouﬂhuny

Bhri DéberidraChetri

{181

& - 'S‘hI' 1, «AshltaramChandﬂ

Tign

‘ ShnEzbamsh Tiak

Smifi. llueﬂae‘ll *@dashnga -

| 183

-Shri Narayan:Ch. ;‘Smgha

Shri.James Steven ‘Sohtun

184

Smti Manju(Chakraborty)Bhattacharya

1185

“Shii‘Satikar’Banerjee

| .Shri Maynoland 'SuchlanJg

Shri Sujit: Kr)ey

{186

Shri %Sthu'b‘hnéndu Pas

Shri. Amnthnm L:ams

1187

Shri. Narsndra Ch Sarkar

T

' ‘Shiires: SteveniRynJah

1188

“Shri D1paL K. Das

[ SmtﬁfacmraMmy Nongtum

189

“Shrif Subrata*Roy

Shn’Laﬂea"BornBuam

| 190

‘Shii Dibygjyoti Bhattacharjee

N ;Smn:R Pt Grama Sohtun

ShiRan

ayanSingh

B “Smifi. Aquﬂa'?yngrape

192

.:‘-Smﬁ%imﬂﬁ Devi

St Pradi Wimar Banidh

LS

Shnré‘.'*"

tanDey

I -ShrrSumltGhatak O

| -~Shri Suvastiish-Chakravorty -

:Shn'Newstar.Rmr}Ma‘rbamang

195

‘Shri Diparikar: Purkayastha

Smti Antina ‘Mm:yj\?fnrpna

196

SmitiAloka: mhattachames)Cha]mab,oﬂ,y

- ShriephasPahsyntiew-

- -497

ShriHem=Ch.-Fonwar

1L A b

1198

“Shii-Ashiin Re—Das—

than-Bhittachatiee

[D2EE 0 Y4

170

{....omt1. Peadly Kharpran _______ /0.

1199

ShriRaj KumarRoy . . .

‘Smiti BalapynhunKhongsit

1200

Shri SamarjitSen

Shri Phai Singh 'Swer

201

Shri Parimadl Chandra Sea]

Shri Francis Xav. Marbaniang

202

‘Shri Gobinda Deka

203

_.Shri Prabir Kumar Saha

Shri Jubanlak Hynniewta

184 (04
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204,

Smti Debabani(Biswas)Dev Rove

Shri Narajit Singh

205.

Smti Arbina Pathaw 1

Shr; Swapan Kr. Das

206.

Shri Tony Foster Thangkhiew

.Shri Shyamdeo Pandit

207.

.Shri Woston Hynniewta

Shri Subhash Chandre Sen

208.

Smti Oritimmai kharkongor

Shri ‘Subhash Bhattacharjee

209.

Shri Samsu) Kharkongor

ShriPritosh Sen

210.

Smti. Aloka Biswas

‘Shri Diparkar Naug

211.

‘SmtiBasanta Rynghang

‘Shri‘Subodh :Chandre Malakar

212.

‘Shri nkeshab Pnadhan

Shri Chavan Chakraborty

213.

Shn Pram@d Kr Basumatary

Smtl Sanjukta Dey

N Bhiiomnath Khatiwads

1215,

'Sbri‘;SiideshiPrAdhan

Shri Shyamal Karmsiar

[216.

Shn‘Bachan ‘Ch. Dey

21’7

Smh Mary Lavenya Waqn

' "1

sm' “Stijan! Chouahury

{1,

loms. | Swimeshend
| Shinesamatioy

17220

Siti Bhetee Mikipi Swer

“Shii Bujit Das

1221

-Shiri Jit‘Bahadar Sunar

‘Shri Sanijib &r. Dhar

1220,

Smt1 Sllma Kharm1etpen |

| -ShﬁstaséﬁtafSén'ﬁGﬁpta

‘Smti Dariti Mamong _

Shri Bibhash Bhattacharjes

1224,

:Smti Fatima Nongkynrih . .

‘Shri'Dhrubajyoti Bhattacharjee

| 225.

'Smtmenﬁicta*wﬁilang '

Shri Amriteswar Bhattacharjee

Smtx Costanca-Shadap

| Shri :AlajyﬂnDas

1227,

' Smtl Pronotl Sonowal

:-Lpak*C:' Nt :}':"Bmdya

1229 . .

o 'Shr'i J ‘nyanendra Sarksar

(& R

_Smiti;Saira;(Passah) Hague

1230,

_ Vbhni{atani’aul

1231,

ShnTopassDona

| _-ombi AdreenaLyngﬂah | R

‘Smti Ranika (Bhowrmck) Sarkar

232

Smiti Jacinta Mary Shangoi

,Shn.Nlrvgy,.K.D. .Purkyastha .

1233

‘Stifi Klggstar Nonglynrih

ShiSanjoy Dey Satkat

234

_ —Shrﬂhskheg#gng{’yngre pe-

— —Smﬁ-Sudipa—(I’urkayestha} Bhattaehagee—-

1235

_Smti Helen Eynnah

‘ShriBhaskar Chatterjee

236.

. Smti Ropsidora Nongsie] .,
- I4

.Shri Animesh Saha

237.

Smti Valentina Kharrajee

Shri Kalikanta Banik

/
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238 Shri Debabrata Deb
239 Smti Sarmistha (Deb)Dutta Choudhury
240 . Shri Sripad Bhusan Dey
241 Shri Gautam Kr. Dey
242 Shri Dipankar Deb (I)
243 Smti Suchandra (Deb) Sen
244 ‘ShriKhagan Narzati
{245 - - -ShriSarat-Ch.Deka -
| 246 Stri Kaushik R, Achagee
247 Shri. era.n)ancKI Roy
1248 | Shri ‘Buihan iChakrdborty
1249 - ‘Shni(*amsthaf‘kabha
250 " ‘Smti Ratna(Dny) Miikhetjee
251 Shri. Anup Kr. Singha
252 Shn Deepak Rajrawani
253 | *Shri‘Mrinmoy Bhattacharjee
254 ‘Smti DolanChapa (Das) Viikherjee
255 Smti Nabanita (Laskar) Das
256 ‘Shri Syamen ‘Sarkar
257 | ‘Shti-Guru PrasadDutta
‘25“8 ‘Shii’ SwapanKr Dey ‘Satkar
259 | .:Shri AvabinderChalraborty
260 -Shri ‘Subrata K. Baneqee
1261 | Shri Sarikar Haldar _
. ~—5en | S ey SagEr D -
263 ‘Shri'‘Chandan Roy Bhowmick
264 ‘Smti Minati (Das)Sen Gupta
1965 St Biswarmath Paitya———
=266 Shri-Sene-SmghBey
267 ~_Shri Kamalesh Dutta
268 Shri Nihar Ranjan Sharma
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269

Shri Manik Dutta

‘Shri Paresh Kumar Kaleati

‘Smti Shanti Pradhan

"Shri Bidhan Th. Dutta

~SmtiBeumitraPutta:Choudhury -

| - Smti Sunanﬁail%utta Cheuﬂhmy) Dam

Mﬁ .ZameerceqbalAlmn

i Sth Saxm«(:hambom

‘Shri ‘Briprasad Bhattacharjee

-Shri ‘Subir Kanti Paul

Smti Ririku (Sarkar)Choudhury

"fSh‘r“if'sﬁ§haﬁt&a*Cﬁamborty

‘Shii Siddhartha Ghalaaberty

':‘-':Shn Arabmda Kr Das

‘Shn Subm Chandra’ Das

') Q’)ﬂhn Qnrépan _KI_‘_A 1 nh

) 270
271 Shri Niladri Ghosh
271 Shri Ashis Nath
273 Smti Anita Déb
274
275
) TS
277
1278 | Shi BasantaBmo
279 ;
280 | aStin semanEShG
s
| 282
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| 284
1285
1286 | ‘ShriBireshRoy
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- . ~290 ~e_;~:ShnEﬂ1pMazumdar
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: 293

Smﬂ:ﬁanuka (thsh)Dev A R

1294

Shn Ashdk Blswa Karma

.| 295 e .Shm_KJshorelupta
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Shri Nilanjan Paul

1299

Smti Baishalkhi(Chakraborty)Bhattacharjee
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Shri Biswanath Bhattacharjee

Shri Siddhartha Sankar Sen -

Shri Sanjeev Kumar Saxena

Shri‘ Ranjan Kumar Das

Shri Pradip Kumar Baishya

‘Shri Pulalk:Ch. Sen

‘Shri Nareswar Basumatary

‘Bmiti Sabita(Patar) Konwar

‘Smti Ririku Rai Deb

ShiiChanfleniCh. Das

| mtiMiaya Devidl;

pudhys) Singhs

J“Shn Ammmath»Aﬁhy@pak

Shti Pravanjan Bhattacharjee

‘Smti Anjana(Dey Tarafder) Arjun

Shfi ArunKr. Boro

‘Shri Amarendra Sonowal -

Shri-Gopi. Kanta Boro

‘Shri Kiamakhya Deka

- ShriBishnu Ram Rabha

Shii Gautam Bhttacharjee

i *“Shnjyohrmay*G@swam

‘ Shn Sudhangshu Deb

°hr1£aga—3am£ ore

SmtlJaYBShYBB(Brahma)ﬁeic{' e et e

ShriPradip Kr. Das (1)

Smti-Swapna. (Biswas)Mandal

Shiri Tshar Kanti Chaktaborty

Shri Pradip Kr. Dhar

Shri Sudip Kumar Biswas
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Smti Ratna Biswas

Smti Chandana (Singha)Chakraborty

Smti Anjana Sutradhar

Shri Basu Dev Mandal

Shri Manjit Das

Shri Bhupendra Sarkar

Smti Pratima(Paul)Mazumder

_StriProsenjitBeb@) - -

Shri AbkijitChalkraborty

$hridGobinda Mandal

Shii Bicash Baha

Shri Ashutoshunndu

"Shri'Subrata Bhattachariee

“ShriDébojyoti Das

Shri Ranjit Kr. Dhar

Shri Dilip Gupta

Shri Barun Pauil

-4 - -ShriPranab¥r. Paul

‘ShriPrasenjit Saha

—Smﬂihta(Chakraborty) Chouilhury -

Shri Davasis Déb

Shri-Ranendra Kr—-Chandra

Shri :Shibendra Kr. Roy

‘Smti Babi Das

{ AGCOUNTANT -

| AGCOUNTANT

Siiri Bhogeswar Das

Stti Lalitamayes A, Sangma

S U TV A8 A

Smti Ritngen Rymbai

Shri Suren Chandra Patir

Pl S 1 Ao

Shri Swarup Chakravorty

Shri Anup Kumar Dutta
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Smti Daiakduplin Synrem

Shri Bolindra Dutta

Shri Wanlambok I harmallic

Smti Mitali (Ghosh) Das

-Smti Clarilinda Syiemlieh

Smti Durba (Das) Roy

Smti Spailinda Mylliem Umiong

Smti Ratna (Dutta) Mandal

Smti Blida Suting

Shri Pritam Singb Gurung

| ‘Smti MeristellaPyngrope

‘Smti Sumita (Bhattacharjee) Chakraborty

Shri SudipKeDeb Roy

. Smti ':Daéﬁis'hazﬂkhar Phanbuh

‘Smti Amzib’ilis"leliem'Pdah

| ‘Smt1Mer11y.ne&{nse'Rapfhap =z

| SmtiSumita {Nath) Bhattachar]ee

.......

“Shii Vol Sharme

‘Shri. Blmal Chalcravarty

i Shn ihchax;ﬁsanNongneng

"Shn“RﬂEihl Bahaﬁur ’Ruchal

| ’ismanenﬂmBa'sumamr

: B 'Eaplut N engbrt :

| ‘ShriSarat:Ch'Sarme

“Shri ArupBas -

‘ | Smti Emerenma Sohtun

Smn ‘Hazsl Maxme I{apsang

Sbri Saumitra Dutta

| SmtiMetheldaThgtch

‘Sriti Thumur. (P4lit) Roy

‘;Smii.:deBbyL‘Bréﬁda?mlgo

‘Shri: )1byendu Naraya.n

| 'fs-mﬁ'-ssethélaa-*séﬁﬁxn "

| _"ShnB1pu1KumarBalshya

B?deﬂyneﬂi&hymem

5. .SmnAsha (:Smina) Snnowzl

' Emnjnpﬁma ; ;aem

: _‘.SmnPraubha (Rabha) Eatgm |

Shn Fxteddv Kharpran

_Shri; thren Sarma
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‘Shri: ’Pradxp Kumar ‘Boro

Smii -Araju(Sonowal) Saikia
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Shri Johnston Lyngdoh

Shri Naba Kanta Das

Shri- Bhins Bt Rai- )/ Co )y

‘Shri Anup Kr ‘Chakraborty

Shri Phrangsngi Pyngrope

Shri:Chahiram:-Borp

Shri Dasuklang Nongrum

‘ShriRajnish Kr Misra

Shn ﬁFeroze@assah

ShriRaghunath Gayary

heldynte Syiem |

_ Shn Anu Mech

Smﬁiiﬁeiwﬁmnﬂ(‘hm’ni fbamon

‘Shri Nohan AKaptak

'Shtharathh 'Brahma

rShn 1 *E(anhaqr
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Smtl EEle@nom Khaﬂukhi .-

’Shn’Haﬁen Ch‘Ra‘bha

Shn Deb as1sh Smha

Shri Pele Lyngﬁah

. iiShnANril_psen_...Sa.ﬂqa K

| . ‘Shri Apollos Majaw

‘Shri Basants &r‘Singh

Stri Angustine Shadap

Shri'Pratim Hazarika

-Shri‘Swan Thapa. ..

Shn Gurmeet Smgh '

'smmmesh smgh
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' $hii Pradip Kr Das IV)

‘Shri Patrick Pugh Sawian
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Smti Rosanabéll Kharmalki

1 ShiBi ﬁ ".::'-"a.l_l

Smti Ghaitah {Chakz:abertv) a;gchl Dewan

‘Shri Ranjan Gogoi

29.

Smti Bijoy Laxmi Dutta 27

Shii Kansk Ch Deka

30.

Shri Bhupen Ch Kalita

Smti Banrikynti Kharsamai
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Smti Addlita Wanrilang Swer

Shri Hare Krishna Roy

Shri Kynsaibok Warjri A 1 Sser

32.

Shri Narayan Talukdar

33.

Shri Lalkhidhar Kalita

Shri Manjul Dey M- K. m‘%«-g

34.

‘Smti Bandana(Singha) Das

A Shri. Ashley Kharkongor

.Shri Bibby Lyngdob-Nensbet X Ma.d
i}

Feh

35.

_Shri Sanjay Das

Shri AshokoChettry

36.

‘ShriPrasenjit Sen

‘Shri Man Bahadur Ale .

37.

SmtiRanu Pas

9B

S Dwijen:shatma

Shri AbhijitDeb

. ?.‘Shﬁ;,Amit -H(umqr.%Ghosh

40.

_ Smh fiSheéla;_Biswas

riChaiterjee
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'Md'NurquhammadAh .
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‘Shri Xedar Nath Prasad
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46.

“Stiri Manoj Prasad Singh
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ShriRatul Mani Baishya
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.SthLmdaSaﬁIa Marbaniang
‘Shri "Bikaéhiin:iiﬁni’ "

49,

 Shri‘SurendraPrasad Singh

‘Smti Sutapa‘Chakraborty

- --“Shn—SureshiZ:m

“Shl’l Arup Nath

Shn“.Bikynmamengdoh
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Shn Bldyut“Karmékar
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Shn NataraJ BhattachaIJ ee
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56.

Shri Arixp'Ghosh
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SmtaMaheswam (Kahta) Halol
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Smti. Riju Paul
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‘Shri Sumantra Choudhury
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Smti Durga Basak

Shri Gautam Ch Sharma

Shri Parimal Chandra Saha

‘Shri Partha Bhattacharjee

Shri ‘Sanjey Deb

Shri Sridhar Ranjan Das

‘Shri Dipak Ranjan Deb
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70, 7] “Bmti Kamdleswari:(Brahma) Bortloloi
71 | ShriBhaskar Jyoti Sarma
72. 1 MﬂNasu {Gul Khan
- ..f;'Ei/:’i’z;,;-i.4-..,’Shnil9:eep‘ cHrim |
74| :SimaBabuldmiBasak
75. | "ShiiRéjat Kariti Deb
76. | ShriDiparkar Deb (II)
77. | ‘Smti Sangeeta Adhikari
78. | ‘Smti Ira Dhar
79. | -Smti Mita Siriha
80. | ‘ShriPradip:Ch Kumar
- ~1--~81. | ShriSwapanr Chantla
82 | ShiiHarendra Sharma  *
g3 - it Mg Ker Das -
| _ _ 84 Shn SuvraDuarah
85——=Fhri-Arup-Sankar Nag
86, | Shri Jatin‘ChiRajbongshi _ B
87. Shri Sristedhar Dutta
- -88.-| Shri-Tarak-Nath Mukhopadhyay
— RO | _Shnlamn_KuanMandal
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91. Shri K Rambabu
92. Shri A Shiva Prasad
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Smti Sunitha Rani-A

Shri Arindam Choudhury

Shri Dilip Bhattacharjee

Shri Subir Chandra:Chanda

Shri Binod Kr Ray

Shri Dilip Sarma(l)

Smfi Banani Batkar
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102, ShfiJumeruiifiin Ahmed

103.| ShiiTepanas

' 05|, ShiPammedRal
906/ - ShriRajibDas
107.| ‘Shri Stbtata Kr Roy ()
108.| ‘“ShriBiplob FKumar Das
'109.| Shri Gautam Das
110. 'Shfi Koushik Banerjee
111 ShriPribir Kumar Batilk
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113,|" “Shri Alok Kumer Ghosh
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- B 177, Shil Ashim Kumar Podder
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119, ._.Shri Bipul Kumar Sarma
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Shri Dilip Sharma(Il)

‘Shri Naresh Kr Sah
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124.| Shri Manoj Dey

125.| Shri Baskit Roy

126.| Shri‘Soumen Karmakar

127.| Shri Newalal Roy
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10 Shri Ranjit Ch Das

11 Shri Kanuram Xachari
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‘Shri Sepa Sailo

‘Shri ‘Sajal Kr. Dey
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Smti Sukhmaya. Limbu
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‘Smti Hari ‘Maya Thapa

‘Shri Amivangshu Das
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' Shri Ananta’Chikraborty
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Shri Durga. Joshi

14.|  Shri Mohan Prasad Hilwai

Shri Dipak Rajbonghi




Yol

5% 4 '\q4

/

15.| Smti Shibalin Khongji

Shri Sarbeswar Haloi
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17.| Shr ‘Christopher‘T‘Kharchan&dv

Smti Subrata Deb
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Smti Usha Rami Déb
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_“Shri Prem .Batmdur Thapa
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. 8. Shri Phostine Nonglchlaw
9. ShriKrishna Joshi
10. Shri George Fabian Bina:n
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- T The following - Sr Abttts/Acetts/CiTs/Group “D’ who_have ot futmshed OpHGRS. for the
mlmgsenisepamnnn.ofﬁr_iCL&iDl_CadLe.are_aﬂmcatedby_ths_Admmzsﬁn'nnnJn fhe Offices._ .
=—————asShoumbele=— e e

-0O/o:the AG (A&E) Meghalaya etc, Shillong

. O/othe AG (A&E) Assam, Guwahati

L. Shri Bryan Bang, C/T

1.Shri Tiren Basumatary, Sr. Acctt

1.Shri Ganesh-Ch. Deka, Sr. Acctt.

2. Shri-Charlesstar Thangkhiew, C/T
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3. Shri Erastus Diengdoh, Gr.”D” Peon 3.Shri Raju Ruchal, 8t. Acctt
y 4. Shri Sudip Myrthong, Gr.’D” Watcher 4 Shri Samiran Das, C/T

5. Shri Vijay Kumar, Gr.’D’ iviali 5 :Shri Preman Singh, Gr. ‘D’ Peon
6. Shri Joel Roy Nongbri, Gr."&’ Safaiwalla 6.Shri Ajoy Lama, Gr"D” Peon
7. Shri Hemlal Pariyar, Gr ‘D’ Safaiwalla 7 Shri Lohit Ch. Bauah,:Gr. D

Watcher

8.Shri Utpal Kumar Das, Gr. “D”

‘Safaiwalla

(Aufho‘ﬁty:- AG’s Orders.dtd. - 24.5.06:at P/5 8N 6f File No. ?Est't.‘il'l'S‘@CIZOO'OiOS)

s&ﬂ—/

DEPUTY ACC@UNTANT GENERAL @ VR

: 72@@@@5,&03 J Bated-‘?:/é/@é SRR

@ppttﬂiler&.ﬂudltm General o, _
‘Coinptroller-& Aullitor General of Ind1a
10, Bahatur Shah Zafar' Marg, _

' New Delhi-110002.

DEPUTY ACCOUNTANT GENERAL (ADMN)

Memo No. Estt. 1/?@(:/2000 05/ Qo33 - LoNE - ' Dated:- 97 16106
- Copy to:= -
I—JAG(Admn) '~'@/@¢he.AG{A&E) Assam,” Mmﬂamgagn,:Belto‘la EuwalqatIZQ,. DU
= i ] [ :-(K&"E)‘Assam“Mmdamgawn, Eeitcsla Guwahau—ZQ

"> Cofitlential Gall
T0SOTEHE?,
1t “Pa‘y’ﬁm Groop-

13 '(Jradatlon Tist, SB Group, Budset Group, TR Group, Posting Group. . ' T
14, Secy. ALCAACH D5, Mitual Benefit ] Fund 1:td “Shilone ST .

15.Estate-Cell, O/o the Pr. AG (Aud1t) Meghalaya etc., Shlll‘
16.Notice Boards.

ESTABLISHMENT OF
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To

The Pr. Abcountant General (Audit), Jhe AG (D2E),

Meghal
Shillopg.

>

Subject: Separation of common cadre of Group B officers in the ARE and Civil Andit
offices in North East Region.

I am directed to invite reference 10 YOW DO letter DO.

—
gL/ 002

AGWCQIIAAD Miz/2001/6469 dated 28.3.06 on the above cited subject. The

new sanctioned strength and Persons-in-position for the three offices viz. Meghalaya,
Arunachal Pradesh and Mizoram has been fixed as per the statement enclosed. The
redistributed sanctioned strength may please be noted in your office records and the staff
- and officers may accordingly-bergostedin‘each office at the earliest.

Yours faithfully,

sd] -
Administrative Officer (BRS)
‘No. 1686 RRS/72-2005
Copy for iﬁoMon and necessary action to:
/1 apr PRV

L AG (ALE), Arunachal Pradesh
o AG (A&E), Mizorem

;/sf AO , NGE (Apptt)

/" PS 10 PD (Staf)

2

Administrative Officer (BRS)

n3 -
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MEGHALAYA ETC, SHIL.LONG

OFFICE OF THE ACCOUNTANT GENERAL (A&L),

Circular No.3307 Dated: ~12-07-2006

the creation of the two new offices of the Accountant General, Mizoram, Aizawl' and

Accountant General, Amnachal Pradesh, Ttanagar with effect from 1% April 2006, 4ll Group *C’ and ‘D’
borne on the cadre of the Office of the Accountant General (Accounts & Entitlements),

Consequent upon

officials currently
Meghalaya, Arunachal Pradesh .and Mizoram, Shillong .are hereby ‘Tequired :to .exercise their option ‘for

permanent allocation 1o the office(s) of ‘their choice in the.i;prescribed .GPTION FORM -enclosed with ‘this

Circular.

2. The proposed Sanctioned Strength :and -'P.m'sons;.in_'-.P,osition'3 -of @roup “C’ :and D’ Accounts ‘&

Tntitlement cadres in the Teorganized: Office -of :the Accountant ‘General (A&E) 'Mc@mélaya, ‘Shillong and the

- newly “wreated -offices zof the -Accountant : General, Arunac

Mizoram, Aizawl 1s shown below.

:Cadre Meghalaya Arunachal Mizoram
Pradesh
| SS PIP SS PP |SS PIP

Supervisor. 1 1 -- :
St, Acctt/Sr. CO | 130 123 49 42 42 35
Acctt./CO 19 5 | 8 5 11 8
C.T/DEO 34 28 14 12 16 13
Welfare Asstt. 1 1 - -

Caretaker 1 - -

Steno 3 1 2 1 2 1
Thind Translator | 2~ _ - - -
| Staff.car Driver _ i - -
TRecordKeeper | 4 K 3 | 3 1 3 3
Group D T 33 | 27 | 13 11 11 9
“Telex Operator 1 1 -- -

S5 = Sanctioned Srrength; PIP= Persons-in-Position »
The various posts in the three offices will be staffed to the extent of the number of Persons-in-Position as shown
in the-above table. '

3. “Permanent posting of Group-C
various offices will be made by the cadre controlling authority Le.

£ D officials of common cadre against the _personS—in:position strength of
A G.(AZE), Meghalaya etc.. Shillong

strictly on the basis of the seniority of the officials, who have exercised their option for allocation to such

offices.

-Audit/M&C/ZO8-l997/Notiﬁcation/01 dt. 14-03-2006.

I Vide Hqr's Office Notification No.8%
02 dt. 14-03-2006

® Vide Hgr's Office Notification No.66-Audit/M&C/208-l997/1\3’0ﬁﬁcation/
> communicated vide C&AG’s office Memo Na.1686 BRS5/72-2005 daied 25-4-2006.

hal -Pradsh, -Jtanagar-and Accountant. General,
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official fails to submit histher option by this

at the discretion of the Administration.

11.  The options once exercised ‘will be final and subsequ

entertained under any

for permanent allocation as-well as-for deputation with due care and ap

‘Memo No. Estt-I/SOC/2006-07/3308-3 315

Copyto:-

1. Sr..DAG (Admn)Ofo the
. AG (ARE) Assam,
‘Maidamgaon,  iBéltola,

Sr.  Accounts -Officer,
Regional Trining
Institute, Shillong

o

All AOs/SOs/Supervisors
(Local)

(93]

PS.10 AG.
Steno to.DAG (4).

‘Steno to DAG (AE&VLC)
'All S1.AGs/AGs
AllNotice Boards

% @ o v

circumstances. As such, all officials are advised
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date. he/she will be allocated permanently to any of the three offices

ent ‘requests for change will not be
to specify their option of offices
plication of mind.

Sd/
‘Accountant-General
. Dated 12-7-2006

With:a:request to hand over:this Circular wlong with:the:attached

.Option Form to.each:Group 0 and, " official from sthis.office
who s :on «deputation in-the {O/o AG(AKE) -Assam, {Guwghati.
The filled.in Option Forms shouldbe forwarded by your office 0

With a requestitohand over-this Circular. along with the attached
Option Form o -each Group +C’ and ‘D’ official ;posted et RTL,
Shillong. Thefilled in Option Forms should be forwarded to this
office not later than 19% July.2006

With a request to hand over ‘this Circular-along with the attached
Option Form to.each Group ‘C’ and ‘D’ official working under
them. The filled ‘in Option Forms should be forwarded to the
‘Establishment -1 Section not later than 19 Juily,2006.

Establishment-Officer
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OFFICE OF THE ACCOUNTANT GENERAL (A&E)
MEGHALAYA, ARUNACHAL PRADESH, MIZORAM, SHILLONG - 793 001
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'ANNEXUREE - &4

Dated : 02.11. 2006

To - ‘
" The General Secretary,
Accounts (Category III) Association,
0/o the Accountant General (A&E), Meghalaya etc., Shillong
Sub:

Creation of New officers of AG (A&E), Arunachal Pradesh, Itanagar and AG (A&E), Mizoram, Aizaw! -

consequent transfer of Gr. *C' and "D’ staff.

With reference to the Accounts Association’s (Category III) letter No. ACC/Cate III/2005-
2006/25 dated 2.8.2006 addressed to the Comptrolier & Auditor General of India on the subject cited
above, I am directed to convey herewith the Headquarters’ Office reply received vide letter No. 271-
NGE(JCM)/11-2006(11I) dated 30.10.2006 on the points raised by the Association as under :

Comments

1.(a)Whether the period of dephtation
will be for a specific duration and also,
if 'so, what would be the tenure of
deputation?

(b) Whether the officials transferred to
the offices of A.G (A&E),A.P. Itanagar
& A.G.(A&E),Mizoram, Aizawl will be
brought back to the office of their
choice after expiry of the deputation
period, irrespective of vqcahcy position
in the office of their choice.

(c).Some members desire, that the
transfer be made on Tour/Rotational
basis, may kindly be implemented.

Para 4 of Circular dated 12 July 2006 issued by the cffice of the
Accountant General (A&E), Meghalaya'under which all. Group 'C’
and ‘D’ staff were asked to submit their option for permanent
allocation to the Meghalaya, Arunachal Pradesh or Mizoram offices
makes it clear that surplus optees of a particular office will be
posted on deputation to the deficit offices and “these persons shall
be permanently posted to the office of their choice on the basis of
their seniority on availability of subsequent vacancies against the
person—/‘n-pdsit/'on strength in that office.” v

This being the case, it is clear that deputation will not be for a
specific duration. The deputationists will have to continue in the
office they are sent to till they are repatriated to their permanent
office in the manner stated above. The period/tenure of deputation
would thus differ from person to person. '

The Circular makes clear that the deputationists will be
permanently brought back to the office of their choice only on

availability of subsequent vacancies in that office.

*The demand of Association to post the surplus staff on rotation
basis can be considered only if all the staff members are agreeable
for posting to the deficit offices on rotation basis.
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.‘ZI (a) Whether, staff members who will
be transferred to Arunachal Pradesh,
Itanagar and Mizoram, Aizawl would be
provided with individual quarter in a
habitable and secured area with all
basic amenities?

kb).Further, the staff quarters should
be provided adjacent to the office.
Unless, the staff quarters are provided,
transfer to the new offices may be kept
in -abeyance for the time being and
functioning of the two offices may
continue in Shillong. It is also
riequested that the staff side should be
taken into confidence before selecting
t?he sites of staff quarters.

Reply/Comments.on these points will follow separately from HQrs.

'IE’:.Further',‘ as per the terms &
conditions of the Circular issued by

t!he Administration vide Circuiar

Il\lo.3307 dtd.12.07.2006 it appears

Accountants would be the ‘worst

sufferers as mast of them would

tixave to serve on deputation in the
offices of A.G(A&E)., A.P, Itanagar &

| .
lr/llzoram, Aizawl| for a very long period

t:i)fvtime or for their entire service
;iaéribd as It appears from the

Gradation List and also they will be

c!jeprived of their promotion till they

'alre repatriated to their original office

t!Jf choice. The officials may be brought

' t!:ack to their office of .thoice after
completion of their normal deputation
;{Jeriod and the subsequent vacancies
arising on the new offices may be filled
L!Jp by new recruitment. In this regard,
/é:\dministratlon is requested to find
ways and means so that staff can be
tg)rought back to their office of choice
immediately after completion of their

normal tenure of deputation.

that the junior Gr.'D’, C/Ts &

This point is covered in comments pertaining to Point 1(a) and (c)
above.

As far as promotions are concerned, para 8-of this office Circular
dated 12 July 2006 (Appendix-I) makes it clear that “no further
promotion will be made in the surplus office(s) till all officials on
deputation are repatriated back to the office(s) they have opted for
on permanent allocation”. ‘
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"“rwho are gn deputation to the ex-cadre
post d.E.O on transfer to the new

(. ! offices will continue to be entitled to

draw the pay of D.E.O or they will be.

reverted to their original posts of C/T.
and how their pay will be protected in
that case?

"' may also be clarified, that C/Ts | The clerks

working as DEOs may continue to hold the poste of!
DEQs even after their posting to the deficit offices, |

5. Gr.’D’ officials are the financially
lowest paid category and they would
further be subjected to suffer most, if
they are transferred to the new offices.
Hence, it is requested that our Gr. ‘D’
staff be exempted from the transfer
and vacancy in the newly created
offices may be filled up through direct
recruitment  and the surplus staff
should be regularized by creating a
Supernumerary post.

The Group ‘D’ officials who are in excess of the required strength of
Shlllong office are to be sent to the deficit offices and no exemption
can be allowed to them.

6. The staff also impress upon the
Administration that a great hardship
would be caused to the members in
respect of the education of their
children due to the transfer. Therefore,
it is requested, that no staff members
should be transferred during the mid-
session of the education of their
children. It may also tc be mentioned
that deserving children of the
members may require a P.R.C for
admission of their children to Higher &
Technical ‘education through State
Govt. quota and would lose their claim
for such a quota, as getting a P.R.C, a
continuous stay at a particular place
for 12 years is required. But,
| continuous stay for 12 years may not
be completed for many members at
Shillong due to their transfer to
Arunachal Pradesh & Mizoram from
Shillong and as a result their children
might be deprived of getting P.R.C.

The Permanent Resident Certificate (PRC) is given to a “permanent
resident” of & State. Thus, a person is eligible for a PRC as long as
‘he/she is @ permanent resident of Meghalaya irrespective of the
fact that whether that person is working in Meghalaya or not.

from the Govt. of Meghalaya. In this
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\6“ . may be made

+ Meghalaya so that

. granted to the Children

of the staff who are transferred to
Arunachal Pradesh & Mizoram.

7. The staff also expressed that, at the
time of separation between Assam
Office and Meghalaya office, staff
strength and persons in position was
not reflected in the Circular letter. As
a result, some members who would
have opted for the Office of A.G
(A&E)), Assam, Guwahati
permanently, could not avail the
opportunity for opting for their cadre in
the office of the A.G (A&E), Assam,
Guwahati and have been deprived of
natural justice. Hence, their personal
representations may  kindly be
considered and they may be given the
opportunity to opt for their cadre in the
Office of A.G  (A&E), Assam,
Guwahati/or they may be allowed to
be transferred permanently there. A
good number of members of the staff
of this office are still on deputation
now with the O/o the A.G(A&E),
Assam, Guwahati and some of them
have been transferred twice to that
office. In this regard, how they will be
treated on their repatriation to this
office, as they are still the junior most?

The cadres between Assam and-Meghalaya offices have already

been separated. This issue cannot be reopened.

8. The Association urges upon the
Administration, that, representation for
retention in the original office of choice
by the members on genuine grounds
may also be given due’ consideration
when transfer on deputation s

ordered.

No exemption should be allowed in any individual case without

approval of Headquarters’ Office.

H

Yours faithfully,

Deputy Accountant Genera! (A)

Page 4



